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11 A. M. 

1. Oath 01' AftInnatiou 
Major D. D. Khanoria and Shri Lal Baboo Rai took oath in Hindi, 

signed the Role of Members and took their seats in the House. 
2. ObItuary Refenaca 
The Speaker made references to the passi,ng away of Shri Harin-

dranath Chattopadhyaya, a mmber of First Lok Sabha, Shri 
Devendra Satpathy, a member of Fifth Lok Sabha, Shri C. Nanjappa, 
a member of Second Lok Sabha, Shri G. N. Dixit, a member of 
Third Lok Sabha and Shri C. M. Poonacha, a member of Fourth Lok 
Sabha. 

Thereafter, members stood in silence for a short while as a mark of 
respcd of the deceased. 

3. SWred Quad_ 
Starred Ouestion Nos. 1-3 were orally answered. Replies to 

Starred Question Nos. 4-20 were laid on the Table. 
4. UIlllt8rred QuestioIIs 
Replies to Unstarrcd Question Nos. 1-74 and 76-234 were laid 

on the Table. 
S. AdjoanuDeat MotioD 
The Speaker gave his consent to the moving of adjournment 

motion regarding failure of the Government to check the unabated 
rise in prices of essential commodities given notice of by Sarvashri 
Vasant Sathe, P.C. Thomes, K.S. Rao and Dr. Y.S. Rajasekber 
Reddy. 

Shri Vasant Sathe who secured first place in the ballot then asked 
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for kave of the House to the moving of the motion. As the leave was 
DOl opposed the Speaker iDfODDCd that the leave was granted ~ 
ditected that' the motion would be taken up immediately after laymg 
of papers. 

6 . ............ dleT ... 
The following papen were laid on the Table:-
..At) A copy of 'the Proclamation (Hindi and English venions) 

\../' dated the 19th January, 1990 issued by the Governor of 
Jammu and Kashmir under section 92 of the Constitution of 
Jammu and Kashmir in relation to the State of Jammu and 
Kashmir published in Jammu and Kadllnir Gazette dated 
the 19th January, 1990. 

(i) A copy of the Proclamation (Hindi and English versions) 
dated the 18th July. 1990 issued by the President under 
article 356 of the Constitution in relation to the State of 
Jammu and Kashmir published in Notification No. G.S.R. 
647(E) in Gazette of India dated the 18th July, 1990 under 
article 356(3) of the Constitution. ' , 

(ii) A copy of the Order (Hindi and EnsJisb versions) dated 
the .18th July, 1990 made by the President in pursuance of 
sub-dause (i) of cIau&e (e) of the above proclamation, 
pubIisbed in Notification No. G.S.R. 648(E) in Gazette of 
IDdia dated the 18th July, 1990. 

(3) A copy of the Report (Hindi and Engtisb versions) dated the 
3rd July, 1990 of the Governor of Jammu and Kashmir. 

(4) A copy each of .. the following Ordinances. (HiDdi and English 
venioas) under article 123(2)(8) of the Constitution :-

(i) The ladian Council of World Affain Ordina"", 1990 (No. 2 
of 1990) promulgated by the President on 30th June, 1990. 

(ii) The Armed Forces (Jammu and Kashmir) Special Powen 
Ordina"", 1990 (No. 3 of 1990) promulgated by the Presi-
deDt on the 5th July, 1990. 

(iii) The Pieventioo of IDicit Traffic in Narcotic Drugs and 
PIycbotropic: Substaaces (Aaleadment) Ordinance, 1990 (No. 
4 of 1990) promuIpted by the President on the 30th July, 
1990. 

(iv) The Conservation of Foreip ExchaJtge and Prevention of 
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Smugling Activities (Amendment) OrdiDance, 1990 (No.5 
of 1990) promulgated by the President on the 30th July, 
1990. 

5. A copy of the Draft Notification No. 12(3)/90-SSI(P) (Hindi 
and English versions) specifying the requirements mentioned in 
the Table annexed to the Notification which shall be complied 
with by the industrial undertakings to enable them to be 
regarded, as an anciDary, or a small scale industrial undertak-
ing for the purpose of the Industries (Development and Regu-
iation) Act, 1951 under sub-section (3) of section 11B of the" 
said Act. 

6. A copy each of the following Notifications (Hindi and English 
versions) under section 199 of the Railways Act, 1989 :-

(i) The Railway Accidents (Compensation) Rules, 1990 published 
in Notification No. G .S.R. 552(E) in Gazette of India dated 
the 7th June, 1990. 

(ii) The Railways (Extent of Monetary Liability and Prescription 
of Percentage Charge) Rules, 1990 published in Notification 
No. G.S.R. 557(E) in Gazette of India dated the 7th June, 
1990. 

7. A ............ - Neptived 
At 12.33 P.M. Sbri Vasant Sathe moved the following motion:-

"That the House do now adjourn." 

(Lok Sobha adjourned at 1.02 P.M. and Te-llSSembled at 2.05 P.M.) 

The following members took part in the debate:-

(1) Sbri Dhabani Shankar Hota 
(2) Shri Jaswant Singh 
(3) SOO H.K.L. Dhagat 
(4) Shri Amal Datta 
(5) Sbri Surya Narain Yadav 
(6) Sbri Rajiv Gandhi 
(7) Sbri A. Asokaraj 
(8) Prof. Vijay Kumar Malhotra 
(9) Sbri Dbogendra Jha 

(10) Prof. Madhu Dandavate 
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Sbri Vasant Sathe replied to the debate. 
On the. motion, the House divided, Ayes ·117; Noes ~. The 

motion was accordingly negatived. 

.. sart • rna by Prime MiIdIter 
The Prime Minister made a statement regarding Decisioas on the 

MandaI Commission Report. 

• t. G4mnuDeIIt BIl - I8Gdoa fGr iIItnMhadIoB IIeId 0ftI' 

The Rubber (Amendment) Bill, 1990. 
The motion for leave to introduce the Bill moved by Shri Arangil 

Sbreedbaran was held over. 
1.. Report ~ • d I. AddIory 0-"""" 

Report of 

7.31 P.M. 
(Lok StIbIuI IIIljoIl1'Mll till 11 A.M. 011 Wednesday, the 8da Alii"", 

1990) 

~l/ __ ~7.'.80. 

K. C. RASTOOI, 
AddiIioIuU Seat:ItIry. 
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11 A.M. 
1. Starred QuestioDS 

Starred Question Nos. 21 and 22 were orally answered. 
Replies to Starred Question Nos. 24 and 26-40 were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 235--240. 242-247. 
24~285. 287-289, 291-299, 301-305, 307-329, 331-394 and 
396-467 were laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table :-
(1) (i) A copy of the Annual Administration Report (Hindi 

and English versions) of the Delhi Development 
Authority for the year 1988-89 under section 26 of the 
Delhi Development Act, 1957. 

(ii) A statement (Hindi and English ven;ions) regarding 
Review by the Government on the working of the 
Delhi Development Authority for the year 1988-89. 

(2) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Delhi Development Authority for the 
year 1988-89 together with Audit Reporr thereon, 

1 



2 

under sub-section (4) of section 25 of the Delhi Develop-
ment Act, 1957. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the Audited Accounts of the Delhi 
Development Authority for the year 1988-89. 

(4) A statement (Hindi and English ve;:.ions) ~howing reason.~ for 
delay in laying the papers mentioned at 0) above. 

(5) A copy of the Annual Report (Hindi and English versions) of 
the National Capital Region Planning Board for the year 
1989-90 under section 26 of the National Capital Region 
Planning Board Act, 1985. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 22 of the Dock. 
Workers (Safety. Health and Welfare) Act, 1986:-
(i) The DockWorkers (Safety, Health and Welfare) Rules, 

1990 published in Notification No. G.S.R .. 79(£) in 
Gazette of India dated the 16th February, 1990. 

(ii) The Dock Workers (Safety, Heakh and Welfare) Regula-
tions. 1990 publisbed in Notification No. G.S.R. 8O(E) in 
Gazette of India dated the 16th February, 1990. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the parers mentioned at '(6) above. 

(8) A copy of the Notification No. S.O. 437(E) (Hindi and 
Englisb versions) published in Gazette of India dated the 2nd 
June, 1990 constituting the Cauvery Water Disputes Tribunal 
issued under section 4 of the Inter-State Water Disputes Act, 
1956. 

(9) A copy of the Annual Report (Hindi and English versions) of 
the Narmada Control Authority for the year 1988-89 along 
with Audited Accounts. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Cancer Hospital and Research Institute. 
Gwalior, for the year 1988-89 along with Audited Ac-
counts. 

(ii) A copy of the Review (Hindi and English versions) by 
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the Government on the working of the Cancer Hospital 
and Research Institute. Gwalior. for the year 1988-89. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Gujarat Cancer and Research Institute, 
Ahmedabad, for the year 1988-89. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Gujarat Cancer and Research Institute, 
Ahmedabad, for the year 1988-89 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Gujarat Cancer and 
Research Institute, Ahmedabad, for the year 1988-89. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

4. Assent to BDIs 
(i) Additional Secretary laid on the Table the following seven Bills 

passed by the Houses of Parliament during the last session and 
assented to:-

(1) The Appropriation (No.2) Bill, 1990 
(2) The Finance Bill. 1990 
(3) The Union Duties of Excise (Distribution) ~endment Bill, 

1990 
(4) The Additional Duties of Excise (Goods of Special Import-

ance) Amendment Bill. 1990 
(5) The Constitution (Scheduled Castes) Orders (Amendment) 

Bill. 1990 
(6) The President's Emoluments and Pension (Amendment) Bill, 

1990 
(7) The Salaries and Allowances of OffICers of Parliament 

(Amendment) Bill. 1990 
(ii) Additional Secretary also laid on the Table copies duly 

authenticated by the Secretary-General of Rajya Sabha, of the 
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following three Bills passed by the Houses of Parliament during 
the last SCS$ion and assented to:-

(1) The Gold (Control) Repeal Bill, 1990 
(2) The Constitution (Sixty.fifth Amendment) Bill, 1990 
(3) The Constitution (Sixty-sixth Amendment) Bill, 1990 

5. Statements by MlDlsten 
-(1) The Ministe( of Home Affairs made a statement regard-

ing caste clashes which took place in Panwari Village in 
Agra District (U.P.) in June, 1990. 

(2) The Minister of External Affairs laid on the Table the 
statement regarding:-
(i) Position of Indians in Kuwait; and 

(ii) Developments in Pakistan. 
--(3) The Minister of Railways made a statement regarding 

non-inter locked working· of Sabibabad station. 
(Lot Sabhll adjolJ.TMd at J .20 P.M .. and re-assembled at 2.25 

P.M.) 
'6. MGdoa r ........ 1'IIIrteeatla Report 01 BuIaess Advisory. Com-

mittee 

Dr. Laxmioarayan Pandey moved tbefoUowing motion:-
"That this House do agree with the Thineenth ~epon of the 

Business Advisory Committee presented to the House on 
the 7th August. 1990." 

The motion was adopted. 
7. GolrenlDeat BIIII - latroclaeed 

(1) TIae Rabber (AnleDdmeat) BJU, 1990 
The motion for leave to introduce the Bill moved by Shri 

ArangiJ Shreedharan 00 the 7th Auaust. 1990 was opposed. The 
motion was adopted and the BiU was introduced. 

(2) TIae Armed Forces (JIUIUIIU aad K ........ ) Special Powen 
Bm, 1'" 

The motioo for leave to introduce the Bill moved by Shri Mufti 

• At 2.46 P.M . 
•• At 6 P.M. 
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Mohammed Sayeed was opposed. The motion was adopted and the 
Bill was introduced. 
8. Statement reprdin& Ordinance - Laid 011 the Table 

An explanatory statement (Hindi and English versions) glVlng 
reasons for immediate legislation by the Armed Forces (Jammu and 
Kashmir) Special Powers Ordinance, 1990, was laid on the Table 
9. Matter UDder Rule m 

(1) Sml. Basavarajeshwari raised a matter regarding need to 
declare Bangalore-Tellicherry road a National Highway. 

(2) Smt. Uma Gajapalhi Raju raised a matter regarding need to set 
up .LPG distribution net work in Araku and Anantgiri regions 
of Vishakhapatnam. 

(3) Shri Prakash Koko Brahmbhatt raised a matter regarding need 
to provide more coal to save ceramic and sanitary-ware 
manufacturing units in Gujarat. 

(4) Shri Dasai Choudhary raised a matter regarding need for early 
resumption of work on the dam over Kosi rh:er between 
Darjiyan and Fuhiyan in Bihar. 

(5) Smt. Sumitra Mahajan raised a .matter regarding need to 
increase the quota of essential commodities ~r Madhya 
Pradesh. 

(6) Shri Tej Narain Singb raised a matter regarding need to take 
relief measures for the flood affected people in Bihar. 

(7) Sbri Amar Roypradhan raised a matter regarding need to drop 
the proposal of leasing out Tinbigha corridor to Bangladesh. 

(8) Shri K. V. Thomas raised a matter regarding need to reduce the 
price of rice and also increase the rice quota for Public 
Distribution System in Kerala. 

10. Government Bm - Under Consideration 
The National Cqmmission lor Women 8.iJJ, 1990 

Discussion on the motion for consideration of the Bill moved by, 
Shrimati Usha Sinha and an amendment thereto moved on 30th May, 
199Q continued. 
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The foUowing memben took part in the debate:-
(1) Sbri Harish Rawat 
(2) Smt. Subhasini Ali 
(3) Smt. Sumitra Mahajan 
(4) Shri Vishwanath Pratap Singh 
(5) Kumari Mayawati 
(6) Smt. Uma Gajapathi Raju 

The discussion was not concluded. 
11. DiIc ..... U .... Rule 193 

Shri JUmashray Prasad Singh raised a discussion on tbe continued 
atrocities on Scheduled Castes and Scheduled Tribes in the country. 

The following members took part in the debate:-
(1) Shri Jagpal Singh 
(2) Cb. Multan Singh 
(3) Sbri Kalka Das 
(4) Shri Ram Saji~ 
(S) Sbri Shopat Singh Makkasar 

The discussion was not coochlded. 
6.16 P.M. 

(Lolc s.bha tMljollt'MdtiU 11 A.M. on Thunday, the 9th August, 
1990) 

K.C. RASTOGI, 
Addiliontd Secretary. 



LOK SABRA 

BULLETIN - PART I 
[Brief Record of Proceedings] 

Thursday. August 9. 1990/Sravana 18, 1912 (Saka) 

No. 65 
11 A.M. 
1. Refereace by Speaker 

The Speaker made a reference to the 48th anniversary of the 'Quit 
India' Movement launched on that day in 1942 under the leadership 
of Mahatma Gandhi and paid homage to the martyrs who sacrificed 
their lives for the freedom of the motherland . . 

He also made a reference to the 45th anniversary of the dropping 
of atomic bombs on the Japanese cities of Hiroshima and Nagasaki. 

Thereafter, Members stood in silence for a short while in memory 
of the martyrs of freedom movement and victims of the atomic 
holocaust. 

2. Starred QuestloDl 

Starred Question Nos. 41-44 were orally answered. Replies to 
Starred Ouestion Nos. 45-60 Were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Question Nos. 468-503, 5O~84 and 686-704 
were laid on the Table. 

4. SabmlssloDS 
In response to submissions made by Members. the Minister of 

External Affairs made a statement in regard to the position 1)f 
Indians' in Kuwait. 

The Minister made another statement at 6.26 P.M. informing the 
HouSe of the latest Position of Indians in Kuwait: 

1 



2 

5. Papers LaId on the Table 
The following papers were laid on tbe Table:-

. (1) A copy of the Indo-Tibetan Border Police (Office Combatant-
Non-Gazetted) Cadre Recruitment (Amendment) Rules, 1990 
(Hindi and English versions) published in Notification No.' 
G.S.R. 326 in Gazette of India dated1he 26th May, 1990 under 
sub-section (3) of section 18 of the Central Reserve Police 
Force Act, 1949. 

(2) A copy of tbe Merchant Shipping (Continuous Discharge 
Certificate) Amendment Rules, 1990 (Hindi and English ver-
sions) published in Notification No. G.S.R. 312 in Gazette of 
India dated the 19th May, 1990 under sub-scc::tion (3) of 
section 458 of the Merchant Shippin, Act, 1958. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Centre for Management of 
Agricultural Extension. Hyderabad, for the year 
1988-89 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the· 
Government on the working of the National Centre for 
Management of Agricultural Extension, Hyderabad, for the 
year 1988-89. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers me.ntioned at (3) above. 
6. Report of the CollUDlttee OD Private Memben' BIDs and 

Raolutioas 
SHRI SHIVRAJ V. PATIL presented the Seventh Report (Hindi 

and English versions) of the Committee on Private Members' Bnls 
and Resolutions. 
7. Reports of Estimates Committee 

SHRI JASW ANT SINGH presented the followin, Reports :-
(i) First Report (Hindi and English versions) of Estimates Commit-

tee on action taken by Government on the recommendations 
contained in the 76tb Report of the Committee (Eighth Lok 
Sabha) on the Ministry of Home Affairs - Laksbadweep. 

(ii) Fourth Report (Hindi and English versions) of Estimates Com-
mittee on action taken by Government on the recommendations 
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contained in the 70th Report of the Committee (Eighth Lok 
Sabba) on the Ministry of Home Affairs - Rehabilitation of 
Migrants from East Bengal. 

8. StataDeDt by MInIster 

The Minister of Home Affairs made a statement regarding assault 
on nuns of the St. Mary's Convent School, Gajraula (Moradabad 
District), Uttar Pradesh. 
(Lok Sablul adjourned at 1.55 P.M. and re-assemb/ed a/ 2.59 P.M.) 
9. Matten Under Rule 377 

(1) Sbri P.R. Kumaramangalam raised a matter regarding need for 
expeditious implementation of the scheme regarding develop-
ment of small towns in Salem, Tamil Nadu. 

(2) Shri Balasaheb Vikhe Patil raised a matter regarding need to 
revise the early crushing incentive scheme for the sugar 
industry. 

(3) Shri Hari Shankar Mabale raised a matter regarding need to 
declare Malegaon region in Mabarashtra as 'Draught affected 
area.' 

(4) Sbri Keshri Lal raised a matter regarding need to provide 
adequate compensation to the families of the students of 
Chandra Shekhar Agriculture University. Kanpur, killed by 
terrorists in Patiala in November, 1989. 

(5) Prof. Prem Kumar Dhumal raised a matter regarding need to 
stop the policy of recruitment in Armed Forces on the basis of 
population in each State. 

(6) Prof. Satyagopal Mishra raised a matter regarding need to 
withdraw the restriction of booking Betel baskets at Howrah 
railway Station. 

(7) 8hri Ram Krishna Yadav raised a matter regarding need to 
convert Shabgunj-Mahu metre gauge railway line into broad 
gauae· 

(8) Sbri K.D. Sultanpuri raised a matter regarding need to fix the 
support price of apple and other fruits produced in Himachal 
Pradesh. 
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10. Goftl'lllDellt BIII-hIIed 
TIle NathNlal Com .......... for W_ BBI, 1998 

Disc:ussion on thc motion for consideration of thc Bill moved by 
Shrimati Usba Sinba and an amcndment thereto moved on 30tb May, 
1990, continued. 

Thc foDowing members took pan in the dcbate:-
(1) Shri Dalpat Sinp Parotc 
(2) Smt. Gceta Mukherjee 
(3) Prof. N.G. Ranga 
(4) Smt. Vuundhara Rajc 
(S) Sbri Girdharilal Bharlava 
(6) Smt. Bauvarajcswari 
(7) Kumari Umabbarti 
(8) Sbri Hcmcndra Sinp Banera 
(9) Smt. Cbcnnupeti Vidya 

(10) Sbri G .M. Banatwal1a 
(11) Shri Gumanmal I..Ddha 
(12) Sbri K.R. Narayanan 
(13) Prof. Malini Bhattacharya 
(14) Shri Ram ICrisbna Yadav 
(IS) Smt. J. Jlllluna 
(16) Sbti 'alai It.M. Mathew 
(17) Shri Ramcsbwar Pruad 
(18) Sbri P.C. Thoma 

Sbri Ram Vilu Puwan replied to the debate. 
Amc1Idmcut for circulation of Bill for the purpoec of clicitiDJ 

opinioa thereon, wu neptived. 
The motion for conIidcration wa adopted and clausc-by-<Iause 

CODIideratioa of·tbe BW was taken up. 
CaUJel 2 to 6 were adopted, a amended. 
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Clauses 7 to 9 were adopted. 
Clause 10 was adopted, as amended. 
C1ausea 11 to 15 were adopted. 
C1ausea 16 and 17 were adopted. as amended. 

Clause 1. the Enactinl fo'ormula and the Lonl Title were also 
adopted. 

The motion that the Bill. as amended. be passed was moved by 
Shri Ram Vilu Powan. 

The motiori was adopted and the Bill. as amended, was passed. 
7.20 P.M. 
(Lolc Stlblul tuljol4J'Md tiU 11 A.M. 011 Fridily, the 10th August, 

1990) 

K.C. RASTOGI, 
Additiorud SecretQry. 



LOX: SABRA 

BULLETIN - PART I 
[Bricf Record of Proceedings] 

Friday. August 10. 1990/Sravana 19, 1912 (Saka) 

No. 66 

11.01 A.M. 
1. Starred QuestloDl 
Starred Ouestion Nos. 61,62.64 and 66--68 were orally answered. 

Replies to Starred Ouestion Nos. 63, 6S and 69--80 were laid on the 
Table. 

2. Uastarred QuestloDl 
Replies to UnstarTed Question Nos .. 7OS-716, 718-728. 7~740. 

742-750. 752-795. 797--823. 825-837, 839-841. 84~. 
~900 and 902-937 were laid on the Table. 

3. Papers LaId on the Table 
The following papers were laid on the Table:-

(1) A copy of the Notification No. 282/1/MT 190 (Hindi and 
English versions) published in Gazette of India dated the 6th 
June, 1990 making certain corrections in the Hindi version of 
the Delimitation of Parliamentary and Assembly Constituencies 
Order. 1976 under sub-section (2) of section 9 of the 
Representation of the People Act, 1950. 

../ 

(2) A copy of the National Mineral Policy for non-fuel and non-
atomic minerals (Hindi and English versions). 
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(3) A copy each of the following Notifications (Hindi and English 
versions) issued under section 3 of the Imports and Exports 
(Control) Act, 1947:-
(i) The Expons (Control) Twelfth Amendment Order, 1989 

published in Notification No. S.O. 646(E) in Gazette of 
India dated the 18th August, 1989. 

(ii) The Expons (Control) Thirteenth Amendment Order, 
1989 published in Notification No. S.O. 657(E) in Gazette 
of India dated the 22nd August, 1989. 

(iii) The Exports (Control) Fourteenth Amendment Order, 
1989 published in Notification No. S.O. 7S7(E) in Gazette 
of India dated the 26th September, 1989. 

(iv) The Exports (Control) Seventeenth Amendment Order, 
1989 published in NotifICation No. S.O. 830(E) in Gazette 
of India dated the 18th October, 1989. 

(v) The Exports (Control) Eighteenth Amendlbent Order. 
1989 published in Notification No. S.O. 84S(E) in Gazette 
of India dated tbe 23rd October. 1989. 

(vi) The Exports (Control) Twenty-fint Amendment Order, 
1989 published in NotifICation No. S.O. 939(E) in Gazette 
of India dated the 9th November, 1?89. 

(vii) The Exports (Control) TwcntY-IeCIOIId Ameadment Order, 
1989 published in Notification No. S.O. 988(E} ill Gazette 
of bldia dated the 6th December, 1989. 

(viii) The Exports (Control) Twenty-fourth Amendment Order, 
1989 published in Notification No. S.O. 1060(E) in 
Gazette of India dated the 20th December, 1989. 

(ix) The Exports (Control) Third Amendment Order, 1990 
published in Notification No. S.O. 16(E) in Gazette of 
India dated the 24th January. 1990. 

(x) The Exports (Control) Fourth Amendment Order. 1990 
published in Notification No. S.O. 113(£) in Gazette of 
India dated the lit February. 1990. 

(xi) The Exports (Control) Seventh Amendment Order J990 
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published in Notification No. S.O. 272(E) in Gazette of 
India dated the 30th March, 1990. 

(xii) The Exports (Control) ThirtecnthAmcndmcnt Order. 1990 
published in Notification No. S.O. 458(E) in Gazette of 
India dated the 5th June. 1990. 

(xiii) The Exports (Control) Fifteenth Amendment Order. 1990 
published in Notification No. S.O. 464(E) in Gazette of 
India dated the 7th June, 1990. 

(4) A copy ot the Annual Accounts- (Hindi and English versions) 
of the Basic Chemicals, Pharmaceuticals and Cosmetics Export 
Promotion Council, Bombay, for the year 1988-89 together 
with Audit Report tbereon. 

(5) A copy each of the following Notifications (Hindi and English 
v~) under section 159 of tbe Customs Act. 1962:-
(i) S.O. 380(£) published in Gazette of India dated the 11th 

May, 1990 together with an explanatory memorandum 
regarding revised rate of exchange for conversion of Swiss 
Francs into Indian currency or vice-versa. 

(ii) O.S.R. No. 476(E) published in Gazette of India dated the 
14th May, 1990 together with an explanatory memorandum 
reprding revised rate of excbange for conversion of 
Russian Rouble into Indian currency or vice-versa. 

(iii) S.O. 414(E) published in Gazette of India dated the 28th 
May. 1990 together with an explanatory memorandum 
regarding revised rate of exchange for conversion of Pound 
Sterling into Indian currency or vice-versa. 

(iv) S.O. Sl1(E) published in Gazette of India datcd the 26th 
June. 1990 together with an explanatory memorandum 
regarding revised rate of exchange for conversion of 
Australian Dollars into Indian currency or vice-versa. 

(v) S.O. 513(£) published in Gazette of India dated the 27th 
June, 1990 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of 

- Aaal Report WIll laid OIl tile Table of Lok Sablla on 16th March. 1990. 
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certain foreign currencies into Indian currency or viu-
versa. 

(6) A copy each of the following Notifteations (Hindi and English 
versions) under sub-section (2) of section 38 of the Central 
Excises and Salt Act, 1944:-
(i) G.S.R. 596(E) published in Gazette of India dated the 

22nd June, 1990 together with an explanatory 
memorandum providing for rebate of duty paid on any 
excisable goods. 

(ii) G.S.R. 655(E) published in Gazette of India dated the 
23rd July, 1990 together with an explanatory memorandum 
seeking to provide that in accordance with a general 
practice that was prevalent at the relevant time. the excise 
duty on tea shall not be required to be paid during the 
period from 28th FC?bruary, 1986 to 1st January. 1989. 

(7) A copy each of the following Notifications (Hindi and English 
versions)' UDder sub-section (3) of section 48 of the Life 
Insurance Corporation Ad, 1956:-
(i) The ute IDJuraftce Corporation of India Ous Ul and 

Ous IV Employees (Promotion) (Amendment) Rules. 
1990 published in NotifICation No. G.S.R. 462(E) in 
Gazette of India dated the 30th Apnl, 1990. 

(ii) The Life Insurance Corporation of India Class III and 
au. IV Employees (Revision of Terms and Conditions of 
Service) Amendment Rules, 1990 pubtished in NotifICation 
No. G .S.R. S09(E) in Gazette of ladia dated the 24tb 
May. 1990 togetber with a corrigendum thereto published 
in Notification No. G.S.R. 628(£) in Gazette of India 
dated the 10th July. 1990. 

(8) A copy each of the foUowing Notifations (Hindi and Eqlisb 
veniou) UDder sub-sc:ction (S) ofsectioa 17A of the General 
IBIuraDce Business (Nadonalisation) Act, 1972:-
0) The Geaeral Insurance (RationaliaationlDd Revision of 

Pay Scales and Other Coaditions of Service of Supervisory. 
Clerical and Subordinate Staff) AmendmcntScbeme. 1990 
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publisbed in Notification No. S.O. 405(E) in Gazette of 
India dated the 24th May, 1990. 

(ii) The General Insurance (Rationalisation of Pay Scales and 
other Conditions of Service of Development Staff) 
Amendment Scheme, 1990 published in Notification No. 
S.O. 478(E) in Gazette of India dated the 13th June, 1990. 

(9) A copy of the National Savings Scheme (Amendment) Rules, 
1990 (Hindi and English \lersions) published in Notification 
No. G.S.R. 597(E) in Gazette 0f India dated the nod June, 
1990 under sub-section (3) of section-15 of the Government 
Savings Banks Act, 1873. 

(10) A copy of the Notification No. S.O. 495(E) (Hindi and 
English versions) published in Gazette of India dated the 19th 
June. 1990 notifying that d~g the year 1990-91, 
subscriptions made to the Public ProVident Fund and balances 
at the credit of tbe subscribers shall bear interest at the rate of 
twelve per cent per annum issued under section 5 of the 
Public Provident Fund Act, 1968. 

(11) A copy of ·the Foreign Exthanae Conservation (Travel) Tax 
(Amendment) Rules. 1990 (Hindi and English versions) 
published in Notification No. G.S.R. 386 in Gazette of India 
dated the 2nd June, 1990 under section 105 of the Finance 
Act, 1987. 

(12) A copy of the Notification No. G.S.R. 252 (Hindi and English 
versions) published in Gazette of India dated the 28th April, 
1990 making certain amendments in Notification No. G.S.R. 
814 dated the 20th August, 1981 issued under sub-seetion (1) 
of section IS of the Forcip Exchange Regulation Act, 1973. 

(13) A statement (Hindi and English versions) indicating the 
results of market loaDs floated ill June. 1990. 

(14) A copy of the Annual Report (H"mdi aOd English versions) of 
the Deposit Insurance and Credit Guarantee Corporation, 
Bombay. for the year 1989-90 along with Audited Accounts 
under sub-section (2) of section 32 of the Deposit Insurance 
and Credit Guarantee Corporation Act, 1961. 
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(IS) A copy of the CousoIidated Report (Hindi and English 
v~ns) on the working of Regional Rural Banks for the 
year ended the 31st March, 1989. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Delhi Financial Corporation for the year 
1988-89 under sub-section (3) of section 38 of the State 
Fmanc::ial Corporation Act, 1951. 

fli) A copy of the Audit Report (Hindi and English versions) 
on the Accounts of the Delhi Financial Corporation for 
the year 1988-89 under sub-scction (7) of section 37 of the 
State Financial Corporation Act, 1951. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Delhi Financial 
Corporation. for the year 1988-89. 

(17) A statement (Hindi ud EnJlish versions) showing re8SODJ for 
delay in laying the papers mentioned at (16) above. 

(18) A copy each of the foDowing Annual Reports (Hindi and 
English venions):-
(i) Report of the Gaur Gramin Buk, Maida, for the yelr 

1988-89 tocetber with Accounts IIId the Auditor's Report 
dtereon. 

(ii) Report of the Kosi Kshetriya Gramin Bank. Pumia, for 
the period from 1st January, 1988 to 31st March, 1989 
together with AccoutUs and the Auditor's Report the'reon. 

4. ...... of Eldmatel Committee 
SHRI JASW ANT SINGH presented tbe following Reports :-

(i) Second Report (Hindi IIId English versions) of Estimates 
Committee OIl action taken by Government on the 
recommeadations contained in the 80th Report of the 
Committee (Eightb Lok Sabha) on the Ministry of Surface 
Transport 
- Dredging Operations in Major Ports. 

(ii) Third Report (Hindi and English versions) of Estimates 
Committee on action taken by Government on the 
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recommenda~ioDS contained in the 79tb Report of the 
Committee (Eighth Lolc Sabba) on the Ministry of Healtb 
and Family Welfare (Department of Health) - All India 
Institute of Medical Sciences. 

5. sa.&emeat by MiDIIter 

1be Minister of State for Parliamentary Affairs made a statement 
regarding Government Business for the 16th U817th August. 1990. 
,. C ....... AtteatloD 

SHRIMA n GEET A MUKHERJEE called the attention of the 
. Minister of Health and Family Welfare to the situation arising out of 
agitation by employees of tbe AU India Institute of Medical Sciences 
causing· hardship to the patients and the steps taken by the 
Government to resolve the issues involved. 

1be Minister of State for Health and Family Welfare made a 
statement in regard thereto. 

Oarificatory question was asked by Smt. Gceta Mukherjee. 
Questions from other Membcn were held over to 16th August. 1990. 
7. Matten ..... nile m 

(1) Shri MuUappaDy Ramachandran raised a matter regarding need 
to take steps to improve the lot of coffee growers. 

(2) ~bri S. Krishna Itumar raised a matter regarding need to 
construct a bye-pus for tbe National HiJbway No. 47 in 
Ouilon town in Kerala. 

(3) Sbri Gopinath Gajapathy raised a matter regardiag need to 
desilt AI1SJIP1l lake in Orissa. 

(ot) Dr ... ~enltatesh Itabde raised a matter regarding need to 
construct Fel godowns in several districts of Marathwada, 
Me~m. . 

(5) Sbri Janardan Tiwari raised a matter reprding need to deal 
firmly with organisations indulging in anti-national activities in 
the country particularly in eutem region. 

(6) Shri Sanat Kumar MandaI raised a matter regarding need to 
take steps to revamp the jute industry in West Benp •. 
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(7) Sbri 'Anadi Charan Das raised a matter regarding need to take 
. steps to uproot corruption prevailing in our society. 

L DIIc ... IDIl .... r Rule 193 
Discussion 011 the continued atrocities on Scheduled Castes and 

Scheduled Tribes in tbe country, raised by Shri Ramasbray Prasad 
Sinp on the 8th August. 1990, continued. 

The foUowing members took part in the debate :-
(1) Kumari Nayawali 
(2) Shri R.N. Rakesh 
(3) Shri Satya Narayan Jauya 
(4) Shri Yamuna Prasad Slmstri 
(5) Shri Ramjilal Suman 
(6) Shri Amar Roypradhan (Sp«dr Unfinish~d) 

The discussion was not coocluded. 
t. N.... ........... SeYeatla Report fJ6 die CoauIIIUee OR PrIvate 

N_ber'. BIll ... Rel8lwdoDt 
Shri Rameabwar Prasad moved the following motion :-
"'That this House do agree with the Seventh Report of the 

Committee OD Private Member', Bills and Resolutions 
presented to the HOUle on the 9tb August, 1990." 

The motion was adopted. 

It. Pmate Members· Bill - IDtrodKed 
(1) The Constitution (Amendment) BiD. 1990, (Insertion 9f n~ 

IUtick 23A. 23B tINl 23C), by Shrimati BaJavarajeswari. 
(2) The CoaItitution (Amendment) BiD. 1990. (Am~ndmmt of 

Tmth ScMtbUe). by Sbrimati Buavarajawari. 
(3) The Providing of Free Medical and Technical Education Bill, 

1990, by Sbrimati Buavarajcswari. 
(4) The Doctors and EnginccJ'J (Banning of Migration to Foreign 

Countries) Bill, 1990. By Shrimati Basavarajcswari. 
(5) nc CoDStitution (Amendment) Bill, 1990, (Amendmtnt of 

III'IideI 341 IIIId 342). by Shri RamI.1 Rahi. 
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(6) The Declaration of Assets by Civil Servants Bill, 1990. by Shri 
K. Ramamurthy. 

(7) The Indian Penal Code (Amendment) Bill, 1990, ('n~"t;on of 
"ear' Chapter VB), by Shri K. Ramamurtby. 

(8) 1be Constitution (Amendment) BiD. 1990. (Insertion of n~ 
III1ick 48B, etc.), by Sbri K. Ramamurthy. 

(9) The Representation of the People (Amendment) Bill. 1990, 
(Amelldiraeftt of s«lion 8, etc.). by Sbri Mullappally 
Ramachandran. 

(10) The Council for Environment Protection BiD, 1990. by Shri 
MuOapl)llly Ramachandran. 

(11) The Crop Insurance BiD, 1990. by Sbri BaJasaheb Vikhe Patil. 

(12) The Public Interest Litigation Bill, 1990, by Dr. P. Vallal 
Peruman. 

(13) The Scheduled Castes and Scheduled Tnbes (Recognition of 
Welfue Associations) BiD, 1990, by Dr. P. Valla} Peruman. 

(14) The Old Age Pension and Rehabilitation Bill, 1990. by Shri 
Balasabcb Vikhe Patil. 

(IS) The Salary, Allowances and Pension of Members of 
Parliament (Amendment) Bill, 1990. (subJtillllion of new 
s«titm for section 3, etc.) by Shri BaJasaheb Vikhe Patil. 

(16) The "Right to Reply in the Press BiD, 1990, by Shri V.N. 
GactPl· 

(17) The Abolition of Capital Punishment BiD, 1990. by Shri 
Yamuna Prasad Shastri . . 

(18) The Prevention of Social Disabilities BiD, 1990, by Shri 
Kuhiram Rana. 

(19) 'I1Ie Advocates' Welfare Fund BiD, 1990, by Shri Kashiram 
Rua. 

(20) The Indian Penal Code (Amendment) Bill, 1990 (Amendment 
0/ ~ 376), by Shri Kasbiram Rana. 
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(21) The Rehabilitation of Victims of Tcrrorism Bill. 1990. by 
Prof. K. V. Thomas. 

(22) The Hi&h Comt at Bombay (Establishmcnt of a Permanent 
Bcncb at Kolhapur) BiD. 1990. by Sbri Na~b 
UdaysiDarao Gaikwacl. 

(23) The Constitvtioa (Amendment) Bill. 1990 (Omission olllTtid~ 
310). by Shri Kasbiram Rana. 

(24) The Constitution (Ameadmcnt) BiD, 1990 (Substitution ol"ew 
Sdtedllk lor EigItIh ScItdule). by Sbri SatyagopaJ Misra. 

(25) The Coostitatioa (Scheduled Tribes) Order (Amcndment) 
Bm, 1990 (A,.,...., oldtr Schedad~), by Shri K.S. Rao. 

(26) The Freedom of ReJicion BiD, 1990, by Shri Yadvcndra Duh. 
(27) The Constitution (Amendment) BiD, 1990 (Amrrulnwrl 01 

.nick 29, nc.). by $lui Sudhir Giri. 
(28) 1'1Ic Arc:hitects (Ameadment) BiU, 1990 (Ammdmml 01 

M!ICIioIt 25). by SIIri HariIb Rawat. 
(29) The CousIiIutioD (ABtcadment) BiU, 1990 (Amendmml 01 

IITfide 335), by SIIri HariIb Rawat. 
(30) Tbc PnMsioa ~ Employment Bill, 1990, by Prof. ¥ahadco 

Shiwaabr. 
(31) The Forest (CoIIIerYalion) Amendment. BiD. 1990 
(~ol.aitM 2. eIr:.), by Prof. Mahadeo Shiwankar. 

(32) The Scbeduled c.ta ud Scheduled" Tribes Orden 
(Amc1admcat) Bell. 1990, by Prof. Mahadeo Sbiwanltar. 

(33) The Constitvtioa (AaleDdlRCnt) Bm, 1990, (1IUertio" 01 "rw 
tI1tkk 31), by Prof. Nabadeo Shiwanltar. 

(34) The CoDItitutioa (Ameadment) Bill, 1990 (Amendmmt of 
tII'tide 311), by Shri CIitta Basu. 

(35) The Eaential Sen_ Maintenance (Repeal) BiD, 1990, by 
Shri ann. Ban. 

(36) The Fannen and Apicultural Worken Benefit Fund BiD. 
1990 • ." Sltri Tej Narlin Siagh. 
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(37) The Constitution (Amerulmelll) BiU. 199Q/1/lmerrdmmt of 
tuticle 48 etc.). by Shri Gumanmal Lodha. 

(38) The Co8stitution (Amendment) BiD, 1990 {Amendmerrt of 
Eigltth Schedule), by Shri Gumimmal Lodha. 

*(39) The Architects (Amendment) BiD, 1990 (Ammdmmt of 
section 25), by Shri P. R. Kumaramanplam. 

*(40) The Cunailment of Expenditure on Marriages Bill. 1990. by 
Sbri Prakash Koko Brahmbbatt. 

*(41) the Ceiling on Income' Bill. 1990, by Shri Praka.~h Koko 
Brahmbhatt. 

*(42) The Constitution (Amendment) BiD, 1990 (Ammdmmt of 
III1icJe 124, etc.). by Shri Prakash Koko Brahmbhatt. 

*(43) The Child Welfare BiD. 1990. by Shri Prakash Koko 
Brabmbbatt. 

11. Prmde Member'. B8I - Withdnwa 
The YolIIh Bill, 1990 by SIt,; HIIIfIUIII Mollah 

Further discussion on the motion for CODSidcration of the Bill and 
amendments thereto moved on the 26th April, 1990. continued. 

The following members took part in the debate:-

(1) Shri Tej Narain Singh 
(2) Sbri Mandhata Sinp 
(3) Shri JagpaI SinJb 
(4) Shri Ram Kishan Yadav 
(5) Shri M.S. Pal 
(6) Sbri K.S. Rao 
(7) Sbri Santosh Kumar Gangwar 
(8) Shri Kusuma Krishnamurtby 
(9) Shri Chimanbhai Mehta 

Sbri Hannan MoUah replied .to the debate. 
Both the amendments moved by Sbri Yuvraj were negatived. 

The Bm WM withdrawn by leave of the House. 

* FroID 5.51 P.M. 10 6.03 P.M. 
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12. PrI9ate ....... '. _ - U .... C ...... deradoa 
Tlte GJ'fIiIu BDIITtl Bill, 1990, by Sltri YGdl'endnJ DIIIt 

1"he motion for consideration of the Bill was moved. by Shri 
Yad¥eDdra Dutt. His ,speech was DOt concluded. 

The discossioa was not concluded. 
6.03 P.M. 
(Lot SGbItG Gdjoumed till 11 A.M. 011 TltuntJlly, lite 16dr Augrtrt, 

1990) 

·~10+1D. 

It.c. RASTOGI, 
Ad4iIioul S«nIGry. 
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No. 67 

11 A.M. 

1. Reference by Speaker 

The Speaker made a reference to successful test-firing of surface-
to-air missile 'Akash'. The House joined him in congratulating 
scientists for the magnificient achievement. 

2. Starred Questions 

Starred Question Nos. 102, 103, 106 and 107 were orally answered. 
Replies to Starred Question Nos. 101, 104, 105 and 108--122 were 
laid on the Table. 

Replies to Starred Question Nos. 81-100 listed for 13 August, 
1990 were also laid on the Table, as the sitting fixed for that day was 
cancelled. 

3. Unstarred Questions 

Replies to Unstarred Question Nos. 1173-1319 and 1321-1413 
were laid on the Table. 

Replies to Unstarred Question Nos. 938--971, 973-986, 
988-1083, 1085-1109, 1111-1122, 1124--1132 and 1134-1172 
listed for the 13 August, 1990 were also laid on the Table. 

1 
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In response to submissions made by Members: 

(1) The Minister of Surface Transport made a statement in regard 
to the position of Indians in Kuwait, and 

(2) The Minister of Home Affairs made a statement in regard to 
bomb explosion which occurred in Delhi on 14th August, 
1990. . 

5. hpers laid 011 the T .... 

The following papers were laid on tbe Table:-

(1) A copy of the Indian Telegraph (Second Amendment) Rules, 
1990 (Hindi and English versions) published in Notification No. 
G.S.R. 574(E) in Gazette of India dated tbe 15th June, 1990 
under sub-section (5) of section 7 of tbe Indian Telegraph Act, 
1985. 

(2) A copy. each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Review by the Government on the working of the Videsh 
Sanchar Nigam Limited, Bombay. for the year 1988-89. 

(ii) Annual Report of the Videsh Sancbar Nig~ Lilllited, 
Bombay, for the year 1988-89 along with Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 

(3) The following statements (Hindi and English versions) showing 
the action taken by the Government on various 
assurances. promises and undertakings given by the Minister 
during tbe various sessions of Lok Sabba:-

(i) Statement No. XXVU,- Fifth Session, 1986 
(ii) Statement No. XXV - Sixth Session, 1986 

(iii) Statement No. XXIlI - Seventh Session, 1986 
(iv) Statement No. XXIII - Eighth Session, 1987 
(v) Statement No. XX - II Part of Eighth Ses-

sion, 1987 

Eighth 
Lok 

Sabha 



(vi) Statement No. XIX 
(vii) Statement No. XVII 

(viii) Statement No. XIII 
(ix) Statement No. X 
(x) Statement No. IX 

(xi) Statement No. VI 

(i) Statement No. IV 
(ii) Statement No. III 

3 

- Ninth Session, 1987 ] 
- Tenth Session, 1988 
- Eleventh Session, 1988 
- Twelfth Session, 1988 
- Thirteenth 

1989 
- Fourteenth 

1989 

Session, 

Session, 

Eighth 
Lok 

Sabha 

- First Session, 1989 ] Ninth 
- Second Session, 1990 Lok 

Sabha 

6. Reports of Estimates Committee 

SHRI HANNAN MOLLAH presented the following Reports:-

(i) Eighth Report (Hindi and English versions) of Estimates 
Committee on action taken by Government on the recom-
mendations contained in the 82nd Report of the Committee 
(Eighth Lok Sabha) on the Ministry of Infomiation and 
Broadcasting-AIR and Doordarshan. 

(ii) Tenth Report (Hindi and English versions) of Estimates 
Committee on action taken by Government of the recommen-
dations contained in the 83rd Report of the Committee 
(Eighth Lok Sabha) on the Ministry. of Information and 
Broadcasting-Films Division. 

7. Motion for Election to Committee 

SHRI BASUDEB ACHARIA moved the following motions:-

"That this House do recommend to Rajya Sabha that Rajya Sabha 
do agree to nominate two members from Rajya Sabha to 
associate with the Committee on Public Undertakings of this 
House for the unexpired portion of the term of the Commit-
tee ending on 30 April, 1991 vice Shri Virendra Verma 
ceased to be a member of Rajya Sabha on his appointment as 
a Governor and Dr. G. Vijaya Mohan Reddy resigned from 
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the Committee anc! do communicate to this House the names of 
the members so nominated by Rajya Sabha." 

The motion was adopted. 
(Lok Sabha adjourned al 1.55 P.M. and re..assembled al" 3.04 

P.M.) 
8. CalUag Attention 

Oarificatory questions were asked on the statement made by' 
the Minister of State for Health and Family Welfare on 10 
August, 1990 regarding the situation arising out of the agitation 
by employees of the All India Institute of Medical Sciences. 

The Minister of State for Health and Family Welfare replied. 
9. Supplementary DemucIs tor Gnats (General) -1990-91 

Prof. Madhu Dandavate presented a statement of (Hindi and 
English versions) showing the Supplementary Demands for Grants 
in respect of the Budget (General) for 1990-91. 
10. Ge9 ... eat BIIa-lntroduced 

(1) The Constitulion (Sevmty-thiTd Amentlnanu) Bill, 199£ 
(Amendment of the Ninth Schedule): 

The motion for leave to introduce the Bill moved by Shri 
Sharad Yadav was opposed. The motion was adopted and 
the Bill was introduced. 

(2) The Multi-SUIte Co-operfllive Societies (Amendment) Bill, 
1990. 

11. Matters UIIder Rult 377 
(1) Shri Janak Raj Gupta raised a matter regarding need to 

provide adequate facilities to the migrants from Kashmir. 
(2) Smt. Uma Gajapathi Raju raised a matter regarding need to 

set up a National Institute at VlS8khapatnam to study cyclone 
behaviour and suggest remedial measures. 

(3) Shri Nandi Yellaiah raised a matter regarding need to set 
up a low power T.V. Transmitter at Siddipet in Medak district, 
Andhra Pradesh. 

(4) Shri Yamuna Prasad Shastri raised a matter regarding bum-

• 
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ing of women belonging to SC/ST community by dacoits in Riva 
district, Madhya Pra:desh. 

(5) Shri Chhaviram Argal raised a matter regarding need to lay 
broad gauge railway line between Etawah and Bhind-Gwalior-
Sheopur via Kota. 

(6) Shri Shopat Singh Makkasar raised a matt~r regarding. need to 
declare support price of Gawar and Moth. 

(7) Shri Ashok Anantrao Deshmukh raised a matter regarding 
need to enquire into the incident of land slide at Neelkanth, 
Rishikesh and pay adequate compensation to the families of persons 
killed therein. 

(8) Shri Ram La) Rahi raised a matter regarding need to close 
Rajneesh Ashram at Pune. 

(9) Shri Dasai Choudhary raised the matter regarding need to 
construct Sakri-Hasanpur railway line. 
U. DiIcasIioa under Rule 193 

Discussion on the continued atrocities on Scheduled Castes and 
Scheduled Tribes in the country, raised by Shri Ramashray. Prasad 
Singh on the 8th August, 1990, continued. 

The following members took part in the debate:-
(1) Shri Amar Roypradhan 
(2) Shri Chand Ram 
(3) Shri Ramlal Rahi 
(4) Shri Harish Rawat 
(5) Shri Ram Krishna Yadav 
(6) Shri Sontosh Mohan Dev 
(7) Shri Hari Shankar Mahale 
(8) Shri Dasai Choudhary 
(9) . Shri Hemendra Singh Banera 

(19) Dr. Bengali Singh 
(11) Shri Gopi Nath Gajapatbi 
(12) Shri Prem Pradeep 
(13) Shri Chhedi Paswan 
(14) Shri RfID Dhan 

Shri Mufti Mohammed Sayeed replied to the discussion. 
The discussion was concluded. 
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'*13. S1atatory Ilt8oIatioaII Vadei' CODSIdentioa 
(1) Shri Mufti Mohammed Sayeed moved the foUowing Resolu-

000:-
"'That this House approves the proclamation issued by the Presi-

dent on the 18th July, 1990 under article 356 of the Constitution 
in relation to the State of Jammu and Kashmir." 

The discussion was not concluded. 
(2) Sbri Jaswaot Singh moved the following Resolution: 
"'That this House disapproves of the Armed Forces (Jammu and 

Kashmir) Special Powers Ordinance, 1990 (Ordinance No.3 of 
1990) promulgated by the President on the 5th July, 1990." 

His speech was not concluded. 
The discussion was not concluded. 

*14. Go.enameat B--.v .... CODIideralioll 

The Ar17Ied Forcu (J1UMt1l and Kashmir) SpedQ/ Powers BiN, 1990 
The motion for consideration of the Bill was moved by Shri Mufti 

Mohammed Sayeed. . 

The discussion was not cxmcluded. 
15. Report of B t _ Ad....., C4Naadttee 

Sbri P. Upendra presented the Fourteenth Report of Business 
Advisory Committee. 
16 ........ tt. Ileprdiaa ArreIt/Remud/LG4pm. at Members. 

(1) The Deputy Speaker informed the House that the following 
teleprinter messages dated 14th and 15th August, 1990, addressed to 
the Speaker; Lok Sabba, by the Superintendent of Police, Dbar-
'mapuri, Tamil Nadu were received on 14th and 15th August, 1990:-

(i) 
"Today (14-8-1990) at 11.10 hours near Rajagopal Park in Dhar-

mapuri Town, Tamil Nadu, Shri M.O. Sekbar, M.P. and 14 
others formed themselves into an unlawful assembly for violat-
ing police regulatory orders and took out a procession and 
attempted to set fire to the kerosene-drencbed effigies of the 
Orief Minister, Tamil Nadu and AlADMK Faction Leader in 

* DiIc:uIIed tosether. 
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the crowded public place. The M.P. and 14 others have 
been arrested on 14-8-90 at 11.10 hours. A case in Bl Police 
Station Dharmapuri, Crime No. 769/90 under sections 147, 188, 
285 IPC read with section 7(1)(A) Criminal Law Amendment 
Act has been registered against them." 

(ii) 

"Shri M.G. Sekhar, M.P. has been remanded to judicial custody 
today on 14-8-1990." 

(iii) 

Teleprinter message from the Superintendent, Central Prison, 
Salem, TtmriJ Nadu received on 16-8-1990 

"Shri M.G. Sekhar, Member of Parliament, has been admitted in 
Central Prison, Salem, Tamil Nadu on 14-8-1990, at 2120 hours 
under Sections 147, 188 and 285 IPC read with Section 7(1)(A) 
of the Criminal Law Amendment Act in Dhannapuri Police 
Station crime number 769/90 by the Judicial Magistrate No.1, 
Dharmapuri. " 

(2) The Deputy Speaker also informed that the following com-
munications dated 14th and 15th August, 1990, addressed to the 
Speaker, Lok Sabha were received on 15th August, 1990 :-

Teleprinter message received from the Superintendent of Police, 
Dituligul Town, Tamil Nadu 

"Shri C. Srinivasan, MP alongwith 74 AIADMK members was 
arrested at 15.55 hours today (14.8.1990) in Dindigul Town 
North Police Station Crime No. 1276 1 90 under sections 143, 
188 and 285 IPC read with section 7(1)(A) Criminal Law 
Amendment Act for burning the effigy of Chief Minister ·of 
Tamil Nadu and obstructing vehicular traffic affecting public 
tranquility etc. and sent for remand." 
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(n) 
Tekprlntu nteSSll8e m:eiveti from the Superintendent, Central 

Prison, Madurai 
"Shri C. Srinivasan, MP has been admitted in this prison on 
15.8.1990 at 01.50 hours as political remand prisoner remanded 
by Judicial Magistrate Number I, Oindigul under sections 143, 
188 and 285 IPC re8d with section 7(1)(A) Criminal Law 
Amendment Act, vide Dindigul North Police Station Crime No. 
U76 I 90." 

(3) The Deputy Speaker also informed that the following telex 
message dated 15th August, 1990. addressed to the Speaker, Lok 
Sabba, by the Deputy Superintendent of Police, Udamalpet had been 
recieved on 16th AlJ8¥Sl. 1990 :-

"Sbri B. Raja Ravi Varma, Member of Parliament was arrested 
by me on 15th August, 1990, at 18.45 hoUR at Udamalpet town 
in connection with Udamalpet Police Station Crime· No. 346 I 90 
under sections 143 and 188 !PC read with section 7(1)(A) of the 
Criminal Law Amendment Act for defying the promulgatory 
order, unlawful assembly and attempted to bum the effigy of 
the Honourable -Chief Minister of Tamil Nadu." 

7.11 P.M. 
(Lolc Stlblullldjoumed till 11 A.M. em FrlIIIIy, the 17th August, 1990) 

K.C. RASTOGI, 
AdditionIlI ~. 



LOK SABRA 

BULLETIN-PART I 
(Bricf Record of Proceedings) 

Friday, August 17, 1990/Sravana 26, 1912 (Saka) 

No. 68 
11.01 A.M. 

1. Obituary Reference 

The Speaker made a reference to the passing away of Shri J. 
Matha Gowder, who was a member of Fifth Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect to the deceased. 

2. Starred Questions 

Starred Question Nos. 123-125 were orally answered. Starred 
Question No. 137 was postponed to 31 August, 1990. Replies to 
Starred Questions Nos. 126-136 and 138-142 were laid on the 
Table. 

3. UDStarred Questions 

Replies to Unstarred Question Nos. 1414-1417, 1419-1421, 
1423-1450, 1452-1510, 1512, 1513 and 1515-1647 were laid on the 
Table. 

, 



2 • 4. Papers LaId on the Table 

The following papers were hud on the Table: 

(1) A copy each of the following papers (Hindi and Engli .. h 
versions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the 
Kudremukh Iron Ore Company Limited, Bangalore. for the 
year 1989-90. 

(ii) Annual Report of the Kudremukb Iron Ore Company 
Limited. Bangalore, for the year 1989-90 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(2) A copy each of the following Notifications (Hindi and English 
versions) issued under section 3 of the Imports and Exports (Control) 
Act. 1947:-

(i) The Exports (Control) Fifteenth Amendment Order, 1989 
published in Notification No. 5.0. 758(E) in Gazette of India 
dated the 26th September. 1989. 

(ii) The Exports (Control) Sixteenth Amendment Order. 1989 
published in Notification No. S.O. 765(E) in Gazette of India 
dated the 27th September. 1989. 

(iii) The Exports (Control) Nineteenth Amendment Order. 1989 
published in NotiflCltioo No. S.O. 877(E) in Gazette of 
India dated the 30th October, 1989. 

(iv) The Exports (Control) Twentieth Amendment Order, 1989 
published in Notification No. 5.0. 913(£) in Gazette of India 
dated the 3rd November, 1989. 

(v) The Exports (Control) Twenty-third Amendment Order, 1989 
published in Notification 5.0. 1058(E) in Gazette of India 
dated the 19th December, 1989. 

(vi) The Exports (Control) First Amendment Order, 1990 
published in Notification No. S.O. 33(E) in Gazette of India 
dated the 11th January, 1990. 
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(vii) The Exports (Control) Second Amendment Order. 1990 
published in Notification No. S.O. 43(E) in Gazette of India 
dated the 16th January. 1990. 

(viii) The Exports (Control) Fifth Amendment Order. 1990 
published in Notification No. S.O. 221(E) in Gazette of India 
dated the 13th March. 1990. 

(ix) The Exports (Control) Sixth Amendment Order. 1990 
published in Notification No. S.O. 227(E) in Gazette of India 
dated the 16th March. 1990. 

(x) The Exports (Control) Eighth Amendment Order. 1990 
published in Notification No. S.O. 33O(E) in Gazette of India 
dated the 17th April. 1990. 

(xi) The Exports (Control) Ninth Amendment Order. 1990 
published in Notification No. S.O. 34O(E) in Gazette of India 
dated the 25th April. 1990. 

(xii) The Exports (Control) Tenth Amendment Order. 1990 
published in Notification No. S.O. 359(E) in Gazette of India 
dated the 30th April. 1990. 

(xiii) The Exports (Control) Eleventh Amendment Order. 1990 
published in Notification No. S.O. 364(E) in Gazette of India 
dated the 4th May. 1990. 

(xiv) The Exports (Control) Twelfth Amendment Order. 1990 
published in Notification No. S.O. 402(E) in Gazette of India 
dated the 23rd May. 1990. 

(xv) The Exports (Control) Fourteenth Amendment Order. 1990 
published in Notification No. S.O. 463(E) in Gazette of India 
dated the 6th June. 1990. 

(xvi) The Exports (Control) Sixteenth Amendment Order. 1990 
published in Notification No. S.O. 506(E) in Gazette of India 
dated the 25th June, 1990. 
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(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 38 of the Central Exci~s 
and Salt Act. 1944:-

(i) G.S.R. 434(E) published in Gazette of India dated the 20th 
April. 1990 together with an explanatory note making certain 
amendments to Notification No. 266167-CE, dated the 28th 
November. 1967. 

(ii) The Central Excise (Fourth Amendment) Rules, 1990 
published in Notification No. G.S.R. 4S4(E) in Gazette of 
India dated the 20th April. 1990. 

(iii) G.S.R. 576(E) published in Gazette of India dated the 18th 
June. 1990 together with an explanatory memorandum 
seeking to provide that in accordance with a' general practice 
that was prevaJent at the relevant time. the excise duty on 
gold potassium cyanide manufactured from gold and used in 
the electronic industry and as is equivalent to the duty of 
excise leviable on the value of gold used in the manufacture 
of such gold potassium cyanide, shall not be required to be 
paid during the period from lst June, 1981 to 16th July. 1987. 

(iv) G.S.R. S77(E) published in Gazette of India dated the 18th 
June, 1990 together with an explanatory memorandum 
seeking to provide that in accordance with a general practice 
that was prevalent at the relevant time, the excise duty on 
sheets, boards. blocks of thermocol shall not be required to 
be paid during the period commencing from lst Mareh. 1986 
to 12th April, 1989. 

(v) The Central Excise (Fifth Amendment) Rules, 1990 
published in Notification No. O.S.R. S79(E) in Gazette of 
India dated the 18th June, 1990. 

(vi) O.S.R. 607(E) published in Gazette of India dated the 2nd 
July, 1990 together with an explanatory memorandum 
seeking to provide that in accordance with a general practice 
that was prevaJent at the relevant time. the duty of excise 
and the special duty of excise on 5ulpber dioxide and sulpher 
trioxide when consumed captively in the manufacture of 

• 
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sulphuric acid, shall not be required to be paid during the 
period from 28th February, 1986 to 15th May, 1989. 

(vii) G.S.R. 608(E) published in Gazette of India dated the 2nd 
July, 1990 together with an explanatory memorandum 
seeking to provide that in accordance with a general practice 
that was prevalent at the relevant time, the excise duty and 
special duty of excise shortlevied on foam rubber lubricating 
pads shall not be required to be paid during the period from 
1st March, 1986 to 28th February, 1989. 

(viii) G.S.R. 616(E) published in Gazette gf India dated the 3rd 
July, 1990 making certain ~mendments to Notification Nos. 
272 /79-CE dated the 18th October. 1979. 237/ 85-CE and 
238/85-CE dated the 15th November, 1985, 5/86-CE dated 
the 20th January, 1986 and 398/86-CE dated the 26th 
August, 1986. 

(ix) G.S.R. 617(E) published in Gazette of India dated the 3rd 
July, 1990 making certain amendments to Notification No. 
186/75-CE dated the 21st August, 1975. 

(x) G.S.R. 618(E) published in Gazette of India dated the 3rd 
July, 1990 making certain amendments to Notification No. 
123/81-CE, dated the 2nd June, 1981. 

s. Statements by Mlnlsten 

(1) The Minister of State for Parliamentary Affairs made a 
statement regarding Government B1ISinesS for the week commencing 
the 20th August, 1990. 

·(2) The Minister of State for External Affairs made a statement 
regarding the position of Indians in Kuwait . 

.. At 2.38 P.M. 
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6. ModoD reprdIaa Foarteellth Report of Business Advisory 
CIMD-Ittee 

Dr. Laxminarayan Pandey moved the following motion:-

"That. tbis House do agree with the FourteeDth Report of the 
Business Advisory Committee presented to the House on 16th 
August. 1990." 
The motion was adopted. 

(Lok Stlblrll tUJjolD7l~d flIl.20 P.M. and f"e-lUSembled at 2.25 P.M.) 

7. Matters IIDder Ru 377 

(1) Shri G.S. Basavaraj raised a matter regarding need to supply· 
adequate quantity of' coal to cement factories in Kamataka to save 
them from closure. 

(2) Sbri Devendra Prasad Yadav raised a matter regarding need to 
take steps to save eatem Bibar from tbe fury of recurring floods. 

(3) Sbri Aaadi Cbaran Du raised a matter regarding need to take 
steps to check the growing menace of rats and monkeys in Jajpur, 
Orissa. 

(4) Sbri Gulab Cband Katana raised a matter regarding need to 
increase the speed of trains running between Delhi and Udaipur and 
reschedule their timings. 

(5) Sbri Lokanath Chaudhary raised a matter regarding need for 
special grants for proper repair and preservation of ancient 
monuments in Orissa. 

(6) Mood. Hassan Commander raised a matter regarding need to 
introduce air servic::es from KargiJ. 

(7) Shri C.P. Mudalapriyappa raised a matter regarding need to set 
up Soutb-Western Railway Zone for Karnataka with its Headquarter 
at Banplore. 

(8) Pro(. Savithri Labhmanan raised a matter regarding need to 
construct Rehabilitation Centre (or leprosy patients at K'oratly 
Leprosy Hospital in Trimur District, Kerala. 
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I. PrIvate Member's Resolution - Negatived 

Funber discussion on tbe following Resolution moved by Shri 
Guman Mal Lodha on 4th May, 1990, continued:-

"This House is of tbe opinion that the Government should bring 
forward a suitable legislation to ban slaughter of cow and its 
progeny tbroughout tbe country." 

The following members took pan in tbe debate:-

(1) Shri Harish Rawat 
(2) Shri Hemendra Singh Banera 
(3) Sbri Resbam Lal Jangde 
(4) Sbri Surya Narain Yadav 
(5) Sbri Sa~tosh Kumar Gangwar 
(6) Shri Hari Sbankar Mabale 
(7) Shri Manvendra Singh 
(8) Sbri Gangacbaran Rajput 
(9) Sbri Babubhai Meghji Sbah 

(10) Prof. Rasa Singh Rawat 
(11) Shri Nand Kumar Sai 
(12) Shri Peter G. Marbaniang 
(l3} Prof. N.G. Ranga 
(14) Sbri Purusbottam Kaushik 
(15) Prof. Malini Bhattacharya 
(16) Sbri Nitisb Kumar 

Sbri Ouman Mal Lodha replied to tbe debate. 

On the Resolution, the House divided; Ayes ·42, Noes ·SO. 
Accordingly the Resolution was negatived. 

,. PrIvate Member's Resolution - Under Coasideratioa 

Sbri Dileep Singh Bhuria moved the following Resolution:-

"This House is of the opinion that in order to protect the interests 
of the farmers in the COUDtry, the Government should announce 
the prices of different crops at least three months before the 
sowing season; make available the agricult'Jral inputs and 

• Subject to correction 
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implements at reasonable prices and purchase the entire 
produce of the farmers." 

His speech was not concluded. 
The discussion was not concluded. 

10. BaIf ..... Hour DIscualoa 
Prof. Ram Ganesh Kapse raised a discussion on tbe points arising 

out of the answer given by the Minister of State in the Ministry of 
Home Affairs on 9 August. 1990 to Unstarred Question No. 473 
regaroing establishment of separate Development Boards in 
Maharashtra. 

Shri'Mufti Mohammed Sayeed replied to the discussion. 
6.05 P.M. 
(Lot Sablul adjoumed till 11 A.M. on Monday, the 20th August, 

/990). 

K.C. RASTOGI. 
Additional Secretary. 

MGlP(PLU)MAN[)-2I08lS-17.8.80. 



LOK SABRA 

BULLETIN - PART I 
[Brief Record of Proceedings} 

Monday, August 20, 1990 I Sravana 29, 1912 (Saka) 

No. 69 

11.02 A.M. 
1. Starred Questions 
Starred Question Nos. 143-145 were orally answered. Replies to 

Starred Question Nos. 146-162 were laid on the Table. 
2. UdStarred Questions 

Replies to Unstarred Question Nos. 1648-1787, 178~-1806, 1808-
1841, 1843-1861 and 1863-1879 were laid on the Table. 

3. Submissioas 
In response to submissions made by Members: 
(1) The Prime Minister clarified the position regarding the 

appointment of lawyers and the reported transfer of District and 
Sessions Judge before whom the Syed Modi murder case was 
pending; and 

(2) The Minister of Information and Broadcasting clarified certain 
guidelines for telecasting 'Khula Mauch' programme by Doordar-
shan. 

4. Papers laid on the Table 
The following papers were laid on the Table:-
(1) A copy of the Notification No S.O. 375(E) (Hindi and 

English versions) published in Gazette of India dated the 10th 
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May, 1990 making cenain amendments to Notification No. 
S.O. 728(E) dated the 21st July, 1987 issued under sections 12 
and 13 of the Environment (Protection) Act, 1986. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951 :-
(i) The Indian Administrative Service (Pay) Second Amend-

ment Rules, 1990 published in Notification No. G.S.R. 263 
in Gazette of India dated the 5th May, 1990. 

i;') The Indian Police Service (Pay) First Amendment Rules, 
1990 published in Notification No. G.S.R. 264 in Gazette 
of India dated the 5th May, 1990. 

(iii) The Indian Forest Service (pay) First Amendment Rules, 
1990 published in Notification No. G.S.R. 265 in Gazette 
of India dated the 5th May, 1990. 

(iv) The Indian Police Service (Faation of Cadre Strength) 
Amendment Regulations. 1990 published in Notification 
No. G.S.R. 317 in Gazette of India dated the 26tIi May, 
1990. 

(v) The Indian Police ServiCe (Pay) Second Amendment 
Rules, 1990 published in Notification No. G.S.R. 318 in 
Gazette of India dated the 26th May, 1990. 

(vi) The Indian Administrative Service (FlDtion of Cadre 
Strength) Third Amendment Regulation, 1990 published in 
Notification No. G.S,R. 393 in Gazette of India dated tbe 
30th June, 1990. 

(vii) The Indian Administrative Service (Pay) Third Amend-
ment Rules, 1990 published in Notification No. G.S.R. 394 
in Gazette of India dated the 30th June, 1990. 

(3) A copy of tbe Notification No. S.O. 1647 (Hindi and English 
versions) published in Gazette of India dated the 16th June. 
1990 making cenain amendments to Notification No. G.S.R. 
159 dated the 1st Marcb. 1986 issued under section lOA of the 
ForJDef Secretary of State Service Officen (ConditioDs of 
Se~) Act, 1972, 
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4. (i) A copy of the Annual Report (Hindi and English versions) 
of the Indian Institute of Geomagnetism. Bombay. for the 
year 1988-89 alongwith Audited Accounts . 

. (ii) A statement (Hindi and English versions) regarding Review 
by the Government on the working of the Indian Institute 
of Geomagnetism, Bombay. for the year 1988-89. 

5. ModODS for Election to Committees 
(1) Shri Nilamani Routray moved the foUowing motion:-
"That in pursuance of Section 5(1)(i) of the Prevention of Cruelty 

to Animals Act, 1960, the members of this House do 
proceed to elect, in such manner as the Speaker may direct. 
four members from among themselves to serve as members 
of the Animal Welfare Board for the remaining term com-
mencing from the date of notification by the Government 
upto 2 March, 1992, subject to the other provisions of the 
said Act." . 

The motion was adopted. 
(2) Shri P. Upendra moved the following motion:-
"'That in pUISU8Ila' of sub-clause (xxiv) of Clause (1) of the 

Statute 14 of the Statutes of the Aligarh Muslim University. 
the members of this House do proceed to elect. in such 
manner as the Speaker may direct. one member from 
among themselves to serve as a member of the Court of the 
AJigarh Muslim University, subject to other provisions of 
tbe said Statutes vice Shri Satya Pal Malik resigned from the 
Court. The member so elected shall not be the employee of 
the Aligarh Muslim University." 

The motion was adopted. 
6. Goftl'lUMllt Bills - Introduced 

(1) The Cantonments (Amendment) Bill, 1990 
(2) The Tobacco Board (Amendment) Bill, 1990 
(3) The Tobacoo Cess (Amendment) Bill, 1990 

7. Matters UIIder Rule m 
(1) Smt. Uma Gajapatbi Raju raised a matter regarding need to 
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enquue into the causes of collapse of a Port school. building at 
Vishakhapatnam kining several school children. 

(2) Shri Mullappally Ramachandran raised a matter regarding 
need to restrict the import of raw rubber and ensure remunerative 
price for domestic rubber. 

(3) Shri Janak Raj Gupta raised a matter regarding need to 
settle the claims of refugees from Pak-occupied Kashmir settled in 
Jammu and other pans of the State in 1947. 

(4) Shri Satyapal Singh Yadav raised a matter regarding need 
to issue directions to Government of Uttar Pradesh to liberalise 
the issue of fire arm licences to the people. 

(5) Shri D. Amat raised a matter regarding need to take effec-
tive steps to check leakage of gas from Rourkela Steel Plant. 

(6) Shri Shivraj Patnaik raised a matter regarding need to open 
more purchase centres of the Food Corporation of India. particu-
larly in Orissa. for purchase of paddy at support price. 

(7) Shrimati Sumitra Mahajan raised a matter regarding need to 
bring legislation to save pta)' grounds from encroachments. 

(Lok Sabha adjoumell tJI 1 P.M. and re~led tJI 2.08 
P.M.) 
-S. Statutory RaelutioM V .... c.Bcka ..... 

\ 

(1) Discussion OD the following Resolution moved by Shri 
Mufti Mohammed Sayeed. on .the 16th August, 1990, c:ontinued:-· 

"That this House approves the proclamation issued by the 
President OD the 18th July, 1990 under article 356 of 
the Constitution in relation to tbe State of Jammu and 
Kashmir." 

(2) Shri Jaswant Singh concluded Iris speech on the followinJ 
Resolution moved by him on the 16th August. 1990:-

'1'bat this House disapproves of the Armed Forces (Jammu 
and Kashmir) Special Powers Ordinance, 1990 (Ordi-
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nance No.3 of 1990) promulgated by the President on the 
5th July, 1990." 

-9. Goveaamaeat BlU-Uader COIIIIderatioD 
1'he ArmecI Forces (Jammu and KMlunir) Special Powers BiD, 
1990. 

Combined discussion on the motion for consideration of the Bill 
moved by Shri Mufti Mohammed Sayeed on the 16th August, 1990 
and Resolution [vide paras 8 (1) and (2) above], Commenced. 

Two amendments for circulation of the Bill for the purpose of 
eliciting opinion thereon, were moved by Sarvashri Girdharilal 
Bbargava and Rajendra Agnihotri. 

One amendment for reference of the Bill to a Select Committee 
was move by Shri Piyare Lal Handoo. 

The following members took part in the debate:-
(1) Shri Dinesb Singh 
(2) Shri Saifuddin Choudhury 
(3) Shri Lokanath Choudhury 
(4) Shri P. Chidambaram 
(5) Prof. Prem Kumar Dhumal 
(6) Shri Surya Narain Yadav 
(7) Prof. Saif-ud-Din Soz 
(8) Shri Gulab Chand Kataria 
(9) Dr. Venkatesh Kabde 

(10) Shri."Chitta Basu (Speech unfinished) 
The discussion was not concluded. 

6.06 P.M. 
(Lok SabIuJ adjourned till J1 A.M: on Tuesday. the 21st August. 
1990) 

• DiIcus&cd together. 

MGlp(PLu)MRN0-2848LS--2. 

K.C. RASTOGI, 
Additional Secretary. 
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[Brief Record of Proceedings] 

Tuesday, August 21, 1990/Sravana 30, 1912 (Saka) 

No. 70 
11 A.M. 
1. Starred Quesdoas 

Starred Question Nos. 163-165 and 167 were orally answered. 
Replies to Starred Question Nos. 166 and 169-182 were laid on the 
Table. 
2. UIIItarred Quesdoas 

Replies to Unstarted Question Nos. 1880-2114 were laid on the 
Table. 

3. Papers Wd 011 the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English versions) 
under sub-rule (5) of rule 3 of the Air Corporations Rules, 1954:-

(i) Summary of Budget Estimates for Revenue and Expenditure for 
the year 1990-91 of Air India. 

(ii) Summary of Actuals for the year 1988-89, Budget Estimates and 
Revised Estimates for the year 1989-90 and Budget Estimates for 
tbe year 1990-91 of Air India. 

(2) A copy each of [be following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential Com-
modities Act, 1955:-

(i) The Drugs (Prices· Control) Amendment Order, 1990 published 

1 
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in Notification No. S.O. 173(E) in Gazette of India dated the 
27th February, 1990. 

(ii) The Drugs (Prices Control) Amendment Order, 1990 published 
in Notification No. S.O. 541(E) in Gazette of India dated the 
6th July, 1990. 

(3) A copy oi the Agreement (Hindi and Eng6sh venions) dated 
the 15th July, 1990 entered into between the President of India and 
the Oil and Natural Gas Commission to amend the Principal 
agreement dated the 17th December, 1966 UDder section 42 of the 
Income-tax Act, 1961. 

(4) A copy each of the foUowing Notifications (Hindi and English 
versions) under section 199 of the Railways Act, 1989:-

(i) The Railways (Prescription of infectious and contagious dis-
eases for animals) Rules, 1990 published in Notification No. 
G.S.R. 553(E) in Gazette of India dated the 7th June. 1990. 

(ii) The (Weighment of Consipmentin Wason-load or Train-load) 
Rules, 1990 publisbed in Notification No. G.S.R. 615(E)in 
Gazette of India dated tbe 3rd July, 1990. 

(5) A copy of the Report (Hindi and Enalish versions) on me 
progress made·in the Intake of Scheduled Castes and Scheduled 
Tribes against vacancies reserved for them in Recruitment and 
promotion categories on the Railways for the year ended the 31st 
March, 1989. 
4. Men •• ".. RIWa .... 

Additional Secretary reported a message from Rajya Sabba that at 
its sitting held on the 17th August, 1990, Rajya Sabha agreed to the 
folJowing amendment made by the Lot Sabba on the 31st May, 1990, 
in the Commissions of Inquiry (Amendment) Bill. 1990:-

Ckluse 3 (New) 
After clause 2, Insen-

"3. In Section 7 of the Commissions of Inquiry 
Act. 1952, in sub-section (1), for the words 
"the House of the People or, as the cue Amendment of 
may be, the Legislative Assembly of the &edioD 7 of the 
State" wherever they ocau, the words Act 60 of 1952. 
"each House of Parliament or. as the case 
may be, the Legislature of the State" shall 
be substituted." 

(Lok Sablro adjourned at 1.07 P.M. and re-auembled III 2.12 P.M.) 
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In response to submissions made by Members, Minister of Par-
liamentary Affairs and Information & Broadcasting stated that all 
efforts would be made by the Government of India to promote all the 
Indian languages. 
,. Report of CgmmIt1pe 011 Pabtic UDdertaIdogs 

Slut BaI Go,.a MiIhra presented the Fourth Report (Hindi and 
EDglisb versions) of the Committee on Public Undertakings on 
Action Taken· by Government on the recommendations contained in 
their Sixtieth Report (Eighth Lok Sabba) on State Trading Corpora-
tion of India Limited. 
7. ~ Dan""" for G ...... (RaiIways)-1990-91 

Slut Georae Fenaades presented a statement of (Hindi and Englisb 
versions) showing the Supplementary Demands for Grants in respect 
of Budget (Railways) for 1990-91. 
.. Matters Uader Rule 377 

(1) Shri c.P. Mudalagiriyappa raised a matter regarding need to 
develop Cbitradurga in Kamataka into a popular tourist centre. 

(2) Shri Ram Swaroop Prasad raised a matter regarding need to 
convert metre gauge railway line betwen Fatua and Islampur in Bihar 
into broad gauge. 

(3) Shri Anadi Cbaran Das raised a matter regarding need to 
expedite multi-purpose dam project on river Baitarni, Orissa. 

(4) Shri Chandra Mohan Singh Negi raised a matter regarding need 
to expedite rehabilitation of several affected families in area near 
Tehri project. 

(5) Shri Rajendra Agnihotri raised a matter regarding need to 
upgrade Lalitpur district in Uttar Pradesh into 'A' Category. 

(6) Smt. Vasundhara Raje raised a matter regarding need to 
expend the telecommunication network in Rajasthan at the earliest. 

(7) Shri Kankar Munjare raised a matter regarding need to Open a 
paper mill at 8a1aghat, Madhya Pradesh. 
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(8) Shri Govind Cbandra Munda raised a matter regarding need to 
provide financial assistance to the Government of Orissa for expediti-
ous completion of the widening of road from Panikoelito Ra.nchi and 
also from Panikoeli to Raurkela vis Keonjbar Garb. 

(9) Shri K. Muraleedbaran raised a matter regardiDg need to look 
into tbe functioning of E.S.1. Scheme . 
• ,. StatemeDl by PrtIDe MbdIter 

The Prime Minister made a statement regarding Pakistani firing 
across the line of control in Machhal sub-sector in Jammu and 
Kashmir on August, 20 and 21, 1990. .. ~ 10. St8IDtory ResoIuIioa - A....p-

Discussion on the following Resolution moved by. Shri Mufti 
Mohammed Sayeed, on the 16th August. 1990, continued:-

"That this House approves the proclamation issued by the 
President on the 18th July, 1990 under anicle 356 of the 
Constitution in relation to the State of Jammu and Kashmir." 

The Resolution was adopted after discussion as indicated io Para 12 
below. 
••••• St8IDtory Re8oIatIoa - WIthdrawa 

Discussion 00 the following Resolution moved by Shri Jaswant 
Singh, on the 16th August, 1990, continued:-

"That this House disapproves of the Armed Forces (Jammu and 
Kashmir) Special Powers Ordinance, 1990 (Ordinance No. 3 of 
1990) promulgated by the President on the 5th July. 1990." 

The Resolution was withdrawn by leave of the House after 
discussion as indicated in para 12 below. 
··U. GoverDlMBt BUI - P..ed 

The Armed Forces (Jmnmu IIIIIi Kashmir) Sp«UIl Powers Bill. 
1990 

• At .. P.M. 
•• DiIcusacd IOpdIer. 
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Combined discussion on the motion for consideration of the Bill 
moved by Sbri Mufti Mohammed Sayeed on the 16th August, 1990 
and amendments thereto moved on 20th August, 1990 and Resolu-
tions [Vide paras 10 and 11 above], continued. 

The following members took part in the debate:-
(1) Shri Chitta Basu 
(2) Shri Inderjit 
(3) Shri Dharam Pal Sharma 
(4) Shri Madan Lal Khurana 
(5) Shri Piyare Lal Handoo 
(6) Shri Hemendra Singh Banera 
(7) Dr. Thambi Durai 
(8) Sbri Janak Raj Gupta 
(9) Shri RaID Krishna Yadav 

(10) Shri Shikiho Sema 
(11) Shri Girdharilal Bhargava 
(12) Shri Rajendra Agnihotri 

Shri Mufti Mohammed Sayeed replied to the debate. 
Shri Jaswant Singh spoke (by way of reply to his Resolution). 
Both the amendments for circulation of the Bill for the purpose of 

eliciting opinion thereon moved by Sarvashri Girdharilal Bhargava 
and Rajendra Agnihotri were withdrawn by leave of the House. 

The amendment for reference of the Bill to a Select Committee 
moved by Sbri Piyare La! Handoo was withdrawn by leave of the 
House. 

The motion for consideration was adopted and c1ause-by-clause 
consideration of the Bill was taken Up. 

CIau.ses 2 to 8 were adopted. 
aause 1, the Enacting Formula and the Long title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Mufti 

Mohammed Sayee<!. 
Shri Harisb Rawat took part in the debate. 
The motion was adopted and the Bill was passed. 
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13. Report fII .. II ea A........, C ........ 
Sbri Satya Pal Malik presented the Fifteenth Report of the 

Business Advisory Committee. 
14. eowr-t. BID - lJIIder Co ..... 1eradoa 

The Praaar Bbarati (Broadcasting Corporation of India) Bill, 1990. 
The Motion for consideration of the Bill was moved by Sbri P. 

Upendra. His speech was not concluded. 
The disaassion was not concluded. 

6.01 P.M. 
(LbIc Sabha adjourned till 11 A.M. 0" Wednesday, 1M 22nd August, 

1990) 

K. C. RASTOGI, 
Additiorwd SecrntIry. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, August 22, 1990/Sravana 31, 1912 (Saka) 

No. 71 
11.07 A.M. 
I. Starred Questions 

Starred Question Nos. 183, 184 and 186 were orally answered. 
Replies to Starred Question Nos. 185 and 187-202 were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 2115-2132, 2134-2143, 2145-
2170, 2172-2189, 2191-2197, 2200-2202, 2204-2237, 2239-2250, 2252-
2276,2278-2291, 2293-2301,2303-2316 and 2318-2350 were laid on the 
Table. 
3. Submissions 

In response to submission made by Members: 
(1) The Minister of Parliamentary Affairs and Information and 

Broadcasting informed the latest position of Indians in Kuwait. 
(2) The Minister of Finance Stated that aU possible steps would be 

taken by the Qovernment to meet the situation arising out of 
blockade of c.-tde oil supply from Assam. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Delhi Development Authority (Pension) Amend-

1 
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ment Rules, 1990 (Hindi and EngHsh venions) published in 
Notification No. G.S.R. 117 in Gazette of India dated the 2nd 
February, 1990 under section 58 of the Delhi Development 
Act, 1957. 

(2) A copy of the Apprenticeship (Amendment) Rules, 1989 
(Hindi and English versions) published in Notification No. 
G.S.R. 853 in Gazette of India dated the 11th November, 1989 
under sub-section (3) of section 37 of the Apprentices Act, 
1961. 

(3) A copy of the Employees' Deposit Linked Insurance (Amend-
ment) Scheme, 1990 (Hindi and English venions) published in 
Notification No. G.S.R. 354 in Gazette of India dated the 9th 
June, 1990 under sub-section (2) of section 7 of the Employees' 
Provident Funds and Miscellaneous Provisions Act, 1952. 

(4) A copy of fbe Annual Accounts -(Hindi and English versions) 
of the Chittaranjan National Cancer Research Centre, Calcutta, 
for the year 1987-88 together with Audit Report thereon. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 83 of the Standards 
of Weights and Measures Act. 1976:-
(i) The Standards of Weights and Measures (Packaged Com-

modities) Amendment Rules, 1990 published in Notification 
No. G.S.R. 511(E) in Gazette of India dated the 25th May, 
1990. 

(ii) The Standards of Weights and Measures (Packaged Com-
modities)Se<:ond Amendment Rules, 1990 published in 
Notification No. G.S.R. 601(E) in Gazette of India dated 
the 26th June, 1990. 

(7) A copy each of the following Notif,ications (Hindi and English 
v;!rsions) under section 39 of the Bureau of Iridian Standards 
Act, 1986:-
(i) The Bureau of Indian Standards (Second Amendment) 

"The Annual Report was 18;-; the Table of Lok Snhhn on 3rd May. 19iIY. 
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Rules, 1990 published in Notification No G.S,R. 543(E) 
in Gazette of India dated the 5th June. 1990. 

(ii) The Bureau of Indian Standards (Terms and Conditions of 
Service of Employees) Amendment Regulations. 1990 pub-
lished in Notification No. G.S.R. 598(E) in Gazette of India 
dated the 25th June, 1990. 

(iii) The Bureau of Indian Standards (Third Amendment) Rules. 
1990 published in Notification No. G.S.R. 638(E) in 
Gazette' of India dated the 16th July. 1990. 

(8) A copy of the Notification No. S.O. 473(E) (Hindi and English 
versions) published in Gazette of India dated the 11th June. 
1990 making certain amendments to Notification No. S.O. 
376(E) dated the 26th May. 1989 regarding appointment of Shri 
M.K. Zutshi, Joint Secretary. Department of Civil Supplies as 
a member of the Executive Committee of Bureau of Indian 
Standards issued under sub-section (1) of section 4 of the 
Bureau of the Indian Standards Act. 1986. 

(9) A copy of the Pulses. Edible Oilseeds and Edible Oils (Storage 
Control) Third Amendment Order. 1990 (Hindi and English 
versions) published in Notification No. S.O. 505(E) in Gazette 
of India dated the 22nd June, 1990 under sub-section (6) of 
section 3 of the Essential Commodities Act, 1955. 

·(10) A copy of Notification No. 136/90-Central Excises (Hindi and 
English versions) published in Gazette of India dated the 
22nd August, 1990 together with an explanatory memoran-
dum seeking to increase the tariff rate of excise duty on 
motor cars and other motor vehicles covered under sub-
heading No. 8703.00 of the Central Excise Tariff from 40 per 
cent to 50 per cent ad valorem under sub-section (2) of 
section 3 of the Central Excise Tariff Act. 1985~ 

• laid at h.m P.~,t 
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5. Maup Ina RaJ1a ...... 
Additional Secretary reported a message from Rajya Sabha that at 

its sitting held on the 20th August, 1990. Rajya Sabba passed the 
Governon (Emoluments, Allowances and Privileges) Amendment 
BiD. 1990. 
, __ ,.... by ... SabIaa - LaId on tbe Table 

"I'M Governor! (Emolumerus, AUowances and Privilegu) Amend-
ment Bill, 1990 . 
.,. Report ~ tbe C-. ....... oa PriYate Members' Bills aad RaoIutioDl 

Shri Sbivaji Patnaik presented the Eighth Report (Hindi and 
English versions) of the Committee on Private Members' Bills and 
Resolutions. 
&. Report ~ EltbDates C.....attee 

Sbri Hannan MoUah presented the Ninth Report (Hindi and 
Ea&lisb versions) of the Estimates Committee on Action Taken by 
Government on the recommendations contained in the Sixty-Sixth 
Report of the Committee (8th Lok Sabha) on the Ministry. 
,. SIN,s,at by MIaIIter 

The Minister of Finance made a statement regarding certain . 
measures to conserve petroleum products in the country. 
1 •• C ..... A~ 

Shri Laeta Umbrey called the attention of the Minister of Home 
Affairs to the situation arising out of the threat to the security of the 
country by Nap insurgents and the steps taken by the Government 
in that regard. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 

(Lok StIbIuI adjourned al I P.M. and re-assembled al 2.04 P.M.) 
11. Modoa IlepnIIaa FIfteeatIa Report of die B .... Adylsory 
C. fttee 

Prof. Ram Ganesh Kapse moved the following motion:-
"That this House do agree with the Fifteenth. Report of the 
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Business Advisory Committee presented to the House on 21st 
August, 1990." 

The motion was adopted. 
11. Matter Under Rule 377 

(1) Shri Manoranjan Bhakta raised a matter regarding need to look 
into the grievances of the workers of Base Repairing Organisa-
tion .at Andaman & Nicobar Islands. 

(2) Prof. Savithri Lakshmanan raised a matter regarding need to 
construct a wall in the coastal regions of Kodungaloor, Kerala. 

(3) Shri Anantrao Deshmukh raised a matter regarding need to 
restore Amanwadi stoppage (Maharashtra) for Jaipur-Kachi-
guda metre gauge Meenakshi Express. 

(4) Dr. Venkatesh Kabde raised'a matter regarding need to provide 
adequate financial assistance for expeditious completion of the 
Centre for training and promoting sports in Aurangabad. 

(5) Shri Lokendra Singh raised a matter regarding need to take up 
Singroli-talitpur railway line and construction of Damoh rail-
way over-bridge at the earliest. 

(6) Shri M. Ramanna Rai raised a matter regarding need for 
development of Railway and passenger amenities in Shomur-
Mangalore section of Southern Railway. 

(7) Shri Dharmesh Prasad Verma raised a matter regarding need to 
set up a 1000 MW power plant at Betiah in Bihar. 

(8) Shri Kirpal Singh raised a matter regarding need to give pension 
of Rs. 1000/- p.m. to the widows of the November. 1984 riots 
throughout their life. 

13. Government Bill - Under Consideration 
The Prasar Bharl; (Broadcasting Corporation of India) Bill. 1989. 

Shri P. Upendra concluded his speech on the motion for considera-
tion of the Bill moved by him on the 21st Augu:.t. 1990. 

Four amendments for circulation of the Bill for eliciting opinion 
there-on. were moved by Shri Girdharilal Bhargava. Prof. Rasa Singh 
Rawat.' Shri Kusuma Krishnamurthy and Shri Anantrao Deshmukh. 
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An amendment for reference of the BiUto a Select Committee was 
moved by Shri Kusuma Krishnamurthy. 

Shri Vasant Sathe took part in the debate. His speech was not 
concluded. 

The discussion was not concluded. 

Smt. Geela Mukherjee raised a discussion on atrocities on women 
in different pans of the country. 

1be following members took pan in the debate:-
(1) Smt. Uma Gajapathi Raju 
(2) Shri Chhedi Paswan 
(3) Sml. Vijaya Raje Scindia 
(4) Smt. Sheila KauJ 
(5) Prof. Malini Bhattacharya 
(6) Kumari Mayawati 
The discussion was DOt concluded. 

6.04 P.M. 
(Lok Sablaa lIdioum~d till II A.M. on Thursdizy. th~ 23,d August. 

1990) 

K.C. RASTOGI. 
AdJilioMl MC"lIIry. 

MGlP(PLU)MAN0-2711LS-22"'90. 



LOK SARBA 

BULLETIN - PART I 
[Brief Record of Proceedings] 

Thursday, August 23, 1990 I Bhadra 1, 1912 (Saka) 

No. 72 
11.02 A.M. 

1. AImoaaceIDeIIt by Speabr 
The Speaker ~ormed the House that the time for tabling notices 

for making brief submissions on matters of urgent public importanc:e 
after the Question Hour has been fixed at 10.00 hows inmtul of 
10.30 hours. . 

2. Starred QuestioDs 
Starred Question Nos. 2OJ.205, 2C17 and 208 were orally answered. 

Replies to Starred Question Nos. 206 and 209-222 were laid on the 
Table. 

l.VIIItarred QuestioDs 
Replies to Unstarred Question Nos. 2351, 2352, 2354-2544 and 

2546-2586 were laid on the Table. 
4. Papers laid on the Table 
The following papers were laid on the Table:-
(1) A copy of tbe,Ministers' (Allowances, Medical Treatment and 

other Privileges) Amendment Rules, 1990 (Hindi and El.lgJish 
versions) pubIisbed in Draft Noti&ation No. F.I0/9/90-M&:G, 
under sub-section (2) of section 11 of the Salaries and 
Allowances of Ministers Act, 1952. 

(2) A copy of the President's Pension (Amendment) Rules, 1990 

1 

. 7 G • T~W 
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(HiDdi and English versions) published in Notification No. 
G.S.Rlf76(E) in Gazette of India dated the 30th July, 1990, 
under sub-section (2) of secOoo S of the President', (Emolu-
ments and Pension) Act, 1951. 

(3) A copy each of the following .NotificatioDs (Hindi and Eogtisb 
versions) under sub-tectioD (4) of ICdion 124 of the Major Port 
Trusts Act, 1963:-
(i) G.S.R. S49 (E) publiJbed in Gazette of India dated the 5th 

June, 1990 approving the Bombay Port Trust Employees' 
(Conduct) Amendment RegaJations. 1990. 

(0) G.S.R.634 (E) pubtilbed in Gazette of India dated the 13th 
July, 1990 approviDa the C«Jrin Port Trust Employees' 
(Retiremeot) Amendment ReguIatioDs, 1990. 

(iii) O.S.R. 63S (E) pubtished in. Gazette of India dated the 13th 
July. 1990 appt'O\'iD& the Madras Port Trust Employees' 
(OawificatioD, Control and Appeal) Fust Amendmeat Reg-
ulations, 1990. 

(4) A copy eadl of the following papen (Hindi and EnaJiah 
'feIIioaI) WIdII' sub-section (1) of section 619A of the Com-
paaies Act, 1956:-

(i) Review by the Government on the working qf the Mabanagar 
Telephone Nigam Limited, New Delhi. for the year 1988-89. 

(n) Annual Report of the Mahanapr TelepboDe Nigam Umited, 
New Delhi, for the year 1988-89 along witb Audited AccouDtJ 
and oommentJ of the ·Compuoller and Auditor General 
thercon. 
~ fII £wfIt ... Ole I ••• 

SHR.I JASW ANT SINGH preaented the following Rcports:-
(i) Fifth Report (HhKfi and Eoglish venions) of Estimates 
Committee oa action taken by Govel"OlDeDt ootbe recommen-
dations' contained in the 7Sth Report of the Committee (Eighth 
Lot Sabba) on the Ministry of F'mance (Department of 
Revenue) - Customs - Accounting, Storaae. Pricing and 
Disposal of Confiscated Goods. 
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(ii) Sixth Report (Hindi and Englisb versions) of Estimates 
Committee on action taken by Government on the recommenda-
tions contained in the 81st Report of the Committee (Eighth 
Lok Sabba) on tbe Ministry of Home Affairs - Andaman & 
Nicobar Islands. ; 

6. Reports of the Public Accounts Committee 

SHRI SONTOSH MOHAN DEV presented the follOwing 
Reports (Hindi and English versions) of the Public Accounts 
Committee:-

U) First Report on action taken on 122nd Report (8th Lok Sabba) 
V' on BOXN WAGONS. 

o 

l!) Second Report on action taken on 64th Report (8th Lok 
V" Sabha) on Coal and Coke Movements . 

.{3) Third Report on action taken on 116th Report (8th Lok Sabba) 
V· on Functioning of Valuation Cells and Valuation of immovable 

properties. 

~) Fourth Report on action taken on 127th Report (8th Lok v Sabba) on Induction of an Aircraft in the Indian Air Force. 

7. PreleBtatioa of Petidoas 

(1) SHlUMAn SUBHASINI ALI presented a petition signed by 
Sbri ProjjwaJ Kumar Bandyopadhyay and other Cabin Crew members 
of Indian Airlines regarding formation of Inflight Service Department 
in Indian Airlines and other connected matters. 

(2) SHRI HARI DANWE PUNDLIK presented a petition signed by 
Sarvuhri Sanjeev Bhaskar Deshpande, Dilip Bhausaheb Tour and 
others of Jaina District, Mabarasbtra regarding setting up of a 
statutory board for development of Marathwada region of 
Maharuhtra. 

I. Govenmeat BDI - Introdueed 
/T1te Prrventioll of llliciJ Traffic in Narcotic Drugs and Psychotropic 

.""" SubstilnCeS (Amendment) Bill, 1990. 
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t. &2 r t ,,'d's, ()nMn ..... - Uid .. die Table 
An expJaDatory statement (Hiodj and EngIisb versions) gmog 

re.oas for ilD'mt'Atiate legislation by the Prevention ofIUicit Traftk in 
Narcotic Drugs and Psychotropic Substances (Amendment) Ordi-
D8DCe, 1990, was laid on the Table. 

j l. Go.II_" BII - IIdrodaced 
1M QmsOWltimt of Foreign Exduutge IIIId Prn-enlion of Smuggl-
.., At:tivilies (~) BiD, 1990. 

11. St.tt ........ 0." nee - Uid .. eM Tallie 
An explanatory statement (Hindi aDd English venions) pvmg 

Ie8M)DS for immediate legislation by the Conservation of Foreip 
E .. -. aDd Prevention of SmugiiDI Activities (Ameadmeat) 
0rdiDance, 1990, was laid OD the Table. 
D. Goftn. at .. - ........ fiIII 
V<i) TIte SdIuy and Allow..ca of Utukrr of Opposition in 

PtUIitzment (Ammdment) Bill, 1990. 
. 1U) T1te Tea CtHnpt;Jnies (Acqui.rilion and TrQlfSfu of Sick Tell 
V' U1IitJ) AnwIuJmmt Bill. 1990 •. 

(Lok SIlbIul tUljounred at 1.10 P.M. IlNl rt--{usembkd III 2.15 p.m.) 
ll. ....... V ..... RIlle 377 
v<i) Shri Laeta Umbrey raised a matter regarding need to take-
stcp& to promote tourism in Arunachal Pradesh. 

~ Shri V. Krishna Rao raised a matter regarding need to telecast· 
fiDal sequences of the epic Mahabharat . 
..sI> Sbri Ram Lal Ram raised a matter regarding need fOfSteps t6' 

iacrease the production of gTOundnut in Sitapur, Hardoi and Lakhim-
pur disttic:ts of Uttar Pradesh. 
~ Sbri Cbhedi Paswan raised a matter regarding need to set uJ' 

industries based on Tele-communications in Bihar . 
. ~ Sbri Mandbata Singh raised a matter regarding need for earty--

dearaDce of pending freedom fighten' pension cases. 
~) Sbri R.L.P. Varma raised a matter regarding need to include' 
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construction of railway line between Giridih and Ranchi in the Eighth 
Five Year Plan . 

. (;I'( Sbri A.K. Roy raised a matter regarding need to revamp the-
xgrlcultural Research Wing of Hindustao Fertiliser Corporation, 
Siodri. 
~Shri Surya Narayan Singh raised a matter regarding need' to . 

take steps to meet the situation arising out of blockade of crude oil 
soPPy from Assam. 
~) Shri Girdharilal Bhargava raised a matter regarding need to set . 

up a National Yachting Training Academy near Ramgarh Jheel in 
Jaipur. 

/4. DIscussIon UDder Rule 193 -t 
Discussion on atrocities on women in different parts of the country, 

raised by Shrimati Geeta Mukherjee on 22nd August, 1990, oon-' 
tinued. 

The following members took part in the debate: 
(1) Dr. Thambi Durai 
(2) Smt. Subhashioi Ali 
(3) Smt. Cheonupati Vidya 
(4) Shri Dasai Choudhary 
(5) Dr. (Smt.) Rajendra Kumari 'Bajpai 
(6) Sbri A.K. Roy 
(1) Prof .. Savitbri Lakshmaoan 
The discussion was not concluded. 

\5. Staaanentby MJasIW -+ 
V' The Minister of External Affaiis made a statement regarding his 

visit to Moscow, Washington, Amman, Baghdad and Kuwait in the 
context of the Gulf crisis. 
Ij. ~t BBI - Uader Cm+lentioll -t 

V The PrtlSar BIuuali (BTOtMlauting Corporation of India) Bill, 198? 
Discussion on the motion for consideration of the Bill moved by 

Sbri P. Upendra on the 21st August. 1990 and amendments ~reto 
moved on the 22nd August, 1990, continued. 
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The foIlowiD& -.mben took put in the debate: 
(1) Shri Vasant Sathe 
(2) Sbri Santosb Bhattiya 
(3) Prof. Ram Gancsh Kap&e 
'Ibe discuftion was not concluded. 

6.10 P.M. 
(Lot StIb"" tIdiolll7f«l tiJlll A.M. 011 FrldIIy. die 24th August, 1990) 

coaaIGENDA 

K.C. RASTOGI, 
Additioul &cmtuy. 

fa Bulletin Part I dated 22.8.1990 - Paae 4. item 8, tine 4 lifter 
"'NiDiItry" bum 'of Haman Resource Development (DcpanmeDt of 
BdDcatioa) UDivenity Grub Commiaion.' 



LOX: SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday. August 24. 19901Bhadra 2. 1912 (Saka) 

No. 73 
11 .. 03 A.M. 

1. Obituary Reference 
The Speaker made a reference to the passing away of Shri Mulki Raj 

Saini who was a member of Fifth Lok Sabha. 
Thereafter. Members stood in silence for a short while as a mark of 

respect to the deceased. 
1. Starnd Questions 

Starred Question Nos. 224. 225. 228 and 229 were orally answCffed. 
Replies to Starred (,uestion Nos. 226. 227 and 231-242 were laid o~ the 
Table. 
3. Unstarred Qaestloos 

Replies to Unstarred Question Nos. 2587 .. 2637. 2639 .. 26n. 2679-2807 
ud 2809-2816 were laid on the Table. 
... Submlssloas 

The Minister of Labour and Welfare and the Minister of Finance 
clarified Government's stand in regard to submissions made by mem-
bers on the situation arising out of their decision to implement MandaI 
Commission's recommendations. 

1 
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5. Papers Laid on the Tahle 
Tbe fonowing papers were laid on the Tablc:-
(1) <i) A copy of the Annual Report (Hindi and English ver-

sions) of the Federation of Indian Export Organisations. 
New Delhi. for the year 1988-89 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Federation of Indian 
Export Organisations, New Delhi. for the year 1988-89. 

(2) A statement (Hindi and English version~) ~howing reasons for 
dctay in laying the papers mentioned at (1) above. 

(3) A copy of the Report (Hindi and English versions) on the General 
Election to the Legislative Assemblies of Tamil Nadu. Mizoram and 
Nagaland and Byc-Election to the Legislative As.~mblic.~ held in. 1989. 

(4) A copy each o( the following Notification~ (Hindi and Engli~~ 
versions) under sub-section (3) of section 17 of the Export (Quality 
Control and Inspection) Act; 1963:- • 

(i) The Export of Cashew Kernels (Quality Control and Inspection) 
Amendment Rules, 1990 published in Notification No. S.O. 840 
in Gazette ·of India dated the 7th April. 1990. 

(ii) The Export (Quality Control and Inspection) AmendmcnlRulcs. 
1990 Pllblished in Notification No. S.O. 1030 in Gazette of India 
dated tbe 21st April, 1990. 

(5) A copy each of the following Notifications (Hindi and English 
versions) under section 296 of the Income-tax Act. 1961:-

(i) S.O. 1198 published in Gazette of India dated the 5tb 
May. 1990 regarding exemption to 'Cathedral Relicf 
Service. Calcutta' under section 10(23C) of the Incomc-
tax Act. 1961 (or tbe period covered by the assessment 
year 1989 .. 90. 

(ii) S.O. 1199 published in Gazette of In die dated cbe$th 
May. 1990rogarding exemption to the 'Medical Research. 
Foundation. Madras' undcrscctioa 10(23C) of the 
Income-tax Act. 1961 for the pcriodcovcred by the 
assessment year 1989-90. 
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(iii) S.O. 1200 published in Gazette of India dated the 5th 
May, 1990 regarding exemption to 'Indira Gandhi 
National Centre for Art, New Delhi' under section 
10(23C) of the Income-tax Act. 1961 for the pcriod 
covered by the assessment year 1989-90. 

(iv) S.O. 1201 published in Gazette of India dated the 5th 
May, 1990 regarding exemption to 'The Rajasthan Police 
Personnel Welfare Trust, Jaipur: under section 1O(23C) 
of the Income-tax Act. 1961 for the period covered by the 
assessment years 1988-89 and 1989·90. 

(v) S.O. 1202 published in Gazette of lridia dated the 5th 
May. 1990 regarding exemption to 'Shrec Gadge Manaraj 
Mission. Bombay.' under section 1O(23C) of the Income-
tax Act. 1961 for the period covered by the assCS-l;ment 
year 1989-90. 

(vi) S.O. 1203 published in Gazette of India dated the 5th 
May, 1990 regarding exemption to 'The India Sponsorship 
Committee. Bombay' under section 1O(23C) of the 
Income-tax Act. 1961 for the period covered by the 
assessment years 1988-89 and 1989-90. 

(vii) S.O. 1204 published in Gazette of India dated the 5th 
May, 1990 regarding exemption to 'Shrce Nasik Pan-
chavati Panjarapol, Nasik' under section JO(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment year 1989-90. 

(viii) S.O. 1205 published in Gazette of India dated the 5th 
May. 1990 regarding exemption to 'National Dairy 
Development Board, Anand' under section 1O(23C) of 
tbe Income-tax Aet, 1961 for the period covered by the 
assessment years 1987-S8 and 1988-89. 

(ix) S.O. 1206 published in Gazette of Vtdia dated the 5th 
May, 1990 regarding exemption to 'Slui Sad guru Seva 
S8ngh Trust, Bombay' under section 1O(23C) of the 
Income-tax Act. 1961 for the period covered by the 
assessment year 1989·90. 
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(x) S.O. 1207 published in Gazette of India dated the 5th 
May, 1990 regarding exemption to 'Children's Film Soci-
ety, India, Bombay' under section lO(23C) of the Income-
tax Act. 1961 for the period covered by the assessment 
years 1987-88 to 1989-90. 

(xi) S;O. 1208 published in Gazette of India dated the 5th 
May. 1990 regarding exemption to 'The Bharatiya Bhasha 
Parishad. Calcutta' under section 1O(23C) of the Ineome-
tax Act. 1961 for the period covered by the assessment 
year 1989-90. 

(xii) S.O. 1209 published in Gazette of India dated the 5th 
M,y. 1990 regarding exemption to 'Raja Ram Mohan Roy 
Library Foundation, Calcutta' under section 10(23C) of 
the Income-tax Act. 1961 for the period covered by the 
assessment year 1989-90. 

(xiii) S.O. 1210 published in Gazette of India dated the Sth 
May. 1990 regarding exemption to 'Theosophy Company 
(India) ,Private Limited' under 5Cction 10023C) of the 
Income-tax Act. 1961 for the period covered by the 
assessment year 1989-90. 

(xiv) S.O. 1211 published in Gazette of India dated the Sth 
May, 1990 regarding exemption to 'The NAB-Lions 
Home for Aging Blind, Khandala' under section W(23C) 
of the Income-tax Act, 1961 for the period covered by the 
u.~s5Jl1ent year 1989-90. 

(xv) S.O. 1212 published in Gazette of India dated the 5th 
May. 1990 regarding exemption to 'The Association of the 
Physically Handicapped Training Centre. Banga lore , 
under section 10(23C) of the Income-tax Act. 1961 for the 
period covered by the a.ucssmcnt years 1986-87 to 1989-
90. 

(xvi) S.O. 1213 published in Gazette of India dated the 5th 
May. 1990 regarding exemption to 'The Bengal Women's 
Union. Calcutta' under section 10(2.1C) of the Income-tax 
Act. 1961 for tbe period covered by the assessment year 
1989·90. 
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(xvii) S.O. 1214 published in Gazette of India dated the 5th 
May, 1990 regarding exemption to 'West Bengal Council 
for Child Welfare. Calcutta. under section 10(23C) of the 
Income-tax Act. 1961 for the period covered by the 
assessment years 1988-89 and 1989-90. 

(xviii) S.O. 1215 published in Gazette of India dated the 5th 
May. 1990 regarding exemption to 'Spastics Society of 
Eastern India. Calcutta' under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment year 1989-90. 

(xix) S.O. 1216 published in Gazette of India dated the 5th 
May, 1990 regarding exemption to 'Defence Civilians 
Welfare (TB, Cancer and Leprosy) Fund. New Delhi' 
under section 10(23C) of the Income-tax Act. 1961 for the 
period covered by the assessment year 1989-90. 

(xx) S.O. 1217 published in Gazette of India dated the 5th 
May, 1990 regarding exemption to 'Bharat Sevashram 
Sangha. Calcutta' under section 10(23C) of the Income-
tax Act, 1961 for the period covered by the assessment 
year 1989-90. 

(xxi) S.O. 1218 published in Gazette of India dated the 5th 
May, 1990 regarding exemption to 'Bala Mandir Kamaraj 
Trust (Registered), Madras' under section lO(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment year 1989-90. 

(xxii) S.O. 1219 published in Gazette of India dated the 5th 
May, 1990 regarding exemption to 'Bhagini Samaj. Bom-
bay' under section 10(23C) of the Income-tax Act. 1961 
for the period covered by the assessment year 1989-90. 

(xxiii) S.O. 1220 published in Gazette of India dated the 5th 
May. 1990 regarding exemption to 'Bombay Natural 
History Society. Bombay' under section 1O(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1988-89 and 1989-90. 
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(xxiv) S.O. 1221 published in G~ette of Indiaatcd the 5th 
May,l990reprdina exemption to 'Bihar Scnoo1 of Yoga . 

. Munger' unde.f section 10(23C)of the .Income·tax Act. 
1961 for the period covered by the asses.c;.ment year 1989-
90. 

(uv) S.O. 1222 publishcdinGazctte of India dated the Stb 
May. 1990 reprding eumption to 'The Stock Exchange. 
Bombay' under section 1O(23C) of the Income-tax Act. 
1961 for lhe period covered by the asse . .'~sment years 1987-
88 to 1989·90. 

(xlvi) S.O. 1223publi~hcd in Guerte of India dated the 5th 
May. 1990 regarding exemption to 'Phirojm1a Godrcj 
Foundation. Bombay' under section 10(23C) of the 
Income-tax Act. 1961 for thepcriod QOVcrcd by the 
assessment year 1989·90. 

(xxvii) S.O. 1224 pUblbihcd ioGuencof India dated the 5th 
May. 1990 rcgardina exemption to 'South Zone Cultural 
Centre. Thanjavur'under section 10(23C) of the Income-
tax Act, 1961 for the period ooycred by the assessment 
year 1989-90 . 

. (xxviii) S.O. 1225 published in Gazette of India dated the 5th 
May. 1990 regarding exemption to 'The· Annie Bcsant 
Trust. Madras' under section 1O(23C) of the Income-tax 
Act. 1961 for the period covered by the asscssmc/lt ~'car 
1989-90. 

(xxix) S.O. l226 published in Gazette of Indiadatedthc 5th 
May. 1990 regarding exemption to 'The Tribune Trust. 
Chandigarh' under section 10(23C) ·of tbe Income-tax 
AC1~ 1961 for the period covered by the assessment years 
1984-85 to 1989-90. 

(xxx) S.O, 1221 published in Gazette oflndia dated the 5th 
May. 1990 regardiqg exemption to 'Sri Krishnaaopal 
Ayurvod Bltavan (Pbarmanh AUlhdhfaya). Kaleta, 
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Ajmer' under section 10(23C) of the Income-tax Act, 1961 
for the period covered by the assessment year 1989-90. 

(xxxi) S.~. 1228 published in Gazette of India dated the 5th 
May, 1990 regarding exemption to 'The Music Academy, 
Madras' under section 10(23C) of the Income-tax Act, 
1961 for the period covered by the assessment 'year 1989-
90. 

(xxxii) S.D. 1229 published in Gazette of India dated the 5th 
May, 1990 regarding exemption to 'Harijan Sevak Sangh 
(~engat) Howrah' u~der section 1O(23C) of the Income-
tax Act, 1961 for the period covered by the assessment 
years 1987-88 to 1989-90. 

(xxxiii) S.D. 1230 published in Gazette of India dated the 5th 
May. 1990 regarding exemption to 'Maharashtra Gandhi 
Samarak Nidhi, Pune' under section 10(23C) of the 
Incomc-tax Act, 1961 for the period covered by the 
assessment years 1985-86 to 1989-90. 

(xxxiv) S.D. 1231 published in Gazette of India datcd the 5th 
May. 1990 regarding exemption to 'Navajbai Ratan Tata 
Trust, Bombay' under section 1O(2:lC) of the Income-tax 
Act, 1961 for the period covered by the assessment years 
1986-8'7 to 1988-89. 

(xxxv) S.D. 1232 published in Gazette of India dated the 5th 
May. 1990 regarding exemption to 'Asian Institute of 
Transport Development' under section 1O(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1990·91 to 1992-93. 

(xxxvi) S.D. 1233 published in Gazette of India dated the 5th 
May, 1990 regarding exemption to 'Sir Ratan Tata Trust, 
Bombay' under section lO(23C) of the Income-tax Act, 
1961 for the pcriodcovered by the assessment year 1989-
90. 

(xxxvii) S.D. 1234 published in Gazette of India dated the ~t~ 
May. 1990 regarding exemption to 'Gujarat Seed CertIfI-
cation Agency, Ahmedabad' under section lO(23C) of the 
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Income-tax Att. 1961 for the period covered by the 
assessment years 1981-88 to 1989-90. 

(xxxviii) S.O. 1235 published in Gazette of India dated the 5th 
May, 1990 regarding exemption to 'Lady Tata Memorial 
Trust. Bombay' under section 10(23C) of the Income-tax 
Act. 1961 for the period covered by the assessment year 
1989-90. 

(xxxix) 5.0. 1236 published in Gazette of India dated the 5th 
May. 1990 rcgardina' exemption to 'Sir Honnusji Nowroji 
Mody (of Hong Kong) and Lady Manekbai Mody a.arity 
Trust. Bombay' under section 10(23C) of the Income-tax 
Act. 1961 for the period covered by the asscs."Iment years 
1988-89 and 1989-90. 

(xl) 5.0. 1237 published in Gazette of India dated the Sth 
May. 1990 regarding exemption to 'Indian Parliamentary 
Group' under section 10023C) of the Income-tax Act. 
1961 for the period covered by tbe assessment years 1990-
91 to 1992-93. 

(xli) S.O. 1238 published in Gazette of India dated the Sth 
May. 1990 regarding exemption to 'Friends of Moral Re-
Armament (India). Panchgani' under section 10(23<:) of 
the IAcome-tax Act. 1961 for the period covered by the 
assessment year 1989-90. 

(xlii) S.O. 1239 published in Gazette of India dated the Sth 
May. 1990 regarding exemption to 'Assam Martyrs and 
Victims Aid Trust. Guwahali' under section 10(23C) of 
the Inoome-tax Act. 1961 for the period covered by the 
assessment yean 1986-87 to 1989-90. 

(xliii) S.O. 1240 published in Gazette of India dated the Stb 
May. 1990 regarding exemption to 'King George V 
Memorial. Bombay' under section 10(23C) of the Income-
tax Act. 1961 for the period covered by the assessment 
year 1989-90. 

(xliv) S.O. 1241 published in Gazette of India dated the Sth 
May, 1990 regarding exemption to 'Marwari Relicf Sod-
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ety. Calcutta' under section 10(23C) of the Income-tax 
Act, 1961 for the period covered by the assessment years 
1988-89 and 1989-90. 

(xlv) S.O. 1242 published in Gazette of India dated the 5th 
May. 1990 regarding exemption to 'Divine Light Trust for 
the Blind. Bangalore' under section 10(23C) of the 
Income-tax Act. 1961 for the period covered by the 
assessment year 1989-90. 

(xlvi) S.O. 1243 published in Gazette of India dated the 5th 
May. 1990 regarding exemption to 'The J.R.D. Tata 
Trust. Bombay' under section 10(23C) of the Income-tax 
Act. 1961 for the period covered by the assessment year 
1989-90. 

(xlvii) S.O. 1244 published in Gazette of India dated the 5th 
May, 1990 regarding exemption to 'Ramana Maharshi 
Centre for Learning, Bangalore' under section 1O(23C) of 
the Income-tax Act, 1961 for the period covered by the 
assessment years 1988-89 and 1989-90. 

(xlviii) S.O. 1245 published in Gazette of India dated the 5th 
May. 1990 regarding exemption to 'Yug Nirman Yojana 
Gayatri Tapobhumi, Mathura' under section 10(23C) of 
the Income-tax Act, 1961 for the period covered by the 
assessment years 1988-89 and 1989-90. 

(xlix) S.O. 1246 published in Gazette of India dated the 5th 
May. 1990 regarding exemption to 'Tamilnadu Ex-Ser· 
vices Personnel Benevolent Fund' under section 1O(23C) 
of the Income-tax Act, 1961 for the period covered by the 
assessment years 1988-89 and 1989-90. 

(1) S.O. 1247 published in Gazette of India dated the 5tb 
May, 1990 regarding exemption to 'Swaminarayan 
Akasharpith, Ahmedabad' under section lO(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment year 1989-90. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act. 1962:-
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(i) G.S.R. 514(E) published in Gazette of India dated the 
31st May, 1990togetber witb an explanatory memoran-
dum notifying 89 items in terms of the provisions of sub-
section I(A) of section 75 of the Customs Act, 1962 so 
tbat these items when used for export production can be 
taken as wholly imported for determining the Duty 
Drawback Rates effective from lst June, 1990. 

(ii) G.S.R. 586(E) and G.S.R. 587(E) published in Gazette of 
Indid.dated the 19tb June, 1990 together witb explanatory 
memorandum seeking to exempt 13 primary products 
when wholly produced in Nepal and imported into India 
from tbe whole of the basic and auxiliary duties of customs 
leviable thereon. 

(iii) G.S.R. 592(E) and G.S.R. 593(£) publisbed in Gazelle of 
India dated the 21st June, 1990 togetber with explanatory 
memorandum seekillJ to eXe{Opt 79 indus-
trial products being manufactured in Nepal containing not 
less than 6S per cent of Nepalese materials or Nepalese 
and Indian materials. when imponed into India from 
Nepal from the whole of the basic and auxiliary duties of 
eustoms leviable thereon. 

(iv) The Customs Central Excise Duties Drawback (Amend-
ment) Rules. 1990 published in Notiftcation No. G.S.R. 
6S6(E) in Gazette of India dated the 23rd July. 1990 
together with an explanatory memorandum. 

(7) A copy of the Central Bank of India Officer Employees' 
(Conduct) Amendment Regulations. 1989 (Hindi and English versions) 
pubJi.\hed in Notification No. CO. PRS. Legal. 89. 1569 in Gazenc of 
India dated the 6th January, 1989 under sub-section (4) of section 19 of 
the Banking Companies (Acquisition and Transfer of Undertakings) 
Act. 1970. 

(8) A copy of the Life Insurance Corporation (Amendment) Regula-
tions. 1990 (Hindi and English versions) published in Notification No. 
G.S.R. 223 in Gazette of India dated the 14th April. 1990 uDdcJIUb-
section (3) of section 49 of the Life Insurance C-orporation Act. 1956. 
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(9) A copy each of the following Reports (Hindi and English 
versio~sJ .under sub-section (8) of section 10 of the Banking Companies 
(AcquIsItion and Transfer of Undertakings) Act. 1970 :- . 

(i) Report on the working and activities of the Bank of 
Baroda for the year 1989-90 along with Accounts and the 
Auditor's Report thereon. 

(n) Report on the working and activities of the Bank of India 
for the year 1989-90 along with Accounts and Auditor's 
Report thereon. 

(in) Report on the working and activities of the Bank of 
Maharashtra for the year 1989-90 along with Accounts 
and the Auditor's Report thereon. 

(iv) Report on the working and activities of the Canara Bank 
for the year 1989-90 along with Accounts and Auditor's 
Report thereon. 

(v) Report on the working and activities of the Central Bank 
of India for tbe year 1989-90 along with Accounts and 
Auditor's Report thereon. 

(vi) Report on the working and activities of the Dena Bank for 
the year 1989-90 aJong with Accounts and Auditor's 
Report thereon. 

(vii) Report on the working and activities of the Indian Bank 
for the year 1989-90 along with Accounts and Auditor's 
Report thereon. 

(viii) Report on the working and activities of the Syndicate 
Bank for the year 1989-90 along with Accounts and 
Auditor's Report tbereon. 

(ix) Report on the working and activities of the Union Bank of 
India for the year 1989-90 along with Accounts and 
Auditor's Report thereon. 

(x) Report on the working and activities of. the Unite~ank 
of India for the year 1989-90 along WIth Accolllis and 
Auditor's Report thereon. 

(10) A copy each of the following Reports (Hindi and English 
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versions) under sub-secrion18) of section 10 of the Banking Companies 
~Acquisition and Transfer Of Undertakings) Act, 1980 :-

(i) Repon on the workina and activities of the Andbra Bank 
for the year 1989-:90 alona witb Acxounts and Auditoa'l 
Repon thereon. 

(ii) Rcpon 011 the worlti1aa aDd activities of the Corporation 
Bank for the year 1989-90 along with Accounts-ad 
Auditor's Report thercoa' 

(iii) Rcpon OR the workiDJ ad activities of the Oriental Bank 
of Commerce for Ibc year 1989-90 aIoag with AccovalJ 
and Auditor', Report thereon. 

(iY) Rcpon on the workiaa and actiyj~C$ of the Vijaya Bank 
for the year 1989·90 alGa, with ACXOWlts and Auditor's 
Repon thereoa. 

(11) A copy each of the Annual Repons (Hindi and EnJlish versions) 
of die Stale BaH ofladia ud iu subsidiary Banb viz. State Bank of 
Biuaer and Jaipur. State Baak of Hyderabad. State Bank or Indore, 
Stare Buk of Mpore. StaIC Bank of ratiala. State Bank of Saurashtra 
and State Ban1c. of Travucore for tile year 1989-90 along with the 
Accounts and Auditor's Rcpon thereon, under sub-section (4) of 
section 40 of the State Bank of India Act. 1955 and sub-section (3) of 
section 4l tJf 1heState Bank of India (Subsidiary BuD) Ad. 1959. 

(12) A copy each of the fonowing Annual Repons (Hindi lad 
English versions) ;-

(i) Report of the Buldana Gramin Bank for the year 1989-90 
together with' Accounts and the Auditor'S Report 
thereon. 

(ii) Report of the Kosi Klhctriya Gramin Bank for the year 
1989-90 togetncr with A~unls and the Auditor'S Report 
thereon. 

(iii) Report of the Murshidabad Gramin Bank fur the year 
1989·90 together with Accounts and the Auditor'S Report 
thereon. 

(iv) Report of the Surendranapr-Bhlynagar Gramin Bank 
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for the year 1989·90 together with Accounts and Auditor's 
Report thereon. 

(v) Report of the Gurdaspur·Amritsar Kshetriya Gramin 
Vikas Bank for the year 1989-90 together with Accounts 
and the Auditor's Report tbereon. 

(vi) Report of the VaJsad-Dangs Grainin Bank for the year 
1989-90 togetber witb Accounts and the Auditor's Report 
thereon. 

(vii) Report of the Bhagiratb Gramin Bank for the year 1989· 
90 together with Accounts and Auditor'S Report thereon. 

(viii) Report of the Vidur Gramin Bank for the year 1989-90 
together witb Accounts and Auditor's Report thereon. 

(ix) Report of the Kanakadurga Grameena Bank for the year 
1989-90 together with Accounts and Auditor's Report 
thereon. 

(x) Report of the Manjira Grameena Bank for the year 1989-
90 together with Accounts and Auditor's Report thereon. 

(xi) Report of the Ballia Ksbetriya Gramin Bank for the year 
1989-90 together with Accounts and Auditor's Report 
thereon. 

(xii) Report of the Ambala-Kurukshetra Gramin Bank for the 
year 1989-90 together with Accounts and Auditor'S 
Report thereon. 

(xiii) Report of the Jamuna Gramin Bank for the year 1989-90 
together with Accounts and Auditor's Report thereon. 

(xiv) Report of the ChambaJ Kshetriya Gramin Bank for the 
year 1989-90 together with Accounts and Auditor's 
Report thereon. 

(xv) Report of the Panchmahal Vadodara Gramin Ban~ f~r 
the year 1989-90 together with Accounts and Auditor s 
Report thereon. 

(xvi) Report of the Sri Sathavabana Grameena Bank, Karim-
nagar, for tbe year 1989-90 together with Accounts and 
Auditor's Report tbereOD. 
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(xvii) Report of thc'Hindon Gramin Bank, Ghutabad, for the 
year 1989-90 together with Accounts and Auditor's 
Rcport thereoa. 

(xviii) Report of the Naprjuna Gramccna Bank, Kbammam, 
for the year 1989-90 together with Accounts and 
Auditor's Repon thereon. 

(xix) Rcport of the Bundi-Cbittorprh Ksbetriya Oramin 
Bank. Bundi, for the yelr 191J9.90 together with 
Accounts and Auditor's Repon thereon. 

(xx) Report of the Sahyadri Oramin Bank, Shimop, for the 
year 1989-90 t .. her with Accounts and Auditor's 
Report thereoa. 

(xxi) Repon of the Etab Gramin Bank, Elah, for the ycar 
1989·90 together with Accounts and Auditor', Rcport 
thereon. 

(xxii) Rcport of the Siwan Kshetriya Oramin Bank, Siwan, fof' 
the year 1989·90 toaetber willi Accouuts and Auditor's 
Report thereon. 

(xxiii) Report of the Hadoti Ksbetriya Gmnin Bank, Kota, for 
the ycar 1989-90 tocctber with Acc:ouin.s and Auditor's 
Report thereon. 

(xxiv) Report of the Avadb Gramm Bank. Lucknow, for the 
year 1989-90 together with Acc::ounts and Auditor's 
Report thereon. 

(xxv) Report of the Devi Patan Kshetriya Gramin Bank. 
Malviya Nagar. for the ycar 1989--90 togethcr with 
Accounts and Auditor's Report thereon, 

(xxvi) Report of the Kakalbiya Grameena Bank. Warangal. for 
tbe year 1989-90 together with Accounts and Auditor's 
Report thereon. 

(nvii) Report of the Ganaa Yamuna Gramin Bank,Oehradun, 
for the year 1989-90 together with Accounts and 
Auditor·, Report thereon. 

(nviii) Report of the Sangameshwara Grameena Bank. 
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Mahbubnagar, for the year 1989-90 together with 
Accounts and Auditor's Report thereon. 

(xxiv) Repon of the Nimar Kshetriya Gramin Bank, Khargone, 
for the year 1989-90 together with Accounts and Auditor's 
Report thereon. 

(xxx) Report of the Junagadh Amreli Gramin Bank, Junagadh, 
for the year 1989-90 together with Accounts and Auditor's 
Report thereon. 

(xxxi) Report of the Hisar-Sirsa Ksbetriy3 Gramin Bank, Hisar, 
for the year 1989-90 together with Accounts and Auditor's 
Report thereon. 

(xxxii) Report of the Aligarh Gramin Bank, Aligarb. for the year 
1989-90 together with Accounts and Auditor's Report 
thereon. 

(xxxiii) Report of the Thane Gramin Bank, Thane, for the year 
1989-90 together with Accounts and Auditor's Report 
thereon. 

(xxxiv) Report of the Barabanki Gramin Bank, Barabanki, for 
tbe year 1989-90 together with Accounts and Auditor's 
Report thereon. 

(xxxv) Report of the Gwalior-Datia Kshetriya Gramin Bank, 
Datia, for the year 1989-90 together with Accounts and 
Auditor's Report thereon. 

(xxxvi) Report of the Muzaffamagar Kshetriya Gramin B~nk, 
Muzaffarnagar, for the year 1989-90 together with 
Accounts and Auditor'S Report thereon. 

(xxxvii) Repon of the Rajgarh-sehore Kshetriya Gramin Bank, 
Sehore, for the year 1989-90 together with Accounts and 
Auditor's Report thereon. 

(xxxviii) Report of the Gopalganj Kshetriya Gramin Bank Gopal-
ganj. for the year 1989-90 together with Accounts and 
Auditor's Report thereon. 

(xxxix) Report ofthe Solapur Gramin Bank, Solapu~, f~r the year. 
1989-90 together witb···Accounts and Auditor s Report 
thereon. 
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(xl) Report of tbe Cbandrapur-Gadchiroli GraminBank. 
Chandrapur. for the year 1989-90 togetber with Accounts 
and Auditor's Report tbereon. 

(x6) Report of the Sbahjabanpur Ksbetriya Gramain Bank, 
Shabjahanpur for tbe year 1989-90 together with Accounts 
and Auditor's Report tbereon. 

(xlii) Report of the Yavatmal Gramin Bank. Yavatmal. for the 
year 1989-90 together with Accounts and Auditor'S 
Report thereon. 

(xliii) Report of the Ratlam-Mandsaur Kshetriya Gramin Bank, 
Mandsaur for tbe year 1989-90 together witb Accounts 
and Auditor's Report thereon. 

(xliv) Report of the Sravasthi Gramin Bank. Bahraich. for the 
year 1989-90 toaether with Accounts and Auditor's 
Report thereon. . 

(xlv) Report of the Dungarpur Banswara Kshetriya Gramin 
Bank, Dunprpur, for the year 1989-90 together with 
Accounts auad Auditor's Report thereon. 

(xlvi) Report of the Akola Gramm Bank. Akola, for the year 
lCJ89..90 together with Accounts and Auditor's Report 
thereon. 

(xlvii) Report of the Surat-Bbarucb Gramin Bank. Bharuch, for 
the year 1989·90 together with Accounts and Auditor's 
Report thereon. 

,. Report of Committee oa Papers LaId oa abe Table 

SHRI K.C. TY AGI presented the Tbird Report (Hindi and English 
versions) of the Committee on Papers laid on the Table. 

7. MIaateI .teo-a .... _ Papers LakI oathe Table 

SHRI K.C. TY AGI laid on the Table Minutes (Hindi and Englisb 
venioas) of the sittinp of tbe Committee oa Papers laid on the Table 
relating to their Third Report. 
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8. Report of the Committee on Government Assurances 

J?R: VIJA Y Kl!MAR ~AlHOTRA presented the Second RepOrt 
(Hindi and Enghsh versIOns) of the Committee on Government 
Assurances. 

9. Statement by Minister 

The Minister of State for Parliamentary Affairs made a statement 
regarding Government Business fQr the week commencing the 27th 
August. 1990. 

10. Statement by Prime Minister 

The Prime Minister read out the text of a Government Resolution 
with regard to the setting up the National Security. Council and its 
functions. 

·He 1lIse--laid on tbe Table a statement relating thereto. 
(Lok Stlbha adjourntd at 1.10 P.M. and rt-tmtmbltd at 2.20 P.M.) 

11. Matters Under Rule 377 

(1) Shri Harish Rawat raised a matter regarding need to relax the 
proviliol1$ of--Ferest COnservation Act. 1980 particularly in hilly areas of 
Uttar Pradesh. 

(2) Sbri S. Krisban Kumar taised .a matter regarding need for 
formation of a Cashew Board. 

(3) Sbri Sarju Prasad Saroj raised a matter regarding need to take 
steps to check recurring floods in Mobanlal Gunj Parliamentary 
Constituency . 

(4) Shri Yuvraj raised a matter regarding need to check the smuggling 
of domestic anime from Bihar and other parts of the country to 
Bangladesh. 

(5) Sbri Ramesbwar Patidar raised a matter regarding need to provide 
financial assistance to the Government of Madhya Pradesh for develop-
meat of tribal area af the State. 

• Uid .. 2.20 P.M. 
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(6) Prof. Sudhil' Girl raised a matter regardina need for early 
clearance of Subamarekha Project, Midnapore, West Bengal. 

(7) Shri K. Ramamohan Rao raised a matter regarding need to 
transfer arca between Visakhapatnam and Itchapuram to South Central 
Railway. 

(8) Shri J.P. Agarwal raised a matter regarding need to reconsider tho. 
reclCnt increase in scrvic:e charges by the banks. 

12. DIsc ..... V ..... RIde 1'3 

Shri Girdharilal Bbarpvaraiscd a discussion on the statement made 
by the Minister of External Affairs in the HQuse on 23rd August, 1990 
rqardin. his visit to Moscow. WuhinatOlt, Amman. Baghdad and 
Kuwait in conncdion with the situation in GuH. 

The followin. members took part in thc;debate:-

(1) Sbri Eduardo FaJciro ~~g:} 
(2) Shri Samarendra Kondu 
(Discussion was held over and resumed vide para 18 below) 

Shri K. Pndhani IDO¥Cd tbe foUowina motion:-

"That tbis House do agree with Eighth Report of the 
Committee OR Private Me:mtlCai:~.JJjns and Resolutions pre-
sented to the House On the • 1990." 

The moIion was· adopted. 

14. Prtnae Menh 11'1' BIBs - Inll'oducetl 

(1) The Buddbist Mama,e Validation Bill. 1990. by Shri Sudam 
DcaIImukb. 

(2) The Constitution (AmeDdment) BiD. 1990. (Amrltdmat of .nick 
317, etc.), by Slari BboacDdra Jba. 
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(3) The Electropathy System of Medicine (Recognition) BiU, 1990 by 
Shri J~l}8th Singh. 

(4) The Child Welfare Bill, 1990 by Shri Ramashray Prasad Singh. 
(5) The Employment Exchanges (Compulsory Notifi~t.ion of Vacan-

cies) Amendment Bill, 1990,(Amendmelll of sections 2 and 3) by Shri 
Sudam Deshmukh. 
15. Private Member'. BIII-WIthtInnrD 

The GrailU Board Bill, 1990 by Shn- ytulvendrll DUll 

Shri Yadvcndra DuU condude4 his speech on the mOtion for 
consideratiOn of the Jrdl moved by him on the 10th August, 1990. 

The fonawing members took part in the debate:-
(1) Shri Santosh Kumar GaDgwar 
(2) Shri Ram La) Rabi 
(3) Sbri Raj Mugsl Pandey 
(4) Shri Prem Pradeep 
(5) Shri Ramashray Prasad Singh 
(6) Shri Ramesh Chennithala 
(7) Shri Mandhata Singh 
(8) Shri Balasaheb Vikhe Patil 
(9) Shri Hukumdeo Narayan Yadav 

(10) Shri Kusuma ICrishnamurthy 
(11) Prof. Prem Kumar Dbumal 
(12) Shri Nitish Kumar 
Shri Yadvendra Dutt replied to the debate. 
The Bill was withdrawn by leave of the House. 

16. Private Member's Blll-Uader. Coasideratlon 
TIN1 Constilulioll (AtMruImenI) Bill, 191JO (Substitution of new article 

(or tn1ick 263), by Shri Dharmuh PrIISIIIl Verma 
The motion for consideration of the Bill was moved by Sbri 

Dharmesb Prasad Verma. His speech was not concluded. 

The discussion was not coDduded. 
11. Half ......... DIIcaul_ 

Shri Brij Bbusbllll Tiwari raised a discussion on the points arising out 



20 

of the answer p.cn by the Minister of State for Parliamentary Affairs 
and Tourism on 10th August, 1990 ~o Starred Question No. 69 regarding 
pact between ITDC and US Hotel Corporation. 

Sbri s.tya Pal Malik replied to tbe disc:ussion. 

The following member:s took part in the debate:-
(1) Shri Yadvcndra Dutt 
(2) Shri Bhoaendra lbe 
(3) Shri T. Buheer 
(4) Sbri I.K. Gujral (By way of clarifying certain p()ints) 
The diIc:ussion was BOt coechIded. 

7-08 P.M. 

. 

(lAk. SIrbIuI tltdjolll'Md till II A.M. 0" Momlily, the 17th August, 1990) 

K. C. RASTOGI. 
Additional Secretary. 

.) 



LOK SARnA 

BULLETIN - PART I 
(Brief Record of Proceedings) 

Monday, August 27, 1990 I Bhadra 5, 1912 (Saka) 

No. 74 

11.02 A.M. 
1. Starred QuestioM 

Starred Question Nos. 243-246 were orally answered. Replies 
to Starred Question Nos. 247-262 were laid on the Table. 

2. Ulllltarred Quesdons 
Replies to Unstarred Question Nos. 2817-2864, 2866-2914, 

291~2957, 2959-3031, 3033-3041 and 3043-3049 were laid on the 
Table. 

3. StatemeDt by Prime MiDister 

The Prime Minister made a ~tatement regarding measures for 
promotion of employment for the youth in addition to reserva-
tions for socially and educationally backward classes. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) (i) A copy of the Report (Hindi and English versions) of 
the High Power Panel on Minorities, . Scheduled Castes, 

-, Scheduled Tribes and other Weaker Sections (Volumes ~ 
and II). 

(ii) An explanatory memorandum (Hin~ and English ver-
sions) showing the action taken thereon. 

1 
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\2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A copy of the Apprenticeship (Amendment) Rules, 1989 (Hindi 
and English versions) published in Notification No. G.S.R. 882 
in Gazette of India dated the 25th November. 1989 under sub-
section (3) of section 37 of the Apprentices Act, 1961. 

(4) (i) A copy of the Annual Report (Hindi and English versions) 
of the Indian Institute of Technology, Madras, for the year 
1988-89. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indian Institute of 
Technology, Madras, for the year 1988-89. 

(5) A statement (Hindi and English versions) shOWing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and English versions) 
of the Sahitya Akademi, New Delhi, for the year 1988-89 
along with Audited Accounts. 

(ii)" A copy of the Review (Hindi and English versions) by the 
Goyemment on the working of the Sahitya Akademi, New 
Delhi, for the year 1988-89. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) A copy of the Annual' Accounts· (Hindi and English versions) 
of the Regional Engineering College, Hamirpur, for the year 
1988-89 together with Audit Report thereon. 

(9) A copy of the Annual Accounts· (Hindi and English versions) 
of the Visvesvaraya Regional College of Engineering, Nagpur, 
for the year 1988-89 together with Audit RepOrt thereon. 

(10) A copy of the Annual Accounts· (HincH and English versions) 
of the Kamataka Regional Engineering ColJege, Surathkal, for 

• The Annual Reports were laid on the Table of Lok Sabha on 30th May, 1990. 
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the year 1988-89 together with Audit Report thereon. 

(11) A copy of the Annual Accounts· (Hindi and English versions: 
of the Motilal Nehru Regional Engineering College, 
Allahabad, for the year 1988-89 together with Audit Report 
thereon. 

(12) A copy of the Annual Accounts· (Hindi and English versions) 
of the Malaviya Regional Engineering College, Jaipur, for the 
year 1988-89 together with Audit Report thereon. 

(13) (a) (i) A copy of the Annual Report (Hindi and English 
versions) of the Aeronautical Development Agency, 
Bangalore, for the year 1985-86 along with Audited 
Accounts. 

(ii) A copy of the Annual Report (Hindi and English 
versions) of the Aeronautical Development Agency, 
Bangalore, for the year 1986-87 along with Audited 
Accounts. 

(iii) A copy of the Annual Report (Hindi and English 
versions) of the Aeronautical Development Agency, 
Bangalore, for the year 1987-88 along with Audited 
Accounts. 

(iv) A copy of the Annual Report (Hindi and English 
versions) of the Aeronautical Development Agency, 
Bangalore, for the year 1988-89 along with Audited 
A,ccounts. 

(b) A statement (Hindi and English versions) regarding Review 
by the Government on the working of Aeronautical 
Development Agency, Bangalore, for the years 1985-86 to 
1988-89. 

(14) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (a) and (b) of item 
(13) above. 

• The Annual Reports were laid on the Table of Lok Sabha on 30th May, 1990. 
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(15) (i) A copy of the Annual Accounts (Hindi and English ver-
sions) of the Nehru Institute of Mountaineering. Uttarkashi. 
for the year 1988-89 together with Audit Report thereon. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the Audited Accounts of the Nehru Insti-
tute of Mountaineering. Uttarkashi. for the year 1988-89. 

(16) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (15) above. 

S. Message from Rajya Sabha 
Additional Secretary reported a message from Rajya Sabha that at 

its sitting held on the 23rd August. 1990. Rajya Sabha agreed without 
any amendment to the National Commission for Women Bill. 1990. 
passed by Lok Sabha on the 9th August. 1990. 

6. Motions for Election to Committees 
(1) On behalf of Shri Mufti Mohammed Sayeed. Shri Satya Pal 

Malik moved the following motion :-
"That in pursuance of Sub Section (2) of Section 4 of the Official 

Languages Act. 1963, the members of Lok Sabha do proceed 
to elect, in accordance with the system of proportional 
representation by means of the single transferable vote. two 
meinbers from among themselves to be a member of the 
Committee on Official Language. vice Shri Ramesh 
Chennithala and Shri Ram Pujan Patel resigned from the 
Committee." 

The motion was adopted. 
(2) SHRI CHIMANBHAI MEHTA moved the following :-
"That in pursuance of the provisions contained in rules 4(ii) to (iv) 

and 15 of the Rules and Regulations of the Indian School of 
Mines. Dhanbad. the members of this House do proceed to 
elect, in such manner as the Speaker may direct. two members 
from among themselves, to serve ao; members of the General 
Council of the Indian School of Mines. Dhanbad, subject to 
the other provisions of the said Rules and Regulations." 

The motion was adopted. 
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7. Government Bin - l"trtHl"ced 
The Comptroller and Auditor-General's (Duties, Powers and Con-

ditions of Service) Amendment Bill, 1990. 
I. Matten under Rule 377 
(1) Smt. Uma Gajapathi Raju raised a matter regarding ·need to 

delete the obsolete provisions of the Factories Act, 1948. 
(2) Shri P. Narsa Reddy raised a matter regarding need to connect 

road from Nanded to Laxitipet in Adilabad district of Andhra 
Pradesh with National HigM\'ay. 

(3) Shri Ram Sharan Yadav raised a matter regarding need to 
develop waterlogged land in Gopalpur rcgion of Bihar for 
agriculture purpose. 

(4) Shri Rabi Narayan Pani raised a matter regarding need to give 
recognition to the duly elected representative body of the trade 
union in Heavy Water Plant, Talcher, Orissa. 

(5) Shri Santosh Kumar Gangawar raised a matter regarding need 
to widen National Highway No. 24 passing through Bareilly, 
Uttar Pradesh. 

(6) Shri Kashi Ram Rana raised a matter rcgarding need to 
provide cooking gas to the people of Gujarat at cheaper rates. 

(7) Shri Pyare Lal Handoo raised a matter regarding need to issue 
directions to the Government of Jammu and Kashmir to 
release salary of the Government employees who have 
migrated from Kashmir valley to Jammu. 

(8) Sbri Banwarilal Purohit raised a matter regarding need to 
increase the capacity of Nagpur Tclephonc Exchange. 

(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2.09 P.M.) 
9. Government Bill - Under Consideration 

The Prasar Bbharti (Broadcasting Corporation of India) Bill, 1989. 
Discussion on the motion for cornddcration of the Bill moved by 

Shri P. Upendra on the 21st August, 1990 and amendments 
thereto moved on the 22nd August, 1990, continued. 
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The following members took part in the debate :-
(1) Shri Loknath Choudhury 
(2) Shri S. Krishna Kumar 
(3) Prof. Malini Bhattacharya 
(4) Shri L.K. Advani 
(5) Shri A.N. Singh Deo (Speech unfinished) 

Tl\e discussion was not concluded. 
10. Dlsc:ussion Under Rule 193 

Discussion on the statement made by the Minister o( External 
Affairs in the House on 23rd Au~ust. 1990 regarding his visit 
to Moscow, Washington, Amman, Baghdad and Kuwait in 
connection with the situation in Gulf. raised by Shri Girdhari-
lal Bhargava on the 24th August, 1990, continued. 

The following members took part in the debate :-
(1) Shri A. Charles 
(2) Shri M. Ramana Rai 
(3) Shri Yuvraj 
(4) Shri P.R. Kumaramangalam 
(5) Shri Chitta Basu 
(6) Prof. Prem Kumar Dhumal 
(7) Shri Ramesh Chennithala 

(Discussion was held over and resumed vide para 12 below) 
11. Half-an-Hour Discussion 

Shri Kusuma Krishna Murthy raised a discussion on the points 
arising out of the answer given tty the Minister of Urban Develop-
ment on 8 August, 1990 to Starred OlJestion No. 28 regarding 
transfer of C.P.W.D. Officers. 

Sbri Murasoli Maran replied to the discussion. 
11. Discussion Under Rule 193 (vide para 10 above) resumed. 
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The following members took part in the debate :-
(8) Shri Ebrahim Sulaiman Seit 
(9) Shri lanardhana Poojary 

(10) Shri Inderjit 
(11) Shri M.S. Pal 
(12) Shri Kamaluddin Ahmed 
(13) Shri P.C.Thomas 
(14) Shri Sontosh Mohan Dev 
(15) Shri Piyare Lal Handoo 
(16) Shri Kodikunnil Suresh 
(17) Shri Ram Krishna Yadav 
(18) Shri P.A. Antony 
(19) Prof. Savithri Lakshmanan 
(20) Shri Palai K.M. Mathew 
(21) Prof. K. V. Thomas 
(22) Shri K. Muralecdharan 
(23) Dr. Thambi Durai 
(24) Shri P.M. Sayced 
(25) Prof. P.I. Kurien 

Shri I.K. Gujral replied to the c;tiscussion. The discussion was 
concluded. 

·13. Report of Business Advisory Committee 
Shri P. Upendra presented the Sixteenth Report of Business 

Advisory Committee. 
lU5 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesdy, the 28th August, 1990) 
- . 

At 6.15 P.M. 

K.C. RASTOGI, 
Additional Secretary. 



LOK SABRA 

BUlLETIN - PART I 
[Brief Record of Proceedings] 

Tuesday, August 28, 1990 I Bh"adra 6, 1912 (Saka) 

No. 75 
11.02 A.M. 
1. sc.rnd QuesdoIIs 

Starred Question Nos. 263 and 265-U,7 were orally ans-
wered. Replies to Starred Question Nos. 264 and 268-282 
were laid on the Table. 
2. UIllt8rred QuesdoIIs 

Replies to Unstarred Question Nos. 3050-3200 and 
3202-3286 were laid on the Table. 
3. SbteIDeDt by MiDiIter 

The Minister of Finance made a statement· regarding 
budgetary deficit. 

The Speaker withheld his consent to the rmsmg of ques-
tion of privilege given notice of by Prof. K.V. Thomas, Sar-
vashri Vasant Sathe, P.C. Thomas and Era Anbarasu against 
the Prime Minister for allegedly making a policy statement 
outside the House when the House was in session regarding 
'decision' of the Government to reserve 5-10% of jobs in 
Government services for people belonging to economically 
weaker sections and for providing more job opportunities for 
the youth. The Speaker further observed that the Prime 

1 
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Minister took the first opportunity to inform the House of the 
Government's proposal. 

5. Paper laid on the TaWe 

'The following paper was laid on the Table:-

A copy of the Oil and Natural Gas Commission (Deatb, Retire-
ment and terminal Gratuity) (Amendment) Regulations. 1989 (Hindi 
and English versions) published in Notification No. Sec I RR 13.7 189 
in Gaz~tte of India dated the 24th February, 1990 under sub-section 
(4) of section 32 of the Oil and Natural Gas Commission Act, 1959. 

6. Repor1 of ColIIDIittee on PabUc Undertakings 

2. SHRI BASUDEB ACHARIA presented the Third Report 
(Hindi and English versions) of the Committee on Public Undertak-
ings on Action Taken by Government on the recommendations 
contained in their Sixty-first Report (Eighth Lok Sabba) on India 
Tourism Developuient Corporation Limited. 

7. MGtioB I eprcIiDa Sixteenth Report of die Basiaess A.d~, 
CcwmiItee 

Shri Satya Pal Malik moved the following motion :-

"That this House do agree with the Sixteenth Report of the 
Business Advisory Committee presented to the ,House on 
27th August, 1990." 

The motion was adopted. 

8. Sghmissions, 

On submissions made by Members--

(I) The Minister of Information \lid Broadcasting and Parliamen-
tary Affairs clarified the position in regard to the coverage 
given by Doordarshan to the views of the Leader of the 
opposition in Lok Sabba in respect of implementation of 
MandaI Commission's recommendations. in 

.(2) The Deputy Minister of Finance clarified that there wu no 
Government proposal to privalise Nationalised Banks. 



3 
(Lok Sabha adjoumed lit 1.28 IlIUI re-assembled at 2.34 P.M.) 

9. MattIn UDder aale m 
(1) Shri R. Jeevaratbinam raised ~ matter regarding need to 

introduce EMU train service between Arakkonam and Madras. 
(2) Shri C.P. Mudalagiriyappa raised a maller regarding need for 

eXpeditious completion of Upper Bbadra project in Kamataka. 
(3) Sbri Dasai Choudhary raised a matter regarding need to set up 

an electronic telepbone exchange at Rosra. Bihar. 
(4) Sbri Dharmesh Prasad Varma raised a matter regarding' need 

to develop Cbamparan into a popular. tourist resort. 
(5) Shri Jagannatb Singh raised a matter regarding need to give 

recognition to the electropatby system of medicine. 
(6) Shri Shopat Singh Makkassar raised a matter regarding need to 

take adequate steps to promote cycling competitions. particularly in 
BiJutner. Rajasthan. 

(7) Sbri P. C. Thomas raised a matter regarding need to develop 
the billy areas of Melukadu in Meenacbil talok in Kottayam district. 
Kerala. 

(8) Dr. Debi Prosad Pal raised a matter regarding need to revive 
MIs. Bengal Enamel Works Ltd., West Bengal. 
18. Go\WIIDieDt BilJ-..;ander CO~tiOD 
The Praspr Barllti (Broadcasting Corporation of India) Bill, 1989 

Discussion on the motion for consideration of the Bill moved by 
Sbri P. Upendra on the 21st August, 1990 and amendments thereto' 
moved on the ~nd August, 1990, continued. 

The following members took part in the detiate :-
(1) Shri A.N. Singh Deo 
(2) Sbri Kusuma Krishnamurtby 
(3) Shri Mandhata Singh 
(4) Shri P.C. 1bom& 
(5) Shri Ram Krishna Yadav 
(6) Shri P.R. Kumaramangalam 
(7) Sbri Rameshwar Patidar 
(8) Dr. Oebi Prasad Pal 



(9) Shri Rupchand Pal 
(10) Shri Chitta Basu 
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(11) Shri Brij Bhusban Tiwari 
(12) Shri Sontosh Mohan Dev 
(13) Shri lnderjit 
(14) Sardar Kirpal Singh 
(15) Prof. Saif-ud-Din Soz 
(16) Shri Anantrao Deshmukh 
(17) Shri Nani Bhattacharya 
(18). Shri Nandu Thapa 
(19) Dr. Tbambi Dorai 
(20) Sbri Santosb Kumar Gangwar 
(21) Shri Moresbwar Save 
(22) Sbri Palai K.M. Mathew 

The discussion was not concluded. 
The House was adjourned for want of quorum. 

7.40 P.M. 
(Lok Sabha adjoumed tiJlll A.M. on Wednesday, the 29th August, 

1990) 

K.C. RASTOGI, 
Additional SecretlUy. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wednesday. August 29. 1990/Bhadra 7. 1912 (Saka) 

No. 76 
11 A.M. 

1. Starred Questions 

Starred Question Nos. 283-287 were orally answered. Replies to 
Starred Ouestion Nos. 288-303 were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Question Nos. 3287-3298. 3~3388. 

3390-3478. ~3492 and 3494-3522 were laid on the Table. 
3. Papen laid on the Table 
The following papers were laid on the Table:-
(1) A copy of the Employees' 'State Insurance Corporation (Staff 

and Conditions of Service) Amendment Regulations. 1990 
(Hindi and English versions) published in Notification No. A-
32(11)-1 184-Estt.l(A) in Gazette of India dated the 16th June. 
1990 under sub-section (4) of section 97 of the Employees' 
State Insurance Act. 1948. 

(2) A copy of the Apprenticeship (Amendment) Rules. 1989 
(Hindi and English versions) published in Notification No. 
G.S.R. 781 in Gazette of India dated the 21st October. 1989 
under sub-section (3) of section 37 of the Apprentices Act. 
1961. 

(3) (i) A copy of the Ann"al Repon (Hindi and English versions) 

1 
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of the National Institute for the Orthopacdically Hand!p-
ped. Calcutta; for the y~ar 1988-89 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Institute for 
the Orthopaedieally Handicapped. Calcutta. for the year 
1988-89. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A copy of the Twenty-Ninth Report (Hindi and English 
versions) of the Commissioner for Scheduled Castes and 
Scheduled Tribes for the year 1987-88 under article 338(2) of 
the Constitution. 

(6) A copy each of the following notifications (Hindi and English 
versions) under sub-section (5) of section 45 of the Food 
Corporations Act, 1964:-

(i) The Food Corporation of India (Contributory Provident 
Fund) (Second Amendnient) Regulations. 1990 published 
in Notification No. EP .41-2/89 in Gazette of India dated 
the 19th ~pril, 1990. 

(ii) The Food Corporation of India (Death-cum-Retircment 
Gratuity) (First Amendment) Regulations. 1990 published 
in Notification No. EP.39-3 / 83 in Gaz~tte of India dated 
the 19th April. 1990. 

(iii) The Food Cor.poration of India (Death-cum-Retirement 
Gratuity) (Second Amendment) Regulations. 1990 pub-
lished in Notification No. EP-39-(3) / 83 in Gazette of 
India dated the 19th April. 1990. 

4. Report of tbe Committee on Private Members' Bills and Resolutions 

SHRI SHIVRAJ V. PA TIL presented the Ninth Report (Hindi 
and English versions) of the Committee on Private Members' Bills 
and Resolutions. 
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s. Report of Estimates Committee 

SHRI HANNAN MOLLAH presented the Seventh Report (Hindi 
and English versions) of Estimates Committee on Action Taken by 
Government on the recommendations contained in the 78th Report 
of the Committee (Eighth Lok Sabha) on the Ministry of 
LabOlu-Employees' Provident Fund Organisation. 
6. Report of Committee on Public Undertakings 

SHRI BASUDEB ACHARIA presented the Second Report (Hindi 
and English versions) of the Committee on Public Undertakings on 
Action Taken by Government on the recommendations contain..:d in 
their' Fifty-first Report (Eighth Lok Sabha) on Air India-Fare 
aspect. 
7. Calling Attention 

SHRI AJIT KUMAR PANJA called the attention of the Minist·er 
of Petroleum and Chemicals to the situation arising out of the closure 
of Barauni. Guwahati and Bongaigaon oil refineries as a result of oil 
blockade agitation by the all Assam Students Union and steps taken 
by the Government in regard thereto. 

The Minister of Petroleum and Chemicals made a statement in 
regard thereto. 
(Lok Sabha .adjpurned at J P.M. and re-assembled at 2.06 P.M.) 
8. Matters Under Rule 377 

(1) Shri K. Pradhani raised a matter regarding need to provide 
more coaches °in East Godavari Express from Bastar and Koraput. 

(2) Smt. Basavarajeshwari raised a matter regarding need to give 
clearance for the establishment of Vijayanagar Steel Plant near 
Hospet in Bellary district. Karnataka. 

(3) Shri Srikantha Datta Narasimharaja Wad,iyar raised a matter 
regarding need for effective steps to alleviate the lot of coffee 
growers. 

(4) Shri C.M. Negi raised a matter regarding need to carve out a 
separate State comprising of hilly districts of Uttar Pradesh. 

(5) Shri Bal Gopal Mishra raised a matter regarding need for issue 



4 

of directives to public sector undertakings for implementation of 
Minimum Wages Act in Orissa. 

(6) Shri Rajveer Singh raised a matter regarding need to take steps 
to check recurring floods in the country. , 

(7) Shri Rajindra Agnihotri raised a matter regarding need to set 
up a Development Board'for speedy development of plateau regions 
of Uttar Pradesh and Madhya Pradesh. 

(8) Shri Mohanbhai Sanjibhai Delkar raised a matter regarding 
need to develop Dadar Nagar Haveli as tourisf resort. 

9. Government BUl-Under ConsWeratien 

The PrtlStlr Bhtlrtlti (BroudctlSt;ng CorporQ.l;on of India) Bill, 1989 

Discussion on the motion for consideratien of the Bill moved by 
Shri P. Upendra on the 21st August. 1990 and amendments thereto 
moved on the 22nd August. 1990. continued. 

The following members took part in the debatc:-

(1) Prof. Sbailendra Nath Shrivastava 
(2) Sbri P. Cbidamb~m 
(3) Sbri K.S. Cbavda 
(4) Prof. Rasa Singh Rawat 
(5) Smt. Uma 9ajapatbi Raju 
(6) Shri C.M. Negi 
(7) Sbri V.N. GadJil 
(8) Sbri P. NaTSa Reddy 
(9) Shri Dasai Choudhary· 

Shri P. Upendra replied to the debate. 

The discussion wu not concluded. 

• 
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6-38 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 30th August, 
1990) 

K.C. RASTOGI. 
Additional Secretary. 

Corri&eDda 
In BuUetin Part I "ated 28.8.1990-

(1) Page 1, item 3, 'Statement by Minister' add at the end 
"He also laid a Technical Note entitled 'Monitoring Budget 
Deficits of the Government'." 

(2) Page 3, item 10, line 1-
for 'Barati' read 'Bharati' 

MGIP(PLU)MRND-28771S--29-8-90. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Thursday, August 30, 19901Bhadra 8, 1912 (Saka) 

No. 77 
11.01 A.M. 

1. Starred Questions 

Starred Question Nos. 304-308 were orally answered. Replies to 
Starred Question Nos. 309-324 were laid on the Table. 
2. Short Notice Question 

Reply to Short Notice Ouestion No. 1 addressed to the Minister of 
Railways regarding Reduction in Petroleum Products in vehicles with 
Railways was orally answered and supplcmentaries thereon were also 
answered. 

3. Unstarred Questions 

Replies to Unstarred Ouestion Nos. 3523-3630, 3632-3690, 
3692-3730 and 3732-3756 were laid on the Table. 

4. Government BIII-Passetl 
The Prasar Bharati (Broadcastinl Corporation of India) Bill. 1989 

Discus..;ion on the motion for consideration of the BiU moved by 
Shri P. Upendra on the 21st August, 1990 and amendments thereto 
moved on the llnd August, 1990, continued. 

The amendments for circulation of the Bill for eliciting opinion 
thereon, moved by Shri Girdharilal Bhargava and Prof. Rasa Singh 



2 

Rawat were withdrawn by leave of the House. 
The amendments for circulation of the Bill for eliciting opinion 

thereon. moved by Sarvashri Kusuma Krishnamurthy and Anantrao 
Deshmukh were negatived. 

The amendment for reference of the Bill to a Select Committee 
moved by Shri Kusuma Krishnamurthy was negatived. 

The motion for consideration was adopted and Clause-by-Clause 
con.::.:deration of the Bill was taken up. 

Clauses 2 to 12 were adopted, as amended. 
An amendment for insertion of New aause 12A was adopted. 
New Clause 12A was also adopted. 
Clauses 13 to 15 were adopted, as amended. 
Clauses 16 to 18 were adopted. 
Clause 19 was adopted, as amended. 
Clause 20 and 21. were adopted. 
Clause 22 was adopted, as amended. 
An Amendment for insertion of New Clauses 22A, 22B and 22C 

was adopted. 
New Clauses 22A, 22B and 22C were also adopted. 
Clauses 23 to 29 were adopted, as amended. 
Clauses 30 and 31 were ddopted. 
aause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shri P. Upendra. 
The following members took part in the debate:-
(1) Shri A.K. Roy 
(2) Shri Sontosh Mohan Dev 
(3) Shri Somnath Chatterjee 
(4) Shri L.K. Advani 



(5) Shri Vasant Sathe 
(6) Shri Bhogendra Jha 
(7) Prof. P.J. Kurien 
(S) Shri Inderjit 
(9) Shri P.M. Sayeed 

(10) Shri Saifuddin Choudhury 
(11) Dr. Thambi Durai 
(12) Shri K.S. Rao 
(13) Shri Nani ~hattacharya 
(14) Shri S. Krishna Kumar 
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(15) Shri Nirmal Kanti Chatterjee 
(16) Shri Hemendra Singh Banera 
(17) Shri Kapil Dev Shastri 
(IS) Shri P. Upendra 

The motion was adopted and the Bill, as amended, was passed. 
5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Central Industrial Security Force (Second 

Amendment) Rules, 1990 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 330 in Gazette of India dated 
the 26th May, 1990 under sub-section (3) af section 22 of the 
Central Industrial Security Force Act, 1965. 

(2) A copy A:ach of the following Notifications (Hindi and English 
versions) under sub-section (4) of section -124 of the Major Port 
Trusts Act, 1963:-

(i) G.S.R. 449(E) published in Gazette of India dated the 
18th April, 1990 approving the Amendment to Mor-
mugao Port (Shipment of Ore and Pellets from Mechani-
cal Ore Handling Plant at Berth No. 9 and related 
matters) Regulations, 1979. 

(ii) G.S.R. 633(E) published in Gazette of India dated the 
13th July. 1990 approving the Amendment to the Bom-
bay Port Trust General Bye-laws. 
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(3) A copy each of the fonowing notifications (Hindi and English 
versions) issued under the Indian Post Office Act. 1898:-

(i) The Post Boxes (Eighth Amendment) Order. 1990 pub-
lished in Notification No. G.S.R. 544(£) in Gazette of 
India dated the 5th June. 1990. 

(ii) The Indian Post Office (Seventh Amendment) Rules. 
1990 published in Notification No. G.S.R. 545(E) in 
Gazette of India dated the 5th June, 1990. 

(4) A copy each of the following papers (Hindi and English 
versions) under section 619A of the Companies Act. 1956:-
(a) (i) A statement regarding Review by the Government on 

the working of the Rajasthan State Dairy Develop-
ment Corporation Limited. Jaipur. for the year 1980-
81. 

(ii) Annual Report of the Rajasthan State Dairy Develop-
ment Corporation Limited, Jaipur. for the year 1980-
81 along with Audited Accounts and comments of the 
Comptro))er and Auditor General thereon. 

(b) (i) A statement regarding Review by the Government on 
the working of the R.ajasthan State Dairy Develop-
ment Corporation Limited, Jaipur, for the year 1981-
82. 

(ii) Annual Report of the R.ajasthan State Dairy Develop-
ment Corporation Limited. Jaipur, for the year 1981-
82 along with Audited Accounts and comments of the 
Comptro))er and Auditor General thereon. 

(c) (i) A statement regarding Review by the Government on 
the working of the Rajasthan State Dairy Develop-
ment Corporation Limited. Jaipur, for the year 1982-
83. 

(ii) Annual Report of the Rajasthan State Dairy Develop-
ment Corporation Limited, Jaipur, for the year 1982-
83 along with Audited Accounts and comments of the 
Comptro))er and Auditor General thereon. 
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(d) (i) A statement regarding Review by the Government on 
the working of tbe Rajastban State Dairy Develop-
ment Corporation Limited, Jaipur, for the year 1983-
84. 

(il) Annual Report of tbe Rajasthan State Dairy Develop-
ment Corporation Limited, Jaipur for the year 1983-84 
along witb Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(e) (i) A statement regarding Review by the Government on 
tbe working of the RaJasthan State Dairy Develop-
ment Corporation Limited, Jaipur, for the year 1984-
85. 

(ii) Annual Report of the Rajasthan State Dairy Develop-
ment Corporation Limited, Jaipur, for the year 1984-
85 along with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

<. 

(1) (i) A statement regarding Review by the Government on 
the working of the ~ajasthan State Dairy Develop-
ment Corporation Limited, Jaipur, for the year 1985-
86. 

(ii) Annual Report of the Rajasthan State Dairy Develop-
ment Corporation Limited, Jaipur, for the year 1985-
86 along witb Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(g) (i) A statement regarding Review by the Government on 
the working of the Rajasthan State Dairy Develop-
ment Corporation Limited, Jaipur, for the year 1986-
87. 

(ii) Annual Report of the Rajasthan State Dairy Develop-
ment Corporation Limited, Jaipur, for the year 1986-
87 along witb Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(5) Seven Statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (4) above. 
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(6) A copy of the Report (Hindi and English versions) of the 
Committee of Parliament on Official Language - Part 4 [(Chap-
ters 1 to 41) and Annexures] for the year 1989 under sub-section 
(3) of section 4 of the Official Languages Act, 1963. 

6. Report of the Committee on Government Assurances 
Dr. Vijay Kumar Malhotra presented the Third Report (Hindi and 

English versions) of the Committee on Government Assurances. 

7. Report of Committee on Absence of Memben 
Shri Babanrao Dhakane presented tbe Second Report (Hindi and 

Englisb versions) of the Committee on Absence of Members from the 
Sittings of the House. 

8. Matten under Rule 377 
(1) Shri DbaraM Pal Sharma raised a matter regarding need for 

review by Government of tbe °fund allocation under Jawahar Rozgar 
Yojna. 

(2) Shri Bbabani Sbankar Hota raised a matter reg4rding need to 
declare Sambalpur University, as a Central University for its all round 
development. . 

(3) Prof. Yadunath Pandey raised a matter regarding need to take 
steps to check pollution in Rajrappa region of Hazaribagh district. 

(4) Dr. Ramcbandra Dome raised a matter regarding need to take 
adequate measures for overall improvement of railway service in 
Birbbum district, West Bangal. 

(5) Sbri A.K. Roy raised a matter regarding need to look into the 
grievances of the workers of Moonidih Project of BHEL in Dhanbad 
district, Bihar. 

(6) Shri Ramesh Chennithala raised a matter regarding need to 
ensure remunerative price to coco cultivators for their produce. 

(7) Shri Manjai Lal raised a matter regarding need to set up 
agriculture based industries in North Bihar. 
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(8) Shri Mitrasen Yadav raised a matter regarding need to connect 
Ayodhya with other parts of the country by rail. 
5.11 P.M. 
(Lok Sabba adjourned tDI 11 A.M. on Friday, the 31st August, 1990) 

MGIP(PlU)MRHD-2908lS-3O-8-8. 

K.C. RASTOGI, 
Additional Secretary. 



LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Friday, August 31, 19901Bhadra 9, 1912 (Saka) 

No. 78 
11.03 A.M. 
I. Starred Questions 

Starred Question Nos. 32~327were dt.ally answered. Replies to 
Starred Question Nos. 328-345 were laid on. the Table. 
1. Unstarred QuestioDS 

Replies to Unstarred Question Nos. 3757-3842, 3844-3866. 3863-
3946 and 3948-3991 were laid on the Table. 
3. Papen Laid on the Table 

The following ·papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and English 

versions). under sub·section (2) of section 38 of the Central 
Excises and Salt Act. 1944:-

(i) G.S.R. 474(E) published in Gazette of India dated the 
11th May, 1990 together with an explanatory memoran-
dum seeking to provide concessional ratc of excise duty 
at Rs. Sixty per kilolitre on raw naphtha and reformed 
naphtha (C.5 Reformate) intended to be used in the 
manufacture of specified petrochemicals. 

(ii) G.S.R. 486(E) published in Gazet-te of India dated the 
16th May, 1990 together with an explanatory memoran-
dum seeking to provide effective rate of basic excise 
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duty of ,10 per cent on certain goods falling under sub-
hea~ No. 2202.90. 

(iii) G.S.R. 487(E) published in Gazette of India dated the 
16th May. 1990 together with an explanatory memoran-
dum making certain amendments to Notifications Nos. 
8I9O-CE, and 1219O-CE dated the 20th March. 1990. 

(iv) G.S.R. 488(E) published in Gazette of India dated the 
16th May, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
23/89-CE dated the 1st March. 1989 so as to prescribe 
effective basic duty of Rs. 90/- per tonne on cement 
made by mini cement plants. 

(v) G.S.R. 489(E) published in Gazette of India dated the 
16th May. 1990 together with an explanatory memoran-
dum seeking to exempt lime falling under sdb-heading 
No. 2505.60 froof the whole of the duty of excise 
leviable thereon. 

(vi) G.S.R. 490(E) published in Gazette of India dated the 
16th May. 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
2419O-CE. dated the 20th March. 1990 so as to pre-
scribe effective duty of 15 per cent on DMT and PTA. 

(vii) G.S.R. 491(E) published in Gazette of India dated the 
16th May. 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
175186-CE. dated the lst March. 1986 so as to extend 
the exemption to tyre flaps of rubber. 

(viii) G.S.R. 492(E) published in Gazette of India dated the 
16th May. 1990 together with an explanatory memoran-
dum making certain amendments to Notifications Nos. 
13&186-CE and 139186-CE. dated the 1st March. 1986. 

(ix) G.S.R. 493(E) published in Gazette of India dated the 
16th May. 1990 together with an explanatory memoran-
dum making certain amendments to Notifications Nos. 
253182-CE. dated the 8th November. 1982. 6S87-CE. 
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dated the 1st March. 1987· and 47190-CE. dated the 20th 
March. 1990. 

(x) G.S.R. 494(E) published in Gazette of India dated the 
16th May, 1990 together with an explanatory memomn-
dum making certain amendments to Notification No. 
64187-CE, dated t~e lst March. 1987 so as to prescribe 
effective rate of additional excise duty (in lieu of Sales 
tax) on coated textiles. 

(xi) ·G.S.R. 495(E) published in Gazette of India dated the 
16th May. 1990 together with an explanatory memoran-
dum making certain amendments to Notifications. Nos. 
6J.-87-CE. dated the 1st March. 1987 and 8V88-CE. 
dated the 1st March, 1988 so as to prescribe effective 
rates of basie duty on coated textiles falling under 
heading No. 73.10. 

(xii) G.S.R. 496(E) published in Gazette of India dated the 
16th May, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
181188-CE, dated the 13th May. 1988 so as to prescribe 
an . effective basic duty of 15 per cent on metal con-
tainers. 

(xiii) G.S.R. 497(E) published in Gazette of India dated the 
16th May, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
180188-CE. dated the 13th May. 1988 so as to fully 
exempt aluminium containers used in the packing of 
liquid pesticides. 

(xiv) G.S.R. 498(E) published in Gazette of India dated the 
16th May. 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
69J90-CE. dated the 20th March. 1990 so as to pre-
scribe effective rate of basic duty of 10 per cent on 
textile processing machinery. 

(xv) G.S.R. 499(E) published in Gazette of India dated the 
16th May, 1990 together with an explanatory memoran-
dum seeking to provide full exemption for eertllin 
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vane ties of PVC insulated winding wires subject to 
certain conditions and also fixing effective rates of duty 
on PVC insulated winding wires of copper and 
aluminium. 

(xvi) G.S.R. 500(E) published in Gazette of India dated the 
16th May, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 741 
9O-CE. dated the 20th March. 1990 so as to give fuJI 
exemption to unrecorded and recorded audio casettes 
and prescribing effective rates of duty on unrecorded 
and recorded audio tapes. 

(xvii) G.S.R. 567(E) published in Gazette of India dated the 
12th June, 1990 together with an explanatory memoran-
dum seeking to exempt bicycle valves and its compo-
nents from the whole of the' duty of excise leviabk 
thereon. 

(xviii) G.S.R. 609(E) published in Gazette of India dated the 
2nd July, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
7319O-CE, dated the 20th 'March. 1990. 

(2) A copy each of the following Notifications (Hindi and Eng-
lishversions) under section 159 of the Customs Act. 1962:-

(i) G.S.R. 452(E) published in Gazette of India dated the 
19th April. 1990 together with an explanatory memoran-
dum seeking to rescind the Notification No. 153190-
Cus., dated the 27th April, 1989. 

(ii) G.S.R. 453(E) published in Gazette of India dated the 
19th April, 1990 together with an explanatory memoran-. 
dum making certain amendments to Notification No. 
14219O-Cus., dated the 20th March. 1990. 

(iii) G.S.R. 4S8(E) published in Gazette of India dated the 
25th April, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
29S083-Cus., dated the lst November. 1983 so as to 
increase the rate of basic customs duty on titanium 
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sponge when imported for the manufacture of titanium 
alloy products from 30 per cent to 35 per cent and to 
delete the time limit prescribed therein. 

(iv) G.S.R. 463(E) published in Gazette of India dated the 
30th April, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
131/77-Cus., dated the 1st July, 1977 seeking to pre-
scribe concessional rate of import duty on industrial 
diamonds in dust or powder form so as to extend the 
exemption from additional duty of customs. 

(v) G.S.R. 465(E) and G.S.R. 466(E) publi~hed in Gazette 
of· India dated the 3rd May, 1990 together with an 
explanatory memorandum seeking to exempt basic cus-
toms duty in excess of 25 per cent ad valorem and the 
whole of the additional and auxiliary duty of customs 
leviable on capital goods imported in accordance with 
the provisions of paragraph 197 of the Import-Export 
Policy, 1990-93. 

(vi) G.S.R~2(E) and G.S.R.483(E) published in ~azette 
of Indfa dated the 16th May, 1990 together WIth an 
explanatory men:aoranduin seeking to prescribe a basic 
duty of 10 per cent and nil additional and auxiliary duty 
of 30 per cent on specified grade of LDPE used in the 
manufacture of aseptic packing material for packaging 
of pharmaceuticals with the aid of Aseptic Form -Fill 
Seal Machine. 

f 

(vii) G.S.R,484(E) published in Gazette of India dated the 
16th May, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
219I84-Cus., dated the 10th August, 1984 so as to 
reduce basic customs duty on Waste paper to 15 per 
cent. 

(viii) G.S.R.,,485(E) .published in Gazette of India dated the 
16th May, 1990 together with an explanatory memoran-
dum making certain amendments to Notification. No. 
489186-Cus., dated the 18th December, 1986 so as to 
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fully exempt from customs duty Polypropylene B.C.F. 
Yam Manufactmng Plant. 

(ix) G.S.R~13(E) published in Gazette of India dated the 
30th May, 1990 together with an explanatory memoran-
dum making certain amend~ents to Notification No. 
3S6186-Cus., dated the 17th June, 1986 so as to delete 
the time limit prescribed therein. 

(x) G.,s.R.b39(E) published in Gazette of India dated the 
1st June, 1990 together with an explanatory memoran-
dum seeking to exempt all goods falling under Chapter 
13 of the First Schedule to the Customs Tariff Act, 1975 
from the whole of the additional· duty of customs 
leviable thereon. , 

(xi) G.S.R~) .published in qazette of India dated the 
1st June, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
315183-Cus., dated the 26th November, 1983. 

(xii) G.S.R.k46(E) published in Gazette of India dated the 
Sth J~~, 1990 together. with an explanatory memoran-
dum making certain amendments to Notification No. 
86I9O-Cus., dated the 20th March, 1990 so as to enable 
the small scale units holding a valid registration certifi-
cate to avail the concession mentioned in the notifica-
tion. 

(lUi) G.S.R k61(E) published in Gazette of India dated the 
8th Ju~. 1990 together with an explanatory memoran-
du't seeking to extend the validity of Notification 
N0El5188-Cus., dated the 1st July. 1988 withou~ 
specifyjng any time limit. , 

(xiv) G.S.R.~80(E) and G.S.R.581(E) published in Gazette 
of Ind. dated the 18th June, 1990 together with an J 

explanatory memorandum seeking to prescribe a basic 
and auxiliary duty of customs of 30 per cent ad valorem 
in respect of high raw ground sponge iron when 
imported into India for the manufacture of iron powder. 



7 

(xv) G.S.R.~E) published in Gazette of India dated the 
18th Jlfne, 1990 together with an explanatory memoran-
dum making certain amendments to Notification 
No. 10Sl9O-Cus., dated the 20th March, 1990 so as to 
prescribe a specific rate of basic customs duty of Rs. 10 
per sparking plug as against the existing basic customs 
duty of 100 per cent ad valorem. 

(xvi) G.S.R.im(E) published in Gazette of India dated the 
27th June, 1990 together with an explanatory memoran-
duD\. seeking to exteJ¥i the validity of Notification 
No.522186-Cus., dated the 31st December, 1986 upto 
31st~ March, 1991. 

(xvii) G.S.R!>39(E) and G.S.R.(s40(E) published in Gazette 
of India dated the 16th July, 1990 together with an 
explanatory memorandum seeking to prescribe a basic 
customs duty of 2S per cent and additional nil and the 
whole of the auxiliary duty of customs on cotton yam, 
cotton terry toweling fabrics and cotton terry towels. 

I 
(xviii) G.S.Rt649(E) published in Gazette of India dated the 

19th Jfily, 1990 together with an explanatory memoran-
dum making certain amendments to Notification 
No. 49t1JO-Cus., dated the 20th March, 1990 so as to 
prescribe the basic customs duty of 2S per cent ad 
va/tJrem on Cellulose acetate Oakes imported into India. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of Indian Investment Centre, New Delhi, for 
the year 1988-89 along witJ.t Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the -Government on the working of, the 
Indian Investment Centre, New Delhi, for the year 
1988-89. 

(4) A copy of the Annual Report (Hindi and English versions) of 
the National Housing Bank for the period from 9th July, 1988 
to 30th June, 1989 along with Audited Accounts under sub-
section (5) of section 40 of the National Housing Bank Act. 
1987. 
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(5) A ~atement (Hindi and English versions) regarding rejection of 
the Award by the Board of Arbitration under the Joint 
Consultative Machinery (JeM) Scheme. 

4. Leave or Absence 
The following members were granted leave of absence from the 

sittings of the House for the period mentioned against each:-
(1) Shri Atindet ,Pal Singh -19th March to 15th May, 1990. 
(2) .Shri P.V. Narsimha Raj-7th August to 10th August, 1990 
(3) Shri Y.S. Mahaj~, 'lnd -16th August to 7th September, 
(4) Shri Vamanrao Mahadik 1990. 

S. Minutes or Committee on Absence of Members 
SHRI BABANRAO DHAKANE laid on the Table Minutes 

(Hindi and English versions) of the Sitting of the Committee on 
Absence of Members from the Sittings of the House held on the 29th 
August, 1990. 

6. Report of the Committee on Government Assurances 
DR. VUA Y KUMAR MALHOTRA presented the Fourth Report 

(Hindi and English versions) of the Committee on Government 
Assurances. 

7. Statement by Minister 
The Minister of State for Parliamentary Affairs made a statement 

regarding Government Business for the week commencing the 3rd 
September, 1990. 
(Lok Sabha adjourned at 1.20 P.M. and re-assembled at 2.28 P.M.) 

S. Matters under RUle 377 
(1) Smt. J. Jamuna raised a matter regarding need to waive off 

·Ioans upto Rs. 10,000 I- taken by ~riculturists etc. from cooperative 
banks. 

(2) Shri Jai Prakash Agarwal raised a matter regarding need for 
early solution to the agitation of advocates of lower courts in Delhi in 
the interest of litigant public. 

(3) Shri D.M. Putte Gowda raised a matter regarding nced to 
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declare Chikmagalur district in Kamataka as industrially backward 
area. 

(4) Prof. (Dr.) S.P. Yadav raised a matter regarding need to eheck 
soil erosion by Ganga at Sambhal, Uttar Pradesh. 

(5) Shri Harikewal Prasad raised a matter regarding need to check 
the rising prices of essential commodities. 

(6) Shri Maheshwar Singh raised a matter regarding need to take 
steps to encourage use of fruits and fruit juices. 

(7) Shri Vidyadhar Gokhle raised a matter regarding nced to 
withdraw the environmental clearance and not to issue industrial 
licence to NOelL, Bombay. 

(8) Shri Chitta Basu raised a matter regarding need to recognise 
betel leaves as an exportable agricultural produce. 

(9) Dr. Laxminarayan Pandey raised a matter regarding necd to 
look into the irregularities in National Consumers Federation. 
"9. Statutory Resolutions-under consideration 
-Time allotted 4 hours 
Time taken : 49 minutes 
Balance : 3 hrs. 11 mts. 

Shri Jaswant Singh moved the following Resolutions:-

(1) "That this House disapproves of the Prevention of Illicit Traffic 
in Narcotic Drugs and Psychotropic Substances (Amend-
ment) Ordinance, 1990 (Ordinance No. 4 of 1990) promul-
gated by the President on the 30th July, 1990". 

(2)"rnat this House disapproves of the Conservation of Foreign 
Exchange and Prevention of Smuggling Activities (Amend-
ment) Ordinance, 1990 (Ordinance No.5 of 19(6) promul-
gated by the President on the 30th July, 1990". 

"10. Government Bills - under consideration 
(1) The Prevention of Illicit Traffic in Narcotic J?rugs and Psycho-

tropic Substances (Amendment) Bill. 1990. 

• Discussed together. 
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(2) The Conservation of Foreign Exchange and Prevention of 
Smuggling Activities (Amendment) Bill, 1990. 

The motions for consideration of the above Bills were moved by 
Prof. Madhu Dandavate. 

The following members took part in the conibined debate on the 
Resolutions vide para 9 above and motions for consideration of the 
Bills:-

(1) Dr. Chinta Mohan 
(2) Shri Ajoy Mukhopadhyay 
(3) Shri Harish Rawat 
(4) Shri Laxminarayan Pandey 
(5) Shri A. Charles 
(6) Shri Surya Narain Yadav 
(7) Shri Maheshwar Singh (Speech unfinished) 

The discussion was not concluded. 
11. Motionrepniing Ninth Report of the Committee on Private 

Members' BOIs and Resolutions. 
Shri Uttam Rao Laxmanrao PatiJ moved the following motion :-
"That this House do agree with the Ninth Report of the Committee 

on Private Members' Bills and Resolutions presented to the 
House on the 29th August, 1990." 

The motion was adopted. 
12. Private Member'S Resolutioo-under consideration 
Shri Dileep Singh Bhuria concluded his speech on the following 

Resolution moved by him on the 17th August, 1990:-
"This House is of the opinion that in order to protect the intcrcst 

of the farmers in the country, the Government should 
announce the prices of differe.,t crops at least three months 
before the sowing season; make available the agricultural 
inputs and implements at reasonable prices and purchase the 
entire produce of the farmer." 
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The following members took part in the dcbate:-

(1) Shri A.N. Singh Deo 
(2) Shri K.D. Sultanpuri 
(3) Shri Mabadeepak Singh Shakya 
(4) Shri Sushanta Chakraborty 
(5) Shri Mandhata Singh 
(6) Shri Ramlal Rahi 
(7) Shri Sudam Deshmukh 
(8) Shri Maheshwar Singh 
(9) Shri P.Narsa Reddy 

(10) Shri Dasai Chaudhary 
(11) Shri K.S. Rao 
(12) Shri Chitta Basu 
(13) Shri Sarju Prasad Saroj (Speech unfinished) 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday. the 3rd September. 
1990) 

MGIP(PLU)MRND-2932LS-31.8.90. 

K.C. RASTOGI, 
Additional Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, September 3, 1990/Bhadra 12, 1912 (Saka) 

No. 79 
11.03 A.M. 
1. -Starred Questions 

Starred Question Nos. 346-349 and 351 were orally answ~red. 
Replies to Starred Question Nos. 350 and 352-366 were laid on 
the Table. 
2. Unitarred Questions 

Replies to Unstarred Question Nos. 3992-4067, 4069-4087, 
4089-4159, 4161-4178 and 4180-4226 were laid on the Table. 
3. Submissioos 

In response to submissions made by the Members, the Minister 
of State for Home Affairs clarified that one I.A.F. 'employee' had 
died at the hands of terrorists in Srinagar and not three as 
reponed in the Press. 
4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Repon (Hindi and English ver-

sions) of the Padmaja Naidu Himalayan Zoological Park, 
Darjeeling, for the year 1988-89 along with Audited Ac-
counts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Padmaja Naidu 

1 
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Himalayan Zoological Park, Darjeeling, for the year 1988-
89. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English versions) 
of the Lalit Kala Akademi, New Delhi, for the year 1988-89 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Lalit Kala Akademi, 
New Delhi, for the year 1988-89. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English versions) 
o{ the Sree Chitra Tirunal Institute for Medical Sciences 
and Technology, Trivandrum, for the year 1988-89. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Sree Chitta Tirunal Institute for Medical 
Sciences and Technology, Trivandrum, for the year 1988-89 
together with Audit Report thereon. 

(iii) A ,statement (Hindi and English versions) regarding Review 
by the Government on the working of the Sree Chitta 
Tirunal Institute for Medical Sciences and Technology, 
Trivandrum, for the year 1988-89. 

(6) A copy each of the following Notifications (Hindi and English 
versions) issued under article 309 of the Constitution:-
(i) The General Reserve Engineer Force Group 'C' Recruit-

ment (Amendment) Rules, 1989 published in Notification 
No. G.S.R. 80 in Gazette of India dated the 10th February, 
1990. 

(ii) The Border Roads Organisation (Additional Director Gen-
eral-Border Roads) Recruitment Rules, 1990 published in 
Notification No. G.S.R. 220 in Gazette of India dated the 
7th April, 1990. 

(iii) The General Reserve Engineer Force Group 'C' and Group 
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'0' Recruitment (Amendment) Rules, 1990 published in 
Notification No. G.S.R. 279 in Gazette of India dated the 
5th M~y, 1990. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Himalayan Mountaineering Institute. Dar-
jeeling, for the year 1988-89 together with Audit Report 
thereon. 

(ti) A copy of the Review (Hindi and English versions) by the 
Government on the Audited Accounts of Himalayan Moun-
taineering Institute, Darjeeling, for the year 1988-89. 

(9) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

5. Message from Rajy. Sabba 

Additional Secretary reported a message from Rajya Sabha that at 
its sitting held on the 23rd August, 1990, Rajya Sabha concurred in 
the recommendation of Lok Sabha to nominate two members from 
Rajya Sabha to associate with the committee on Public Undertakings 
for the unexpired portion of the term of the Committee vice Shri 
Virendra Verma and Dr.G. Vijaya Mohan Reddy and also communi-
cated the names of Shrimati Renuka Chowdhury and Shri Mohi.fJcter 
Singh Lather· who had been duly elected to the said Committee. 

6. Report and MInutes or the Committee on Public Undertakings 
• 

Shri Basudeb Acharia presented the Sixth Report (Hindi and 
English versions) of the Committee on Public Undertakings on Oil 
and Natural Gas Commission-Construction of NR-1 and NH Well 
Platforms and Minutes of the sittings of the Committee relating 
thereto. 

7. Report of the Committee on Government Assurances 

Dr. Vijay Kumar Malhotra presented the Fifth Report (Hindi and 
English versions) of the Committee on Government Assurances. 
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8. Government BUI - Introduced 
The Rehabilitation Council of India, 1990 

9. Matters Under Rule 377 
(1) Shri G.S·. Basavaraj raised a matter regarding need to permit 

the Government of Kamataka to raise funds through bonds to 
finance the irrigation and power projects in the State. 

(2) Shri Gopinath Gajapatbi raised a matter regarding need to 
expedite fmancial assistance for the development of Maben--
dragiri in Orissa. 

(3) Shri Harish Rawat raised a matter regarding need to take up 
the construction of Govindvallab Pant Environment Institution, 
Almorah, .Uttar Pradesh. 

(4) Shri Gumanmal Lodha raised a matter regarditlg need to 
convert Ahmedabad-Delhi metre gauge railway line into broad 
~auge. 

(5) Shri M. Ramanna Rai raised a matter regarding need to 
increase the capacity of T. V. transmission centres at Kasargod 
and Kannur. 

(6) Dr. Venkatesh Kabde raised a matter regarding need to take 
urgent steps to check the spread of epidemic in Marathwada 
district in Mabarashtra. 

(Lok Sabha adjourned at 1. P.M. and re-assembled at 2.()9 P.M.) 
*10. Statutory Resolutions - Negatived 

Discussion on the following Resolutions moved by Shri Jaswant 
Singh on 31st August, 1990, continued:-

(1) "That this House disapproves of the Prevention of Illicit Traffic 
in Narcotic Drugs and Psychotropic Substances (Amendment) 
Ordinance, 1990 (Ordinance No.4 of 1990) promulgated by the 
President on the 30th July, 1990." 

(2) "That this House disapproves of the Conservation of Foreign 
Exchange and Prevention of Smuggling Activities (Amend-

* Discussed together 



5 

ment) Ordinance, 1990 (Ordinance No.5 of 1990) promulgated 
by the President on the 30th July, 1990." 

Both the Resolutions were negatived after discussion as indicated 
in para 11 below. 
*11. Government Bills - Passed 

(1) The Prevention of Illicit Traffic in Narcotic Drugs and.Psychot-
ropic Substances (Amendment) Bill, 1990~ 

(2)" The Conservation of Foreign Exchange and Prevention of 
Smuggling Activities (Amendment) Bill, 1990. 

Combined discussion on the mo¥ons for consideration of the Bills 
moved on the 31st August, 1990 and the Resolutions (vide para 10 
above) continued. 

The following Members took part in the debate:-
(1) Shri Bal Gopal Mishra 
(2) Shri Maheshwar Singh 
(3) Shri Shri J.P. Agarwal 
(4) Shri Nand Kumar Sai 
(5) Shri Hemendra Singh Banera 
(6) Prof. K.V. Thomas 
(7) Shri Rajveer Singh 
(8) Shri Girdharilal Bhargava 
(9) Dr. Thambi Durai 

(10) Shri Ram Krishna Yadav 

Prof. Madhu Dandavate replied to the debate. 
(1) The motion for consideration of the Prevention of nlicit Traffic 

in Narotic Drugs and Psychotropic Substances (Amendment) 
Bill, 1990 was adopted and clause-by-clause consideration of 
the Bill was taJcen up. 

Clauses 2 and 3 were adopted. 
Oause 1, the Enacting Formula and the Long Title were also 

adopted. 

* Discussed together 



6 

The motion that the Bill be passed was moved by Prof. Madhu 
Dandavate. 

The Motion was adopted and the Bill was passed. 
(2) The motion for consideration of the Conservation of Foreign 

Exchange and Prevention of Smuggling Activities (Amend-
ment) Bill, 1990 was adopted and Clause-by-Oause considera-
tion of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Oause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Prof. Madhu 

Dandavate. 
The motion was adopted and the Bill was passed. 

12. Statutory Resolution - Adopted 
Prof. Madhu Dandavate moved the following resolution:-
"That in pursuance of sub-section (2) of section 3 of the Central 

Excise Tariff Act, 1985 (Act No. 5 of 1986), this House 
approves the notification of the Government ~f India in the 
Ministry of Finance (Department of Revenue) No. 136/90-
Central Excise, GSR 721(E), dated the 22nd August, 1990, 
which was laid on the Table of the House on the same day. 
increasing the basic excise duty leviable on motor cars and 
other motor vehicles principally designed for the transport of 
persons (other than those of Heading No. 87.02). including 
station wagons and racing cars from 40% ad valorem to 50% 
ad valorem from the date of issue of the said notification." 

The following members took pat1 in the debate:-
(1) Shri P.R. Kumaramangalam 
(2) Shri Ramesh Bais 

The Resolution was adopted. 
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13. The PwUab Budget - 1990-91 - Demands for Grants 
Time allotted 
Time taken 

: 3 hours 
: 2 hours 56 minutes 

Balance 04 minutes 
Discussion on the Demands for Grants Nos. 1 to '30 in respect of 

the Budget for the State of Punjab for 1990-91, commenced. 
Seven cut motions (Nos. 4 to 8, 9 and 10) were moved. 
The following members took part in the debate:-

(1) Smt. Sukhbans Kaur 
(2) Prof. (Dr.) S.P. Yadav 
(3) Shri Dharam Pal Sharma 
(4) Shri Prahlad Singh Patel 
(5) Shri Bhajan Lal 
(6) Shri Saifuddin Choudhury 
(7) Shri Madan Lal Khurana 
(8) Shri Kamal Cbaudhury 
(9) S. Atinder Pal Singh 

The discussion was not concluded. 
6.11 P.M. 

(Lok Soohil adjourned tiU 11 A.M. on Tuesday, the 4th September, 
1990) 

MGIp(PLU)MRNI>-296SL8--3-9-90. 

K. C. RASTOGI, 
Additional Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief RecOrd of Proceedings] 

Tuesday, September 4, 1990/Bhadra 13, 1912 (Saka) 

11.03 A.M. No. 80 

1. Starred Questions 

Starred Question Nos. 367-:--371 were orally answered. Replies to 
Starred Question Nos. 372-386 were" laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos. 4227-4395, 4397-4423, 
4425-4463 and 4463-A were laid on the Table. 

3. Submissions 

In response to submissions made by Members:-

(1) The Minister of Railways informed the House of the action 
taken against a .Member of Railway .Board for his alleged misbe-
haviour with a girl student; 

(2) Sharing the' anxiety of the House regarding the activities of 
. ULFA in Assam,w the Minister of Finance assured that he would 
convey the feelings of the House to the Prime Minister and Minister 
of Home Affairs; and 

(3) The Minister of Finance clarified the position regarding refund 
of excess excisclcustoms duties. 

(Lok Sabha adjourned at 2 . .11 -P.M. and re-assembled at 3.15 P.M.) 
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4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the foUowing Notifications (Hindi and English 
versions) under sub-section (3) of section 22A of the Monopolies 
and Restrictive Trade Practices Act, 1969:-

(i) S.O. 545(E) published in Gazette of India dated the 9th 
July, 1990 directing that the provisions of sections 21 and 22 
of the Monopolies and Restrictive Trade Practices Act,. 
1969 shall not apply to any proposal in respect of any 
industry or service specified in the notification. 

(ii) S.O. 625(E) published in Gazette of India dated the 8th 
August, 1990 directing that the provisions of sections 21 
and 22 of the Monopolies and Restrictive' Trade Practices 
Act, 1969 shall not apply to an undertaking fqr power 
generation. 

(2) A copy of the Notification No. G.S.R. 302 (Hindi and English 
versions) published in Gazette of India dated the 19th May, 1990 
declaring Messrs Tamilnadu Artisans' Benefit Fund Limited, 
Coimbatore, to be a 'Nidhi' under section 620A of the Com-
panies Act, 1956. 

(3) A copy of the Trade and Merchandise Marks (Amendment) 
Rules, 1990 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 287 in Gazette of India dated the 12th May, 
1990 under section 134 of the Trade and Merchandise Marks Act, 
1958. 

(4) (i) A copy of the Annual Report (Hindi and English versions) 
of the Power Engineers Training Society for the year 1988-
89 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Power Engineers 
'training Society for tbe year 1988-89. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy of the Non-pressure Stoves (Quality Control) Order, 1990 
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(Hindi and English versions) published in Notification No. 
G .S.R.· 699(E) in Gazette of India dated the 8th August. 1990 
under sub-section (6) of section 3 of the Essential Commodities 
Act, 1955. 

:7) A copy of the Oil and Natural Gas Commission (Terms and 
Conditions of Appointment and Service) Amendment, Regula-
tions, 1988 (Hindi and EngJish versions) published in Notification 
No. 17(1l)/87-Reg. in Gazette of India dated the 9th December, 
1989 under sub-section (4) of section 32 of the Oil and Natural 
Gas Commission Act, 1959. 

(8) A statement (Hindi and English versions) (i) correcting the reply 
given on 13th March, 1990 to Unstarred Question No. 28 by Shri 
Khem~andbhai Somabhai Chavda regarding foreign equity hold-
ing by drug companies and (ii) giving reasons for delay in 
correcting the reply. 

(9) A copy of the Railway Passengers (cancellation of tickets and 
refund of fares) Rules, 1990 (Hindi and English versions) 
published in Notification No. G.S.R. 646(E) in Gazette of India 
dated the 18th July, 1990 under section 199 of the Railways Act, 
1989. 

5. Report or the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes 

SHRI ANADI CHARAN DAS presented the First Report (Hindi 
and English versions) of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes on action taken by Government on the 
recommendations contained in the 46th Report (Eighth Lok Sabha) 
on the Ministry of Tourism-Reservations for and employment of 
Scheduled Castes and Scheduled Tribes in India Tourism Develop-
ment Corporation. 

6. Report or the Committee on Government Assurances 

DR. VIJA Y KUMAR MALHOTRA presented the Sixth Report 
(Hindi and English versions) of the Committee on Government 
Assurances. 
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7. Calling Attention 
PROF. VIJA Y KUMAR MALHOTRA called the attention of the 

Minister of Indusry to the situation arising out of the reported 
disappearance of seventy Maruti vehicles during transit from the 
factory to showroom and action taken by the Government in regard 
thereto. 

The Minister of Industry made a statement in regard thereto. 

8. Matters under Rule 377 

(1) Shri M. Baga Reddy raised a matter regarding need to increase 
the statutory price of sugarcane by Rs. 25 /- per tonne at 8.5% 
recovery for the year 1989-90. 

(2) Shri Manoranjan Bhakta raised a matter regarding need to fill 
the vacancies in the Andaman and Nicober Island administration by 
giving employment to unemployed youth of Andaman and Nicober 
Islands. 

(3) Shri Banwarilal Purohit raised a matter regarding need to form 
Development Boards for the backward regions of Vidarbha, Marath-
wada and Konkan in Maharashtra. 

(4) Shri Ram Sharan Yadav raised a matter regarding need to set 
up some industries in Kbagaria Parliamentary constituency of Bihar. 

(5) Shri Rajmangal Mishra raised a matter regarding need to 
sanction pension to freedom fighters recommended by State Govern-
ment of Bihar. 

(6) Shri Mandhata Singh raised a matter regarding the decision of 
Uttar Pradesh Government to close several public sector undertak-
ings. 

(7) Shri Rajveer Singh raised a matter regarding need to re-start 
the construction of Jamrani dam in Nainital district, U.P. 

(8) Shri Sudam Deshmukh raised a matter regarding need to secure 
re~ase~ of Indian Prisoners of War in Pakistan. 

(9) Shri Ramlal Rahi raised a matter regarding need to make 
available cooking gas in rural areas of the country also. 
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9. DIseIIIIIoas UDder Rule 193 

-(I) Shri Harish Rawat raised a discussion on the statement made 
by the Prime Minister in the House on 7th August, 1990 regarding 
decisions on the Mandai Commission Report. 

-(2) Shri Dinesh Singh raised a discussion on the statement made 
by the Prime Minister in the House on 27th August, 1990 regarding 
measures for promotion of employment for the youth in addition to 
reservations for socially and educationally backward classes. 

Shri Hukumdeo Narayan Yadav took part in the combined debate. 
The discussion' was not concluded. 

6.03 P.M. 
(Lak Sablw adjolU7U!d till 11 A.M. on Wednesday, the 5th September, 

1990) 

- Discussed toJetber. 

MGIp(PlU)MRND-3Q04I.S-4·9,90 

K. C. RASTOGI, 
Additional Secretary. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings J 

Wednesday, September 5, 1990/Bhadra 14, 1912 (Saka) 

No. 81 
11.03 A.M. 
1. Starred Qoestioas 

Starred Question Nos. 387-390 and 392 were orally answered. 
Replies to Starred Question Nos. 391 and 39}-4()6 were laid on 
the Table.--· 

2. Uastarred QuestioDs 

Replies to Unstarred Question Nos. 4464--4576, 4578-4622, 
4624--4689, 4691-4704 and 4704-A were laid on the Table. 
(Lok Sabha adjourned at 1.01 p.m. and Re-assembled at 2.08 

p.m.) 
3. Papen LaId OD the Table 

The following papers were laid on the Table:-
(1) A copy of the Urban Land (Ceiling and Regulation) 

Amendment Rules, 1990 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 245 in Gazette of India 
dated the 21st April, 1990 together with an explanatory 
memorandum under sub-section (3) of section 46 of tbe 
Urban Land (Ceiling and Regulation) Act, 1976. 

(2) A copy of the Ministry of Urban Development (Chief 
Accounts Officer) Recniitment Rules, 1988 (Hindi and 
English versions) published in Notification No. G.S.R. 1023 
in Gazette of India dated the 31st December, 1988 
together with a corrigendum thereto published in Notifica-
tion No. G.S.R. 143 in Gazette of India dated the 14th 
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February, 1990 under section 58 of the Delhi Development 
Act, 1957. 

(3) A copy of the Iron Ore Mines, Manganese Ore Mines and 
Chrome Ore Mines Labour Welfare Fund (Amendment) 
Rules, 1989 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 250 in Gazette of India dated the 21st 
April, 1990 under sub-section (4) of section 14 of the Iron Ore 
Mines, Manganese Ore Mines and Chrome Ore Mines Labour 
Welfare Fund Act, 1976. 

(4) A copy of the Limestone and Dolomite Mines Labour 
Welfare Fund (Amendment) Rules, 1989 (Hindi and English 
versions) published in Notification No. G.S.R. 249 in Gazette 
of India dated the 21st April, 1990 under sub-section (4) of 
section 16 of the Limestone and Dolomite Mines Labour 
Welfare Fund Act, 1972. 

(5) A copy of the Mica Mines Labour Welfare Fund (Amend-
ment) Rules, 1989 (Hindi and English versions) published in 
Notification No. G.S.R. 282 in Gazette of India dated the 5th 
May, 1990 under sub-section (3) of section 6 of the Mica 
Mines Labour Welfare Fund Act, 1946. 

(6) A copy of the Beedi Workers Welfare Fund (Amendment) 
Rules, 1989 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 251 in Gazette of India dated the 21st 
April, 1990 under sub-section (4) of Section 12'of the Beedi 
Workers Welfare Fund Act, 1976. 

(7) A copy of the Apprenticeship (Amendment) Rules, 1988 
(Hindi and English versions) published in Notification No. 
G.S.R. 827 in Gazette of India dated the 4th November, 1989 
under sub-section (3) of section 37 of the Apprentices Act, 
1%1. 

(8) (i) A copy of the Fifth Annual Report (Hindi and English 
versions) . of the Minorities Commission for the period 
from 1st April, 1982 to 31st March, 1983. 

(li) A copy of the Memorandum (Hindi and English vt.rsions) 
of the action taken on the above Report. 
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(9) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

(10) (i) A copy of the Sixth Annual Report (Hindi and English 
versions) of the Minorities Commission for the period 
from 1st April, 1983 to 31st March, 1984. 

(ii) A copy of the Memorandum (Hindi and English ver-
sions) of the action taken 011 the above Report. 

(11) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (10) above. 

(12) (i) A copy·of the Seventh Annual Report (Hindi and English 
versions) of the Minorities Commission for the period 
from 1st April, 1984 to 31st March, 1985. 

(ii) A copy of the Memorandum (Hindi and English versions) 
of the action taken on the above Report. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) (i) A copy of the Eighth Annual Report (Hindi and English 
versions) of the Minorities Commission for the period 
from 1st April, 1985 to 31st March, 1986. 

(ii) A copy of the Memorandum (Hindi and English versions) 
of the action taken on the above Report. 

(15) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) Above. 

(16) A copy of the Central Silk Board (Consolidated) Recruitment 
Rules, 1989 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 51(E) in Gazette of India dated the 5th 
February, 1990 under sub-section (3) of section 13 of the 
Central Silk Board Act, 1948. 

(17) A copy each of the following papers (Hindi and English 
versions) under section 619A of the Companies Act, 1956:-
(i) Review by the Government on the working of the Bihar 

Fruit and Vegetable Development Corporation Limited, 
Patna, for the year 1987-88. 
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(ii) Annual Report of the Bihar Fruit and yegetable 
Development Corporation Limited, Patna, for the year 
1987-88 along with Audited Accounts and Comments of 
the Comptroller and Auditor General thereon. 

(18) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (16) above. 

(19) A statement (Hindi and English versions) (i) correcting the 
reply given on 22 August, 1990 to Unstarred Question No. 
2124 by Shri Ramashray Prasad Singh, Prof. Malini 
Bhattacharya and Shrimati Subhashini Ali regarding Veget-
able and Grain Processing in Pepsi Foods and (ii) giving 
reasons for delay in correcting the reply. 

(20) A copy of the Annual Report (Hindi and .English versions) 
of the National Water Development Agency, New Delhi, 
for the year 1988-89 along with Audited Accounts. 

(21) A copy of the Education (Amendment) Regulations, 1987 
(Hindi and English versions) published in Notification No. 
14-21/81(Pt.l)-PCI in Gazette of India dated the 13th Feb-
ruary, 1988 together with Corrigenda thereto published in 
Notification No. 14-21181-(Pt.I)/PCI (Hindi and English ver-
sions) in Gazette of India dated the 29th October, 1988 and 
Notification No. 14-21181 (Pt. I)-PCI I 9804-6 (English version 
only) in Gazette of India dated the 27th January, 1990 
under sub-section (4) of section 18 of the Pharmacy Act, 
1948. 

(22) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Dental Council of India, New Delhi, for 
the year 1988-89 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Dental Council 
of India, New Delhi, for the year 1988-89. 

(23) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (22) above. 

(24) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Central Council for Research in Yoga and 
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Naturopathy, New Delhi, for the year 1988-89 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Central Council for 
Research in Yoga and Naturopathy, New Delhi, for the 
year 1988-89. 

(25) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (24) above. 

(26) A copy of the Annual Accounts·- (Hindi and English ver-
sions) of the Chittaranjan National Cancer Institute (Research 
Centre), Calcutta, for the year 1988-89 together with Audit 
Report thereon. 

(27) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (26) above. 

(28) A copy of the Bureau of Indian Standards ( Recruitment to 
Scientific Cadre) Amemtment Regulations, 1990 (Hindi and 
English versions) published in Notification No. G.S.R. 700(E) 
in Gazette of India dated the 8th August, 1990 under section 
39 of the Bureau of Indian Standards Act, 1986. 

(29) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Punjab State Warehousing Corporation, 
Chandigarh, for the ye'ar 1988-89 along with Audited 
Accounts under sub-section (11) of section 31 of the 
Warehousing Corporations Act, 1962 read with clause 
(c)(iv) of the Proclamation dated the 11th May, 1987 
issued by the President in relation to the State of Punjab. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Punjab State Ware-
housing Corporation, Chandigarh, for· the year 1988-89. 

(30) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (29) above. 

(31) A copy of the FC! (Staff) (Third Amendment) Regulations, 

-The Annual Report and Review were laid on tbe Table of Lok Sabba on 23rd 'May, 
1990. 
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1990 (Hindi and English versions) published in Notification 
No. 55/No. E.P. 1-15175-Vol. V. in Gazette of India dated 
the 26th July, 1990 under sub-section (5) of section 45 of the 
Food Corporations Act, 1964. 

4. Messages from R~ya Sabba 

Additional Secretary reported the following messages from Rajya 
Sabha:-

(1) That at its sitting held on 3rd September, 1990, Rajya Sabha 
agreed without any amendment to the Armed Forces (Jammu 
and Kashmir) Special Powers Bill, 1990, passed by Lok Sabha 
on the 21st August, 1990. 

-(2) That at its sitting held on the 5th September, 1990 Rajya 
Sabha passed with amendments the Prasar. Bharati (Broadcast-
ing Corporation of India) Bill, 1990, which had been passed 
by Lok Sabha on the 30th August, 1990, and returned the Bill 
with the req~est that the concurrence of Lok Sabha to the 
amendments be communicated to Rajya Sabha. 

5. Bill as Amended by ~ya Sabba-Lald on the Table 

Additional Secretary laid on the Table the Prasar Bharati 
(Broadcasting Corporation of India) Bill, 1990, returned by 
Rajya Sabha with amendments. 

6. Report of the Committee on Private Members' BOIs aDd 
Resolutions 

Shri Kirpal Singh presented the Tenth Report (Hindi and English 
versions) of the Committee on Private Members' Bills and Resolu-
tions. 

• At 7.'1JJ P.M. 
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7. Tour Report of the Study Group aad S~tement of the COIIUIdUee 
011 the Welfare of Scbeduled Castes aad Scheduled Tribes 

Shri Nakul Nayak laid on the Table a copy (Hindi and English 
versions) each of the following :-

(1) Report of ~e Study Tour of Stddy Group of the Committee on 
its visit to Agra during August, 1990. 

(2) Statement showing action taken by Government on the recom-
mendation's contained in Ghapters I, II and III and final replies 
in respect of Chapter V of Fortieth Report (Eighth Lok Sabha) 
on Reservations for and employment of Scheduled Castes and 
Scheduled Tribes in Heavy Electricals Limited (Hyderabad and 
Hardwar Unit). 

(3) Statement showing action taken by Government on the recom-
mendations contained in Chapters I, II and III and final replies 
in respect of Chapter V of Forty-first Report (Eighth Lok 
Sabha) on Socio-economic conditions of Scheduled Castes and 
Scheduled Tribes in the Union Territory of Andaman and 
Nicobar Islands. 

(4) Statement showing action taken by Government on the recom-
mendations cofttained in Chapters I, II and III and final replies 
in respect of Chapter V of Forty-fourth Report on Socio-
economic conditions of Scheduled Castes and Scheduled Tribes 
in the Union Territory of Lakshadweep.· 

(5) 'Statement showing action taken by Government on the recom-
mendations contained in Chapters I, II and ill and final replies 
in respect of Chapter V of Forty-fifth Report on Reservations 
for and employment of Scheduled Castes and Scheduled Tribes 
in Bank of Baroda and credit facilities provided by the Bank to 
Scheduled Castes and Scheduled Tribes. 

.. Report of the Cmnmittee on Petitions 

Shri Lokanath Choudhary presented the First Report (Hindi and 
English v~rsions) of the Committee on Petitions. 
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,. Statapeat by Minister 

On behalf of the Minister of Labour and WeHare, the Minister of 
State in the Department of Agriculture and Cooperation in the 
Ministry of Agriculture made a statement correcting the reply given 
on 8 August, 1990 to Hindi version of Starred Question No. 31 by 
Sarvashri R.N. Rakesh and Manikrao Hodlya Gavit regarding Labour 
Courts in Delhi. 

10. Matters under Rule 377 
(1) Shri K.D. Sultanpuri raised a matter regarding need to set up 

Krishi 'Vigyan Kendra at Hamirpur, Himachal Pradesh. 
(2) Prof. Ranijilal Suman raised a matter regarding need to open a 

'Passport Office' at Agra, Uttar Pradesh. 
(3) Shri Ram Naik raised a matter regarding need to provide civic 

amenities to people living in slum areas on Central Government lands 
in Bombay. 

(4) Shri Shopat Singh Makkasar raised a matter regarding need to 
ensure reasonable price for milk to dairy owners of Rajasthan. 

(5) Shri G.M. Banatwalla raised a matter regarding need to ban 
provocative campaign on Babri Masjid-Ram 1anma Bboomi issue. 

(6) Shri Nandi YeUaiah raised a matter regarding need to approve 
the 'Master Plan' for development of Secunderabad Cantonment 
area. 

(7) Sbri Kamal Chaudhary raised a matter regarding need to take 
urgent steps tp control the fire in the mines of Jhacia coalfields, 
Bihar. 

(8) Shri Prakash Koko Brahmbhatt raised a matter regarding need 
for speedy development of Ahmedabad airport as an international 
airport. 

11. The Pmqab Budaet - 1""'1 - denaaads fOl" GI1IDtI 
Discussion on the Demands for Grants Nos. 1 to 30 in respect of 

the Budget for the State of Punjab and cut motions thereto moved on 
3rd September, 1990, continued. 
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The following ~embers took part in the debate:-
(1 ) Shri Indrajit Gupta 
(2) Shri Sontosh Mohan Dev 
(3) Sardar Kirpal Singh 
(4) Shri Nathu Ram Mintha 
(5) Dr. Thambi· Durai 
(6) Smt. Bimal Kaur Khalsa 
(7) Shri P.R. Kumaramangalam 
(8) Shri Kamal Chaudhry 
'(9) Prof. N.G. Ranga 

(10) Shri Harbhajan Lakba 
(11) Ch. Ram Parkash 
Prof. Madhu Dandavate replied to the debate. 
All the cut motions were negatived. 
All·the Demands for Grants Nos. 1 to 30 (both Revenue Account 

and Capital Account) in respect of the Budget for the State of Punjab 
for 1~91 for the amoUllts shown in the Fourth Column of the 
printed List of Demands for Grants were voted in Mr. 
U. Goftl'lUDellt BiD - Introduced 

The Punjab Appropriation (No.2) Bill, 1990 
13. Govenuneat BID - Pused 

The Punjab Approprilltion (No.2) Bill, 1990 
The motion for cOnsideration moved by Prof. Madhu Dandavate 

was adopted and Oause-by-Clause consideration of the Bill was taken 
up. 

Causes 2, 3 and the Schedule were adopte~. 
Oause 1, the Enacted Formula and the Long Title were also 

adopted. 
The 'motion that the Bill be passed was moved by Prof. Madhu 

Dandavate. 
The motion was adopted and the Bill was passed. 

14. SuppIemeatary Demands for Grants (General) - 1990-91 
Discussion on the Supplementary Deman~s for Grants Nos. 20, 22, 
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26, 47, 71, 75, 76, 78, 83 and 90 in respect of the Budget (General) 
for 1990-91, commenced. 

The following members took part in the debate:-
(1) Shri Ram Naik 
(2) Shri Manoranjan Bhakta 
(3) Shri Mitrasen Yadav 
Prof. Madhu Dandavate replied to the debate. 
All the Supplementary Demands for Grants (both Revenue 

Account and Capital Account) for the amounts shown under Column 
3 of the printed List of Supplementary Demands for Grants (Gen-
eral) for 1990-91 were voted in full. 
15. Governmeot BiD - IDtroduced 

The Appropriation (No.3) Bill, 1990 

16. Govel'lUllleBt BiD - Pused 
The Appropriation (No.3) Bill, 1990 

The motion. for consideration of the Bill was moved by Prof. 
Madhu Dandavate. 

Shri sOntosh Mohan Dev took part in the debate. 
Prof. Madhu Dandavate replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
aauses 2, 3 and the Schedule were adopted. 
aause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion· that the Bill be passed was moved by Prof. Madhu 

Dandavate. 
The motion was adopted and the Bill was passed. 

17. Supplementary Demand for Grant (hIIways) - 1990-91 
Discussion on Supplementary Demand for Grant No. 16 in respect 

of the Budget (Railways) for 199()..91, commenced. 
The following members took part in the debate:-



(1) Shri Anil Basu 
(2) Dr. Thambi Durai 
(3) Shri P.A. Antony 
(4) Shri Dharam Pal Sharma 
(5) Shri Banwarilal Purohit 
(6) Smt. Subhasini Ali 
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(7) Shri Kadambur M.R. Janarthanan 
(8) Shri Ram La1 Rahi 

,Shri George Fernandes rel?lied to the. debate. 
Supplementary Demand for Grant (Railway) No. 16 for 1990-91 for 

the amount shown under column 3 of the printed List of Supplemen-
tary Demand for Grant (Railways) 1990-91 was voted in full. 
18. Govel'lUDellt Bill - introduced 
The Appropriation (Railways) No.3 Bill, 1990. 
19. Government Bill - Passed 
The Appropriation (Railways) No. 3 Bill, 1990 

The motion for consideration moved by Sbri George Fernandes 
was adopted and Clause-by-Oause consideration of the BiU was taken 
up. 

Oauses 2, 3 and the Schedule were adopted. 
Oause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the BiU be passed was moved by Sbri George 

Fernandes. . 

The motion was adopted and the BiU was passed. 
20. DisaJssions Under Rule 193 

·(1) Discussion on the statement made by the Prime Minister in the 
House on 7th August, 1990 regarding decisions on the Mandai 
Commission Report, raised by Sbri Harish Rawat on 4th September, 
1990, continued. 

·(2) Discussion on the statement made by the Prime Minister in the 

• Discussed together 
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House on 27th August, 1990 regarding measures of promotion of 
employment for the youth in addition to reservations for socially and 
educationally backward clauses, raised by Sbri Dinesb Singh on 4th . \ . 
September, 1990, continued. 

The following members took part in the combined debate:-
(1) Shri Ram Naik. 
(2) Sbri Janardbana Poojary 
(3) Sbri Ram Dhan 
(4) Shri Vasant Sathe 
(5) Shri Somnath Chatterjee 
(6) Sliri Janeshwar Mishra 
The discussion was not concluded. 

7.35 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 6th September, 
1990) 

MGIP(PlU)MRND-3040LS--5-HO. 

X.C. RASTOGI, 
AdditiorUJI Secretary. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, September 6, 1990 I Bhadra 15, 1912 (Saka) 

11.01 A.M. 
1. Starred Questions • 

No. 82 

Starred Question Nos. 407~10 were orally answered. Replies'10 
Starred Question Nos. 41l~26 were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos. 470~937, 4937-A and 4937-
B were laid on the Table. 

3. Question under Rule 40 

Reply to Question No.1 addressed to Shri Ram Naik, M.P. under 
Rule 40, regarding the Constitution (Amendment) Bill, 1989 
introduced by him on 29.12.1989, was laid on the Table. 

-4. Resignation from Membership of Lok Sabha 

The Speaker informed the House that he received a letter dated 
"'3Oth August, 1990, from Shri Vimwendra Singh. an elected member. 
from Bharatpur constituency of Rajasthan, resigning his seat in Lok 
Sabha and that he had accepted the resignation with effect from 30th 
August, 1990. . 
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S. Pa.-rs laid on the Table 
The following papers were laid on the Table:-
(1) A copy of the Governors (Allowances and Privileges) 

Amendment Rules, 1990 (Hindi and English versions) 
published in Notification No. G.S.R. 675(E) in Gazette of 
India dated the 30th July, 1990 under sub-section (3) of section 
13 of the Governors (Emoluments, Allowances and Privileges) 
Act, 1982. 

(2) A copy of the Annual General Administration Report (Hindi 
and English versions) of the Andaman and Nicobar 
Administration for the year 1987-88. 

(3) A copy of the Eighteenth Annual Report (Hindi and English 
versions) pertaining to the Execution of the Provisioqs of the 
Monopolies and Restrictive Trade Practices Act, 1%9 for the 
period from lst January, 1988 to 31st December, 1988 under 
section 62 of the Monopolies and Restrictive Trade Practices 
Act, 1969. 

(4) A copy of the National Airports Authority (Annual Report and 
Annual Statement of Accounts) Rules, 1989 (Hindi and English 
versions) published in Notification No. S.O. 253(E) in Gazette 
of India dated the 26th March, 1990 under section 40 of the 
National Airports Authority Act, 1985. 

(5) A copy of the Corrigendum (English version only) to the 
Errata attached to the Annual Report· and Audited Accounts 
of the Bombay Dock Labour Board for the year 1988-89. 

(6) A statement (Hindi and English versions) (i) correcting the 
reply given on 28th July, 1988 to Unstarred Question No. 286 
by Shri Banwari La! Purohit and Prof. Ramkrishna More 
regarding losses of Shipping Corporation of India on two 
crude carriers and (ii) giving reasons for delay in correcting the 
reply. 

(7) A copy of the Indian Post Office (Twelfth Amendment) Rules, 
1990 (Hindi and English versions) published in Notification 

• The Annual Report was laid on the Table of Lok Sabha on 29th May. 1990. 
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No. G.S.R. 630(E) in Gazette of India dated the 12th July, 
1990 issued under sections 10 and 74 of the Indian Post Office 
Act, 1898. 

(8) (a) (i) A copy of the Annual Report (Hindi and English 
versions) of the North-Eastern Hill University, Shillong, 
for the year 1987-88. . 

(ii) A copy of the Annual Report (Hindi and Englisb 
versi~ns) of the North-Eastern Hill University, Shillong, 
for the year 1988-89. 

(b) A copy of the Review (Hindi and English versions) by the 
Government on the working of the North-Eastern Hill 
University, ShiUong, for the years 1987-88 and 1988-89. 

(9) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

(10) (i) A copy of the Annual Report (Hindi and English versions) 
of the Nehru Memorial Museum and Library, New Delhi, • 
for the year 1988-89 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Nehru Memorial Museum 
and Library, New Delhi, for the year 1988-89. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

(12) A copy of the Annual Accounts (Hindi and English versions) of 
the University Grants Commission, New Delhi, for the year 
1988-89 together with Audit Report thereon. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) A copy of the National Oilseeds '1lnd Vegetable Oils 
Development Board (Amendment) Rules, 1990 (Hindi and 
English versions) published in Notification No. G.S.R. 94(E) in 
Gazette of India dated the 23rd February; 1990 under section 20 
of the National Oilseeds and Vegetable Oils Development 
Board Act, 1983. 
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(15) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-
(i) The' Fertiliser (Control) (Third Amendment) Order, 1990 

published in Notification No. S.0.403(E) in Gazette of 
India dated the 23rd May, 1990. 

(ii) S.O. 488(E) published in Gazette of India dated the 18th 
June, 1990 directing that the supplies of fertilisers to be made 
by domestic manufacturers of fertiliser to various States, 
Union Territories and the Commodity Boards during the 
period from 1st April, 1990 to 30th September, 1990. 

(16) A copy each of the following papers (Hindi and English 
versions) under section 619A of the Companies Act, 1956:-
(a) (i) A statement regarding Review by the Government on 

the working of the Rajasthan State Dairy Development 
Corporation Limited, Jaipur, for the year 1987-88. 

(ii) Annual Report of the Rajasthan State Dairy 
Development Corporation Limited, Jaipur, for the year 
1987-88 along with Audited A;,,~ounts and comments of 
the Comptroller and Auditl)r General thereon. 

(b) (i) Review by the Government on tlie working of the 
Tamilnadu Agro Industries. Corporation Limited, 
Madras, for the year 1987-88. 

(ii) Annual Report of the Tamilnadu Agro Industries 
Corporation Umited, Madras, for the year 1987-88 along 
with Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(17) Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (16) above. 

(18) A statement (Hindi and English versions) (i) correcting the reply 
tven on 9.8.1990 to Unstarred Question No. 690 by Prof. 
Mahadeo Shiwankar and Shri Janardan Tiwari regarding ULFA 
activities in Assam and (ii) giving reasons for delay in correcting 
the reply. 

(19) A copy of the Punjab Agricultural Produce Markets (Second 

o 
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Amendment) Act, 1989 (President Act, No.5 of 1989) (Hindi 
and English versions) published in Gazette of India dated the 
11th November, 1989, under sub-section (3) of section 3 of 
the Punjab State Legislature (Delegation of Powers) Act, 
1987. 

6. Message from RJqya Sabba 

Additional Secretary Reported a message from Rajya Sabha that 
at its sitting held on the 5th September, 1990, Rajya Sabha passed 
the Indian Council of World Affairs Bill, 1990. 
7. BiU Passed by RaJya Sabha-Laid on the Table 

The Indian Council of World Affairs Bill, 1990 
8. Reports of the Pubtic Accounts Committee 

SHRI SONTOSH MOHAN DEV presented the following 
Reports (Hindi and English versions) of the Public Accounts 
Committee: 

(1) Fifth Report on action taken on 61st Report (8th Lok 
Sabha) on Blocking up of capital due to non-commissioning 
of Air-conditioning Plant. 

(2) Sixth Report on action taken on 92nd Report (8th Lok 
Sabha) on Customs Reciepts-Irregularities in Bonds and 
Bank Guarantees executed by Importers. 

(3) Seventh Report on action taken on 124th Report (8th Lok 
Sabha) on Customs Receipts-Working of Inland Customs 
Bonded Warehouses. 

(4) Eighth Report on action taken on 133rd Report (8th Lok 
Sabha) on Customs Receipts-Short collection of duty due to 
adoption of incorrect Assessable value. 

(5) Ninth Report on action taken on 90th Report (8th Lok 
Sabha) on India Government Mint, Bombay~verview., 

(6) Tenth Report on action taken oh 128th Report (8th Lok 
Sabha) on Manickgarh-Chandur New BG Line and 
Chitradurg-Rayadurg New MG Line. 

(7) Eleventh Report on Excesses over Voted Grants and 
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Charged Appropriations (1987-88) and action taken on 147th 
Report (8th Lok Sabha) on Excesses over Voted Grants and 
Charged Appropriations (1986-87). 

(8) Twelfth Report on action taken on 123rd Report (8th Lok 
Sabha) on Railway Electrifications. 

(9) Thirteenth Report on action taken on 142nd Report (8th Lok 
Sabha) on Metropolitan Transport Project, Calcutta. 

(10) Fourteenth Report on action taken on 129tb Report (8th Lok 
Sabha) on (i) Kharagpur-Madras Wideband Microwave 
Scheme (li) Calcutta-North Bengal-Assam Wideband 
Micro~ave Scheme (iii) Nagpur-Bangalore Wideband 
Microwave Scheme. 

(11) Fifteenth Report on action taken on 149th Report (8th Lok 
Sabha) on Pune Telephones. 

(12) Sixteenth Report on action taken on 28th Report (8th Lok 
Sabha) on Delay in remittances of collections by Public Sector 
Banks. 

(13) Seventeenth Report on action taken on 85th Report (8th Lok 
Sabha) on Supply of drinking water to problem Villages. 

(Lok Sabluz adjourned all.OI P.M. and re-assembled al 2.02 P.M.) 
(Lok Sabluz adjourned al 2.50 P.M. and re-assembled al 3.02 P.M.) 
9. CaIIiDa aUeation 

Shri Harish Rawat called the attention of the Minister of Textiles 
to the reported delay in taking decision regarding extension of cotton 
monopoly procurement scheme to Maharashtra thus affecting the 
cotton growers and the steps taken by the Government in that 
regard. 

The Minister of Textiles made a statement in regard thereto. 
10. Matters under Rule 377 

(1) Shri Raja Ambanna Nayak Dore raised a matter regarding need 
to declare synon~ 'Nayaka' community as scheduled tribes. 

(2) Sbri c.P. Mudalagiriyappa raised a matter regarding need to 
permit the Government of Karnataka to raise funds .to finance its 
irrigation and power projects by issue of bonds. 
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(3) Smt. Uma Gajapatbi Raju raised a matter regarding need to 
implement the decision regarding waiver of excise duty on diesel oil 
used by mechanised boats run under the co-operative sector. 

(4) Shri Dharmesh Prasad Verma raised a matter regarding need to 
declare East and West Champaran districts in Bihar as drought 
affected areas and take remedial' measures. 

(5) Sbri Raghavji raised a matter regarding need to take steps to 
provide kerosene and cooking gas in Madhya Pradesh. 

(6) Sbri Ram. Krishna Yadav raised a matter regarding need to set 
up electronic telephone exchange in Azamgarh, Uttar Pradesh. 

(7) Prof. Prem Kumar Dhumal raised a matter regarding need to 
take effective steps to implement 'one rank one pension' scheme for 
the defence personnel. 

(8) Sbri Pratap Singh raised a maner regarding need to issue 
licences to the hawkers selling goods in trains. 

(9) Sbri Atinder Pal Singh raised a matter regarding need to 
abolish taxes levied on electronic goods in Punjab and to declare it as 
industrially backward State. 
tt. DiIcusIIoDI UDder Rule 193 

·(i) Discussion on the statement made by the Prime Minister in 
the House of 7th August, 1990 regarding decisions on the Mandai 
Commission Report, raised by Sbri Harish Rawat on 4th September, 
1990, continued. 

·(2) Discussion on the statement made by the Prime Minister in 
the House on 27th August, 1990 regarding measures for promotion of 
employment for the youth in addition to reservations for socially and 
educationally backward classes, raised by Sbri Dinesh Singh on 4th 
September, continued. 
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The following members took part in the combined debate:-

(1) Shri Kashiram Rana 
(2) Shri Indrajit Gupta 
(3) Shri Rajiv Gandhi 
(4) Shri Vishwanath Pratap Singh 

The discussion was not concluded_ 

(Lok Sab.1uJ adjourned al10.15 P.M. and Fe-assembled at 10.34 P.M.) 

12 • .bI heats ..... by ~ya Sabha to Govenunent Bm - Agreed 
to die Pnsar Bbarati (Broadcasting Corporation of 1DcIJa) 8m, 
1990, As passed by Lot Sabha 

The motion that the following amendments made by Rajya Sabha 
in the Bill be taken into consideration, was moved by Shri P. 
Upendra. 

Clause 4 

1. That at page 4, after line 36, the following be . inserted, 
namely:-

"(4) The recommendations made by the Committee 
constituted under sub-section (1) shall be binding for the 
purposes of appointments under this section." 

Clause 7 

2. That at Page 5,-

"(i) after line 40, the following be inserted namely:-
(a) ceases to be a citizen of India; or 

(ii) the existing entries (a) to (d) be renumbered as entries (b) 
to (e) respectively." 

The motion for consideration was adopted. 
Amendments made by Rajya Sabha in 1;he Bill were also adopted. 

The motion that the amendments made by Rajya Sabha in the Bill 
the agreed to was moved by Shri P. Upendra. 

The motion was adopted and the amendments were .tgteed to. 
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13. Govfl'IlIDent BiD-UDder Coasideration 
The Constitution (Seventy-second Amendment) Bill, 1990 

(Insmion of New artide 3721 and amendment of First and Fourth 
Scheduks) 

The motion for consideration of the Bill was moved by Shri Mufti 
Mohammed Sayeed. His speech was not concluded. 

The discussion was not concluded. 
10.37 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 7th September, 
1990) 

CORRIGENDUM 

K.C. RASTOGI, 
Addiliorull &cretary. 

In Bulletin Part-I, dated 8 August, 1990 Page 1, item 1:-
Line I, lOT "21 and 22" read "21, 22 and 24" Line 2, omit "24 and" 

MGIP(PLU)MRND--30~. 



LOK SABRA 

BULLETIN - PART I 
[Brief Record of Proceedings] 

Friday, September 7, 1990 I Bhadra 16, 1912 (Saka) 

No. 83 
11.02 A.M. 
1. ObItuary Reference 

The Speaker made a reference to the passing away of Shri T.R. 
Shamanna who was a member of the Seventh Lok Sabha. -

Thereafter, Members stood in silence for a short while as a mark of 
respect to the deceased. 
2. Starred QoestioDs 

Starred Question Nos. 427-429 and 431 were orally answered. 
Replies to Starred Question Nos. 430 and 432-446 were laid on the 
Table. 
3. Unstarred QoestioDs 

Replies to Unstarred Question Nos. 4938-5169 were laid on the 
Table. 
4. Papers Laid on the Table 

The following papers were laid on the· Table:-
(1) A statement (Hindi and English versions) of Actual pedorm-

ance of STC during 1980-88 in fulfilment of its objectives and 
Obligations. ,\ 

(2) A statement (Hindi and English versions) correcting reply 

1 
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given on the 31st August, 1990 to Starred Question No. 334 
by Shri S.B. Thorat, M.P. regarding undisposed quantity of 
steel scraps at SAIL's plants. 

(3) A copy of the Annual Report (Hindi and English versions) 
of the Registrar of Newspapers' for India on 'Press in India. 
1986' (Parts I and II). 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Labour Institute, New Delhi, 
for the year 1987-88 along with Audited Accounts .. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Labour Institute, New Delhi, for the year 1987-88. 

(5) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (4) above. 

(6) A copy of Notification No. G.S.R. 2088 (Hindi and English 
versions) published in Gazette of India dated the 18th 
August, 1990 repealing the Central Silk Board Employees 
Pension Fund Rules, 1966 under sub-section (3) of section 13 
of the Central Silk Board Act, 1948. 

(7) A copy of Notification No. S.O. 672(E) (Hindi and English 
versions) published in Gazette of India dated the 31st 
August, 1990 directing that, with effect from the 1st Sep-
tember, 1990, the commodities specified in the notification 
shall be packed in jute packaging material for supply or 
distribution in such minimum percentage as specified in the 
notification under sub-section (2) of section (3) of the Jute 
Packaging Materials (Compulsory Use in Packaging Com-
modities) Act, 1987. 

(8) A copy of Notification No. S.O. 673(E) (Hindi and English 
versions) published in Gazette of India dated the 31st 
August, 1990 directing that on and from the 1st September, 
1990 the tiny or mini cement plants having installed capacity 
upto 100 Metric Tonnes per day shall be exempted from the 
operation of the order and the cement plants located beyond 
1200 kilometres from Calcutta shall pack 65% of their pro-
duction of cement in jute packaging material instead of 70%, 
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under sub-section (2) of section 16 of the Jute Packaging 
Materials (Compulsory Use in Packaging Commodities) Act. 
1987. 

(9) A statement (Hindi and English versions) (i) correcting the 
reply given on 8th August, 1990 to Unstarred Question No. 291 
by Prof. K. V. Thomas regarding Amount collected by Apparel 
Export Promotion Council and (ii) giving reasons for delay in 
correcting the reply. 

(10) A statement (Hindi and English versions) (i) correcting the 
reply given on the 22nd August, 1990 to Unstarred Question 
No. 21~ by Shri L.K. Advani and Kumari Uma Bharti, M.P. 
regarding Drug Addiction Ward in Safdarjung Hospital (ii) 
giving reasons for delay in correcting the reply. 

(11) A copy of the Spices Board (Second Amendment) Rules, 1990 
(Hindi and English versions) published in Notification No. 
G.S.R. 397 in Gazette of India dated the 30th June, 1990 
under section 40 of the Spices Board Act, 1986. 

(12) A copy each of the following NotifiCations (Hindi and English 
versions) issued under section 3 of the Imports and Exports 
(Control) Act, 1947:-

(i) S.O. 379(E) published in Gazette of India dated the 
11 th May, 1990 making certain amendments in the 
Open General Licence No. 3/90 dated the 30th March, 
1990. 

(ii) The Imports (Control) (Fifth Amendment) Order, 1990 
published in Notification No. S.O. 421(E) in Gazette of 
India dated the 31st May, 1990. 

(iii) S.O. 465(E) published in Gazette of India dated the 7th 
June, 1990 making certain amendments in the Open 
General Licence No. 15/90 dated the 30th March, 1990. 

(iv) S.O. 579(E) publisbed in Gazette of India dated the 
20th July, 1990 making certain amendments in the Open 
General Licence No. 1190 dated the 30th March, 1990. 

(v) S.O. 580(E) published in Gazette of India dated the 
20th July, 1990 making certain amendments in the Open 
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General Licence No. 14/90, dated the 30th March, 
1990. 

(13) The following statements (Hindi and English versions) show-
ingaction taken by the Government on various assurances, 
promises and undertakings given by the Ministers during 
various sessions of Lok Sabha:-

(i) Statement No. XXVI - Sixth Session, 1986 
(ii) Statement No. XXIV - Seventh Session, 1986 

(iii) Statement No. XXIV - Eight Session, 1987 Eighth 
(iv) Statement No. XXI - II part of Eighth Session, Lok 

1987. Sabha 
(v) Statement No. XX - Ninth Session, 1987. 

(vi) Statement No. XVIII - Tenth Session, 1988 
(vii) Statement No. XIV - Eleventh Session, 1988. 
(viii) Statement No. XI - Twelfth Session, 1988. 
(ix) Statement No. X - Thirteenth Session, 1989. 
(x) Statement No. VII - Fourteenth Session, 1989 

(i) Statement No. V 
Lok 

- First Session, 1989. } Ninth 

(ii) Statement No. IV - Second Session, 1990 Sabha 
(14) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (2) of section 38 of the Central 
Excises and Salt Act, 1944:-

(i) G.S.R. 503(E) published in Gazette of India dated the 
18th May, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
16 / 9O-CE dated the 20th March, 1990. 

(ii) G.S.R. 53O(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum seeking to exempt goods of the description 
specified in the notification from the whole of the 
special duty of excise leviable thereon. 

(iii) G.S.R. 531(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum seeking to exempt goods produced or manufac-

• 
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tured in a free trade zone or in a hundred per cent 
export-oriented undertaking from the whole of the 
special duty of excise leviable thereon. 

(iv) G.S.R. 532(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum seeking to provide for set off of special excise duty 
paid on inputs used in the finished products under 
certain circumstances. 

(v) G.S.R. 533(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-

. dum seeking to exempt goods falling under the Schedule 
to the Central Excise Tariff Act, 1985 from special duty 
of excise in excess of 5 per cent. 

(vi) G.5.R. 534(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum seeking to rescind notification No. 84 / 9O-CE, 
dated the 20th March, 1990. 

(vii) G.S.R. 535(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum seeking to prescribe rebate of special excise duty 
on export of excisable goods under Rule 12 or Rule 
12A of the Central Excise Rules, 1944. 

(viii) G.S.R. 536(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum seeking to allow movement of excisable goods 
without payment of speci;ll excise duty under Rule 191B 
of the Central Excises Rule, 1944. 

(ix) G.S.R. 537(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
177 I 86-CE, dated the 1st March, 1986. 

(x) G.S.R. 614(E) published in Gazette of India dated the 
2nd July, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
30 I 89-CE. dated the 1st March, 1989. 
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(xi) O.S.R. 631(E) published in Gazette of India dated 
the 12th July, 1990 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 2111 88-CE, dated the 7th June, 1988. 

(xii) G.S.R. 683(E) published in Gazette 'of India dated 
the 1st August, 1990 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 225 1 86-CE, dated the 3rd April, 1986 so 
as to extend the facility of set off of Central excise I 
countervailing duty paid on Methyl acrylate towards 

payment of central excise duty on acrylic fibre. 
(xiii) G.S.R. 684(E) published in Gazette of India dated 

the 1st August, 1990 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 175/86-CE, dated the 1st March, 1986 so 
as to extend the small scale benefit to the textile 
Wall coverings. 

(xiv) G.S.R. 685(E) published in Gazette of India dated 
the 1st August, 1990 together with an explanatory 
memorandum seeking to exempt cassette shell for 
audio cassette from the whole of the duty of excise 
leviable thereon. 

(xv) G.S.R. 692(E) published in Gazette of India dated 
the 1st August, 1990 together with an explanatory 
memorandum seeking to waive payment of excise 
duty on parts of metal containers and used in the 
manufacture of metal containers for the period com-
mencing from 28th February, 1986 to 10th June, 
1987. 

(xvi) G.S.R. 711(E) published in Gazette of India dated 
the 16th August, 1990 together with an explanatory 
memorandum seeking to exempt excise duty on Tear 
Smoke Munitions including its inputs manufactured in 
factories belonging to the Central Government. 

(xvii) The Central Excise (Sixth Amendment) Rules, 1990 
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published in Notification No. G.S.R. 716(E) in Gazette 
of India dated the 17th August, 1990. 

(15) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 515(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory .memoran-
dum making certain amendments to Notification No. 
49/90-Cus., dated the 20th March, 1990. 

(ii) G.S.R. 516(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum seeking to exempt machinery, equipment, instru-
ments, fittings, devices, scientific apparatus, compo-
nents, spares, tools, accessories, computer hardware, 
computer software, castings, forgings, pipings, tubings, 
materials and consumables imported for the purposes of 
advance technology vessels programme from the whole 
of basic and additional duties of customs leviable 
thereon. 

(iii) G.S.R. 517(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum seeking to prescribe effective rates of auxiliary 
duties of customs on goods mentioned in the Notifica-
tion. 

(iv) G.S.R. 518(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum seeking to exempt goods specified in the Notifica-
tion from the whole of the .auxiliary duty of customs 
leviable thereon. 

(v) G.S.R. 519(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum seeking to exempt the goods specified in the 
Schedule annexed to the Notification from the whole of 
the auxiliary duty of customs leviable thereon. 

(vi) G.S.R. 520(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
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dum seeking partial exemption from auxiliary duty in 
excess of 5 per cent ad valorem on specified goods. 

(vii) G.S.R. 521(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum seeking partial exemption from auxiliary duty in 
excess of 5 per cent ad valorem on certain goods !lhich 
are partially exempt from basic duty by notification. 

(viii) G.S.R. 522{E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum seeking partial exemption from auxiliary duty in 
excess of 30 per cent ad valorem on specified goods. 

(ix) G.S.R. 523(E) published in Gazette of India dated tbe 
31st May, 1990 together with an explanatory memoran-
dum seeking partial exemption from auxiliary duty in 
excess of 30 per cent ad valorem on certain goods which 
are partially exempt from basic duty of customs. 

(x) G.S.R. 524(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum regarding fixation of the level of auxiliary duty on 
component parts of simulators of aeroplanes etc. 

(xi) G.S.R. 525(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum seeking partial exemption from auxiliary duty on 
exposed cinematographic films. 

(xii) G.S.R. 526(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum fixing the rate of auxiliary duty on component 
parts of medical electronic equipments. 

(xiii) G.S.R. 527(E) publisbed in Gazette, of India dated the 
31st May, 1990 together with an explanatory memoran-
dum seeking fixation of the level of auxiliary duty on 
component parts of machinery imported for initial 
setting up etc. of specified machinery. 

(xiv) G.S.R. 528(E) published in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
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dum seeking fixation of the level of auxiliary dUlY <HI 

copper wire bars etc. produced out of copper rt'vens 
etc. exported earlier. 

(xv) G.S.R. 529(E) publibsed in Gazette of India dated the 
31st May, 1990 together with an explanatory memoran-
dum seeking to prescribe the effective rate of basic 
customs duty on certain goods and also prescribe 
specific rate of Rs. 2.50 per metre on zip fasteners, zip 
coils, zip rolls and zip tapes. 

(xvi) G.S.R. 591(E) published in Gazette of India dated the 
21st June, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
216/88-Cus., dated the 7th July, 1988. 

(xvii) G.S.R. 641(E) published in Gazette of India dated the 
16th July, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
1791 89-Cus., dated the 6th June, 1989. 

(xviii) G.S.R. 66O(E) published in Gazette of India dated the 
26th July, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
1101 86-Cus., dated the 17th February. 1986 so as to 
notify 'Calcutta Metro Railway Project' as a project for 
the purpose of assessment under heading No. 98.01 of 
the Customs Tariff as Project Imports. 

(xix) G.S.R. 661(E) published in Gazette of India dated the 
26th July. 1990 together with an explanatory memoran-
dum seeking to prescribe concessional basic customs 
duty of 35 per cent in respect of imports for Calcutta 
Metro Railway Project. 

(xx) G.S.R. 662(E) published in Gazette of India dated the 
26th July, 1990 together with an explanatory memoran-
dum seeking to prescribe concessional basic customs 
duty of 35 per cent in respect of photo-composingl 
photo-typesetting system of certain specification for use 
in printing Industry. 
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(xxi) G.S.R. 663(E) published in Gazette of India dated the 
26th July, 1990 together with an explanatory memoran-
dum seeking to prescribe concessional basic customs 
duty of 35 per cent in respect of photo-composing 
machines and key boards thereof when imported by a 
newspaper establishment. 

(xxii) G.S.R. 664(E) published in Gazette of India dated -the 
26th July, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
114/80-Cus., dated the 19th June, 1980. 

(xxiii) G.S.R. 665(E) published in Gazette of India dated the 
26th July, 1990 together with an explanatory memoran-
dum seeking to prescribe auxiliary duty of 5 per cent on 
goods covered by Notification Nos. 215 I 9O-Cus., 2161 
9O-Cus., and 217/9O-Cus., dated 26th July, 1990. 

(xxiv) G.S.R. 666(E) and G.S.R. 667(E) published in Gazette 
of India dated the 26th July, 1990 together with an 
explanatory memorandum seeking to prescribe conces-
sional basic customs duty of 25 per cent and to exempt 
whole of the auxiliary duties of customs on used 
machinery and equipments when imported. 

(xxv) G.S.R. 668(E) published in Gazette of India dated the 
26th July, 1990 together with an explAnatory memoran-
dum making certain amendments to Notification No. 
219/89-Cus., date~ the 1st August, 1989. 

(xxvi) G.S.R. 669(E) published in Gazette of India dated the 
26th July. 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
159/86-Cus., dated the lst March, 1986. 

(xxvii) G.S.R. 670(E) published in Gazette of India dated the 
26th July, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
155186-Cus.-. dated the 1st March, 1986. ' 

(xxviii) G.S.R. 671(E) published in Gazette of India dated the 
26th July. 1990 together with an explanatory memoran-
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dum making certain amendments to Notification No. fijI 
87-Cus., dated the 1st March, 1987. 

(xxix) G.S.R. 687(E) published in Gazette of India dated the 1st 
August, 1990 together with an explanatory memorandum 
making certain amendments to Notification No. 74/90-
Cus., dated the 20th March, 1990. 

(xxx) G .S.R. 688(E) published in Gazette of India dated the 1st 
August, 1990 together with an explanatory memorandum 
seeking to exempt Melton Ooth used in the manufacture 
of footballs meant for export from the basic and 
countervailing duties of customs leviable thereon. 

(xxxi) G.S.R. 689(E) published in Gazette of India dated the lst 
August, 1990 together with an explanatory memorandum 
making certain amendment to Notification No. 180/90-
Cus., dated the 31st May, 1990. 

(xxxii) G.S.R. 541(E) published in Gazette oflndia dated the 4th 
June, 1990 together with an explanatory memorandum 
making certain amendments to Notification No. 180/90-
CllS., dated the 31st May, 1990. 

(xxxiii) G.S.R.569(E) published in Gazette of India dated the 
12th June, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 131 
81-Cus., dated the 9th February, 1981. 

(xxxiv) G.S.R. 611(E) published in Gazette of India dated the 
2nd July, 1990 together with an explanatory memorandum 
making certain amendments to Notification No. 190/90-
Cus., dated the 31st May, 1990. 

(xxxv) G.S.R. 612(E) published in Gazette of India dated the 
2nd July, 1990 together with an explanatory memorandum 
making certain amendments to Notification No. 162/90-
Cus., dated the 30th March, 1990. 

(xxxvi) G.S.R. 613(E) published in Gazette of India dated the 
2nd July, 1990 together with an explanatory memorandum 
making certain amendments to Notification No. 224/85-
Cus., dated the 9th July, 1985. 
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(xxxvii) G.S.R. 677(E) published in Gazette of India dated the 
31st July. 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
351185-Cus .• dated the 5th December, 1985. 

lxxxviii) G.S.R. 678(E) published in Gazette of India dated the 
31st July. 1990 together with an explanatory memoran-
dum making certain amendments to NotifICation No. 
287/87-Cus .• dated the 7th August, 1987. 

(xxxix) G.S.R. 69O(E) published in Gazette of India dated the 
lst August. 1990 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 345/86-Cus., dated the 16th June, 1986. 

(xl) G.S.R. 696(E) published in Gazette of India dated the 
3rd August, 1990 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 34/9O-Cus., dated the 20th March, 1990. 

(xli) G.S.R. 697(E) published in Gazette of mdia dated the 
3rd August, 1990 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 183 I 9O-Cus. , dated the 31st May, 1990. 

(xlii) The Customs Valuation (Determination of Price of 
Imported Goods) Amendment Rules, 1990 published in 
Notification No. G.S.R. 619(E) in Gazette of India 
dated the 5th July, 1990, together with an explanatory 
memorandum. 

(xliii) The Customs Valuation (Determination of Price of 
Imported Goods) Amendment Rules, 1990 published in 
Notification No. G.S.R. 695(E) in Gazette of India 
dated the 3rd August, 1990, together with an explana-
tory memorandum. 

(xliv) S.O. 626(E) published in Gazette of India dated the 9th 
August, 1990 together with an explanatory memoran-
dum making certaia amendments to Notification No. 
38 I 9O-NT-Cus., dated the 27th June, 1990. 

(xlv) S.O. 706(E) published in Gazette of India dated the 
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10th August, 1990 together with an explanatory 
memorandum regarding revised rate of exchange for 
conversion of Russian Rouble into Indian currency or 
vice-versa. 

(xlvi) S.O. 6S2(E) published in Gazette of India dated the 
23rd August, 1990 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 38 I 9O-NT-Cus., dated the 27th June, 1990. 

(16) A copy each of the following Notifications (Hindi and 
English versions) under section 41 of the Finance Act, 
1979:":'-

(i) G.S.R. 4S9(E) published in Gazette of India dated the 
26th April, 1990 together with an explanatory 
memorandum regarding exemption to His ExceUency 
Mr: Toshiki Kaifu, Prime Minister of Japan, Mrs. 
Sachiyo Kaifu and ten members of the delegation who 
visited India from 29th April, 1990 to 1st May, 1990 
from the payment of Foreign Travel Tax. 

(li) G.S.R. 47S(E) published in Gazette of India dated the 
11th May, 1990 together with an explanatory memoran-
dum regarding exemption to Dr. M.A. Ranganathan, 
Special Adviser to President of Zambia who visited 
India from 7th to 14th May, 1990 from the payment of 
Foreign Travel Tax. 

(iii) G.S.R. S04(E) published in Gazette of India dated the 
21st May, 1990 together with an explanatory memoran-
dum regarding exemption to His Excellency Mr. Anisul 
Islam Mahmud, Foreign. Minister of People's Republic 
of Bangladesh, and six members of the deiegation who 
visited India from 20th to 24th May, 1990 from the 
payment of Foreign Travel Tax. 

(iv) G.S.R. 542(E) published in Gazette of India dated the 
Sth June, 1990 together with an explanatory memoran-
dum regarding exemption to His ExceUency Mr. 
Krishna Prasad Bhattarai, Prime Minister of Nepal, 
and twelve members of the delegation who visited 
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India from 8th to 10th June, 1990 from the payment of 
Foreign Travel Tax. 

(v) G.S.R. 560(E) published in Gazette of India dated the 
7th June, 1990 together with an explanatory memoran-
dum making certain amendments to Notification No. 
18/FIT/90 dated the 5th June, 1990. 

(vi) G.S.R. 568(E) published in Gazette of India dated the 
12th June, 1990 together with an explanatory memoran-
dum regarding exemption to His Excellency Dr. 
Bizimungu Casimir, Foreign Minister of Rawanda and 
six members of the delegation who visited India from 
11th to 14th June, 1990 from the payment of Foreign 
Travel Tax. 

(vii) G.S.R. 573(E) published in Gazette of India dated the 
14th June, 1990 together with an explanatory memoran-
dum regarding exemption to His Excellency Mr. Abdul 
WakiI, Foreign Minister of the Republic of Afghanistan 
and eight members of the delegation who visited India 
from 11th to 15th June, 1990 from the payment of 
Foreign Travel Tax. 

(viii) G.S.R. 673(E) published in Gazette of India dated the 
27~ July, 1990 together with an explanatory memoran-
dum regarding exemption to Senator the Hon. Gareth 
Evans, a.c. Minister of Foreign Affairs and Trade of 
Australia, Dr. (Mrs.) Merran Evans and five members 
of the delegation who visited India from 1st to 2nd 
August, 1990 from the payment of Foreign Travel Tax. 

(ix) G.S.R. 674(E) published in Gazette- of India dated the 
27th July, 1990 together with an explanatory memoran-
dum regarding exemption to His Excellancy Mr. Raul S. 
Mangiapus, Minister of Foreign Affairs of Philippines, 
Mrs. Manglapus and three members of the delegation 
who visited India from 1st to 4th August, 1990 from the 
payment of Foreign Travel Tax. 

(x) G.S.R. 703(E) published in Gazette of India dated the 
9th August, 1990 together with an explanatory 
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mamorandum regarding exemption to H.E. Mr. Tanvir 
Ahmad Khan, Foreign Secretary of Pakistan and four 
members of the delegation who visited India from 9th to 

. 12th August, 1990 from payment of Foreign Travel Tax. 
(17) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (3) of section 21 of the cOinage Act, 
1906:-

(i) The Coinage (Standard Weight and Remedy of the Coins 
. of one Rupee containing copper 75 per cent and nickel 25 
per cent) Rules, 1990 published in Notification No. S.O. 
607(E) in Gazette of India dated the 1st August, 1990. 

(ii) The Coinage (Standard Weight and Remedy of the 
Commemorative Coins) of One Rupee (containing copper 
75 per cent and nickel 25 per cent) coined on the theme 
'CARE FOR THE GIRL CHILD' (on the occasion of 
Celebration of the SAARC year of the Girl Child, 1990) 
Rules, 1990 published in Notification No. S.O. 609(E) in 
Gazette of India dated the 1st August, 1990. 

(iii) The Coinage (Standard Weight and Remedy of the Coins 
of Two Rupees Containing Copper 75 per cent and Nickel 
25 per cent) Rules, 1990 published in Notification No. 
S.O. 611(E) in Gazette of India dated the 1st August, 
1990. 

(18) A copy each of the following Annual Reports (Hindi and 
English versions):-

(i) Report of the Varada Grameen Bank for the year 1989-90 
together with Accounts and the Auditor's Report 
thereon. 

(ii) Report of the Aurangabad Jalna Gramin Bank for the 
year 1989-90 together with Accounts and the Auditor's 
Report thereon. 

(iii) Report of the Kutch Gramin Bank for the year 1989-90 
together with Accounts and the Auditor's Report 
thereon. 

(iv) Report of the Himachal Gramin Bank for the year 1989-90 
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together with Accounts and the Auditor's Report 
thereon. 

(v) Report of the Parvatiya Oramin Bank for the year 1989-90 
together with Accounts and the Auditor's Report 
thereon. 

(vi) Report of the Sri Saraswathi Gramina Bank for the year 
1989-90 together with Accounts and the Auditor's 
Report thereon. 

(vii) Report of the Shahdol Ksbetriya Gramin Bank for the 
year 1989-90 together with Accounts and the Auditor's 
Report thereon. 

(viii) Report of the Gurgaon Gramin Bank for the year 1989-90 
together with Accounts and the Auditor'S Report 
thereon. 

(ix) Report of the Marudbar K.shetriya Gramin Bank for the 
year 1989-90 together with Accounts and the Auditor's 
Report thereon. 

(x) Report of the Sree Anantba Grameena Bank for the 
year 1989-90 together with Accounts and the Auditor's 
Report thereon. 

(xi) Report of the Sri Ganganagar Kshetriya Gramin Bank 
for the year 1989·90 together with Accounts and the 
Auditor's Report thereon. 

(xii) Report of the Visveshvaraya Grameena Bank. for the 
year 1989-90 together with Accounts and the Auditor's 
Report thereon. 

(xiii) Report of the Shekhawati Gramin Bank for the year 
1989-90 together with Accounts and the Auditor's 
Report thereon. 

(xiv) Report of the Golconda Grameena Bank for the year 
1989-90 together with Accounts and the Auditor's 
Report thereon. 

(xv) Report of the Raigarh Kshetriya Gramin Bank for the 
year 1989·90 together with Accounts and the Auditor'S 
Report thereon. 
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(xvi) Report of the Chhindwara Sloni Kshetriya Gramin 
Bank for the year 1989-90 together with Accounts and 
the Auditor's Report thereon. 

(xvii) Report of the Bikaner Kshetriya Gramin Bank for the 
year 1989-90 together with Accounts and the Auditor's 
Report thereon. 

(xviii) ·Report of the Sultanpur Kshetriya Gramin Bank for the 
year 1989-90 together with Accounts and the Auditor's 

. Report thereon. 
(xix) Report of the Rani Lakshmibai Kshetriya Gramin Bank 

for the year 1989-90 together with Accounts and the 
Auditor's Report thereon. 

(xx) Report of the Jhabua Dhar Ksbetriya Gramin Bank for 
the year 1989-90 together with Accounts and the 
Auditor's Report thereon. 

(xxi) Report of the Pinakini Grameena Bank for the year 
1989-90 together with Accounts and the Auditor's 
Report thereon. 

(xxii) Report of the Sri Visakha Grameena Bank for the year 
1989-90 together with Accounts and the Auditor's 
Report thereon. 

(xxiii) Report of the . Bilaspur Raipur Ksbetriya Gramin Bank 
for the year 1989-90 together with Accounts and the 
Auditor's Report thereon. 

(xxiv) Report of die Adhiyaman Grama Bank for the year 
1989-90 together with Accounts and the Auditor's 
Report thereon. 

(xxv) Report of the Sri Rama Grameena aank for the year 
1989-90 together with Accounts and the Auditor's 
Report thereon. 

(xxvi) Report of the Mewar Aanchalik Gramin Bank for the 
year 1989-90 together with Accounts and the Auditor's 
Report thereon. 

(xxvii) Report of the Marathwada Gramin Bank for the year 
1989-90 together with Accounts and the Auditor's 
Report thereon. 
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(xxviii) Report of the Saran Kshetriya Gramin Bank for the 
year 1989-90 together with Accounts and the Auditor's 
Report thereon. 

(xxix) Report of the Mandla Balaghat Ksbetriya Gramin Bank 
for the year 1989-90 together with Accounts and the 
Auditor's Report thereon. 

(xxx) Report of the Faizabad Kshetriya Gramin Bank for the 
year 1989-90 together with Accounts and the Auditor's 
Report thereon. 

(xxxi) Report of the Mayuralcshi Gramin Bank for the year 
1989-90 together with Accounts and the Auditor's 
Report thereon. 

(xxxii) Report of the Pratapgarh Kshetriya Gramin Bank for 
the year 1989-90 together with Accounts and the 
Auditor's Report thereon. 

(xxxiii) Report of the Bundelkhand Kshetriya Gramin Bank for 
the year 1989-90 together with Accounts and the 
Auditor's Report thereon. 

(xxxiv) Report of the Chikmagalur .Kodagu Grameena Bank for 
the year 1989-90 together 'with Accounts and the 
Auditor's Report thereon. 

(xxxv) Report of the Durg Rajnandgaon Gramin Bank for the 
year 1989-90 together with Accounts and the Auditor's 
Report thereon. 

(19) A copy of the Notification No. DICGC/DIC-29/89-90 (Hindi 
and English versions) published in Gazette of India dated the 
7th April, 1990 making certain amendments to Regulation 18 
of the Deposit Insurance and Credit Guarantee Corporation 
General Regulations, 1961 under sub-section (4) of section 50 
of the Deposit Insurance and Credit Guarantee Corporation 
Act, 1961. 

(20) A copy each of the foUowing Notifications (Hindi and English 
versions) under sub-section (4) of section 19 of the Banking 
Companies (Acquisition and Transfer of Undertakings) Ad, 
1970:-
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(i) The Dena Bank Officer Employees (conduct) (Amendlnent) 
Regulations, 1989 published in Gazette of India dated the 
24th February, 1990. . 

(ii) The Bank of Maharashtra Officer Employees' (Conduct) 
Amendment Regulations, 1989 published in Notification No. 
AXI/ST/15851 in Gazette of India dated the 30th 
December" 1989. 

(iii) The Bank of Baroda Officer Employees' (Conduct) Amend-
ment Regulations, 1989 published in Notification No: 
HO:OS~&IR: 27/1CJTI688 in Gazette of India dated the 
16th June, 1990. 

(21) A copy each of the following papers (Hindi and English 
versions) under sub-section (4) of section 19 of the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 
1970:-

(i) Amendments to the Punjab National Bank Offi~rs' Service 
Regulations, 1979. 

(li) Amendments to the Indian Overseas Bank (Officers') Service 
Regulations, 1979. 

(iii) Amendments to the Indian Overseas Bank Employees' 
(Discipline and Appeal) Regulation, 1976. . 

(iv) Amendments to the Indian Bank (Officers') Service Regula-
tions, 1979. 

(v) Amendments to the Indian Bank Officer Empioyees' (Disci-
pline and Appeal) Regulation, 1976. 

(vi) Amendments to the Indian Bank Officer Employees' (Con-
duct) Regulations, 1976. 

(vii) Amendments to the Union Bank of India (Officers') Service 
Regulations, 1979. 

(viii) Amendments to the Allahabad Bank (OffiCers') Service 
Regulations, 1979. 

(ix) Amendments· to the Syndicate Bank Officers' Service Regu-
lations, 1979. 
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(x) Amendments to the Dena Bank (Officers') Service Regula-
tions, 1979. 

(xi) Amendments to the Dena Bar.k Officer Employees' (Disci-
pline and Appeal) Regulations, 1976. 

(22) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 19 of the BaMing 
Companies (Acquisition and Transfer of Undertakings) Act, 
1980:-

(i) Amendments to the Punjab and Sind Bank (Officers) Service 
(Amendment) Regulations, 1982 published in- Notification 
No. PSB/STAFF/OSR/1988 in Gazette of India dated the 1st 
November, 1989. 

(ii) Amendments to the Punjab and Sind Bank (Officers) Service 
(Amendment) Regulations, 1982 published in Notificatioin 
No. PSB/STAFF/OSR/I990 in Gazette of India dated the 
18th April, 1990. 

(23) A copy each of the following papers (Hindi and English 
versions) under sub-section (4) of section 19 of the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 
1980:-

(i) Amendments to the Oriental Bank of Commerce (Officers') 
Service Regulations, 1982. 

(ii) Amendments to the Vijaya Bank (Officers') Service Regula-
tions, 1982. 

5. MeIIIIIIge from Ibqy. Sabha 
Additional Secretary reported the following messages from Rajya 

Sabha :-
(1) That.at its sitting held on the 5th September, 1990 Rajya Sabha 

agreed without any amendment to the prevention of Dlicit Traffic in -
Narcotic Drugs and Psychotropic Substances (Amendment) Bill, 
1990, passed by Lok Sabha on the 3rd September, 1990. 

(2) That at its sitting held on the 5th September, 1990.lRajya Sabha 
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agreed without any amendment to the Conservation of Foreign 
Exchange and Prevention of Smuggling Activities (Amendment) Bill, 
1990, passed by Lok Sabha, on the 3rd September, 1990. 

(3) That Rajya Sabba bad no recommendations to make to Lok 
Sabha is regard to the Punjab Appropriation (No.2). Bill, 1990, 
passed by Lok Sabha on the Sth September, 1990. 

(4) That Rajya Sabba had no recommendations to make to Lok 
Sabba in regard to the Appropriation (No.3) Bill, 1990, passed by 
Lok Sabba on the 5th September, 1990. 

(5) That Rajya Sabba had no recommendations to make to Lok 
Sabba in regard to the Appropriation (Railways) No.3 Bill, 1990, 
passed by Lok Sabha on the 5th September, 1990. 
6. MIDDies of Committee on Private Memben' Bm ad Resolutions 

Sbri KirpaI Singh laid on the Table Minutes (Hindi and English 
versions) of the Seventh to Tenth Sittings of the Committee on 
Private Members' Bills and Resolutions held during the current 
session. 

7. Statements of Estimates Committee 

Sbri Jaswant Singh laid on the Table statements (Hindi and English 
versions) showing action taken by Government on the recommenda-
tions contained in Chapter I and final replies in respect of Chapter V 
of:-

(1) Fifty-Fourth Report of Estimates Committee (Eighth 
Lok Sabba) on Action Taken by Government on the 
recommendations con~ed in the Forty-Eighth Report 
of the Committee (Eighth Lok Sabha) on Ministry of 
Finance (Departinent of Revenue) - Revenue 
Leakages. 

(2) Sixty-Seventh Report of Estimates Committee (Eighth 
Lok Sabba) on Action Taken by Government on the 
recommendations contained in the Sixty-Third Report 
(Eighth Lok Sabba) on Ministry of Civil Aviation and 
Tourism (Department of Tourism) - Development of 
Major Buddhist Pilgrimage Centres. 
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(3) Sixty-Eighth Report of Estimates Committee (Eighth 
Lok Sabha) on Action Taken by Government on the 
recommendations contained in the Fifty-Eighth Report 
(Eighth Lok Sabha) on Ministry of Communications 
(Department of Posts) - Postal Services in Rural 
Areas. 

(4) Sixty-Ninth Report of Estimates Committee (Eighth 
Lot Sabha) on Action Taken by Government on the 
recommendations contained in the Fifty-Ninth Report 
(Eighth Lok Sabha) on Ministry of Communications 
(Department of Telecommunications) - Telecommuni-
cation Services in Rural Areas. 

S. Reports 01 Committee 011 Public Uadertakinp 
Shri Basudeb Acharia presented the following Reports (Hindi and 

English versions) of the .Committee on Pulbic Undertakings: 
(1) Fust Report on action taken by Government on the 

recommendations contained in their Forty-fifth Report 
(Eighth Lot Sabha) on Bharat Earth Movers Limited. 

(2) FIfth Report 00 action taken by Government on the 
recommendations contained in their Forty-Fourth 
Report (Eighth Lot Sabha) on Shipping Corporation of 
India limited. 

9. Report 01 the Committee on the Welfare 01 Scheduled Castes aDd 
SdIeduIed TrIbes 

SHRI ANADI CHARAN DAS presented the Second Report 
(Hindi and English versions) of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes on action taken by Govern-
ment on the recommendations contained in the Forty-Eigth Report 
(Eighth Lot Sabha) on the Ministry of Commerce - Reservation for 
and employment of Scheduled Castes and Scheduled Tribes in State 
Trading Corporation of India Limited. 
II- Report 01 Study Tour 01 the ConunIUee OD the Welfare 01 

Sdledaled C8IfeI aDd Scheduled TrIbes 
Shri Anadi Charan Das laid on the table the Report (Hindi and 

English versions) on Study Tour of Study Group n of the Committee 
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on the WeHare of Scheduled Castes and Scheduled Tribes on its visit 
to Bangalore, Goa, Pune and Bombay during June, 1990. 
11. Presentation of PetitioDS 

(1) Shri P. R. Kumaramangalam presented a petition signed by 
Shri Surender Kumar, an employee of NABARD, New Delhi Office 
and other employees of NABARD, working in various offices of the 
Bank regarding industrial unrest in National Bank for Agriculture 
and Rural Development and redressal of grievances of its employees. 

(2) Shri Manoranjan Bhakta presented a petition signed by Shri 
Fakirchand ,Mandal and other migrants from Bangladesh, now resi-
dents of Hastinapur Refugee Colony, Meerut, Uttar Pradesh regard-
ing employment and rehabilitation of the migrants. 
12. Statements by Ministers 

(1) The Minister of Finance made a statement regarding certain tax 
matters. 

(2) The Deputy Minister of Finance made a statement regarding 
non-recovery of Central Excise dues from Mis. I.T.e.Ltd. 
13. Statement ODder Direction 115 

Shri A.K. Roy made a statement regarding certain information 
given by the Minister of Commerce and Tourism on behaH of the 
Minister of Steel and Mines in reply to U.S.Q. No. 2842 on 30 
March, 1990. 

Shri Dinesh Goswami made a statement in reply thereto. 
14. Submi.uioD 

In response to submission made by a member, the Minister of State 
for Health and Family Welfare infonned the House that in accord-
ance with the agreement between the Service Doctors and the 
Ministry, he had already constituted a high-powered Committee to 
look into their grievances. 
(Lok Sabha adjourned at 1.14 P.M. and re-assembled at 2.19 P.M.) 
15. Question of Privilege 

The Speaker infonned the House that he had received notices of 
question of privilege from Sarvashri P.R. Kumaramangalam, Harish 
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Rawat and Dinesh Singh against the Minister of Information and 
Broadcasting for allegedly misleading the House on the 17th August, 
1990 by assuring that Doordarshan programme 'Khula Manch' 
scheduled for telecast on 19th August, 1990 featuring the Minister of 
Railways (Shri George Fernandes) would not be censored. The 
members contended that the said programme was in fact censored in 
as much as certain questions asked by journalists / participants of the 
programme were deleted and kept out of the programme. 

The Speaker observed that subsequent to the above notices, he had 
received notices from Sarvashri P. Chidambaram, M.J. Akbar, 
J anardhana Poojary and a further notice from Shri Dinesh Singh 
alleging that the Minister had deliberately misled the House in regard 
to various aspects of the said programme telecast on 19th August, 
1990. Yet another notice had been received from Shri M.J. Akbar 
against the Minister of Information and Broadcasting alleging that the 
Minister had deliberately misled the House on 10th August, 1990 by 
stating that a participant of the 'Khula-Manch' telecast on 5th 
August, 1990 was not an actor but a farmer. 

In his reply, the Minister of Information and Broadcasting to whom 
he had referred the notices for comments, had stated that he stood 
up by the assurance given on the floor of the House as the 
programme had not been censored but had only been edited to the 
extent that the portion which was not directly connected with the 
working of the Railways had been deleted. The Minister had added 
that all questions relating to Railways including all provocative 
statements and replies thereto had been retained in toto and nothing 
was edited out. 

In regard to notice given by Shri Akbar, the Minister had stated 
that be had verified the position regarding the allegation that an actor 
was attempted to be presented as farmer in "the programme and it 
was found that the person selected was a farmer but was also a part-
time actor. 

The Speaker inter alia observed that Doordarshan being a Govern-
ment owned medium, he could not but agree with the Minister of 
Information and Broadcasting that it was for the Government to lay 
down policies and guidelines regarding quality and contents of the 
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programmes telecast on Doordarshan and to edit the programmes in 
pursuance of those policies or guidelines. 

The Speaker further observed that for anyone to expect, much less 
insist, that matters other than railways on which questions were asked 
and replied to by the Minister of Railways should have been telecast, 
would hav'!, in his view, 'derailed' the programme itself. The 
Minister's ·:ontention that Doordarshan were well within their rights 
to exclude such questions and answers frolll the programme, could 
not, therefore, be faulted. 

The Speaker further observed that it was well-established that· if 
any statement was made on the floor of the House by a member or a 
Minister which another member believed to be untrue, incomplete or 
incorrect, it did not constitute a breach of privilege. In order to 
constitute a breach of privilege or contempt of the House, it had to 
be proved that the statement was not only wrong or misleading but 
was made deliberately to mislead the House. A breach of privilege 
thus could arise only when the member or the minister made a false 
or incorrect statement wilfully, deliberately and knowingly. 

The Speaker ruled that keeping in view the above position, the 
Minister could -not be said to have misled ,the House, much less 
deliberately. Accordingly, he withheld his consent to the raising of 
the matters as questions of privilege in the House. 
16. Government BIB - IDtroduced 

TIle ConstitutioD (Seventy-fourth Amendment) Bm, 1990 (Insertion 
of new Part IX) 
17. Motion RepnIiDg Teath Report of the COIDIIIittee OD Priftlte 

Members' BiDs and Resolutions 
Sbri K. Pradbani moved the following motion:-

"That this House do agree with Tenth Report of the Committee 
on Private Members' Bills and Resolutions presented to the 
House on the 5th September, 1990." 

~e motion was adopted. 
18. Private Members' Bills - IDtroduced 

(1) The Code of Criminal Procedure Bill, 1990 (Amendment) Bill, 
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1990 (Amendment of sections 125 and 127), by Sbri Nathu 
Singh. 

(2) The Constitution (Amendment) Bill, 1990 (Amendment of 
article 371), by Shri Vamanrao Mahadik. 

(3) The Mahatma Gandhi University Bill, 1990, by Shri Radha 
Mohan Singh. 

(4) The Constitution (Amendment) Bill, 1990 (Amendment of 
articles 84 and 173), by Shri Y.S. Rajasekhar Reddy. 

(5) The Constitution (Amendment) Bill, 1990 (Amendment of 
articles 343 and 348), by Shri Bhogendra Jha. 

(6) The Youth Welfare Bill, 1990, by Shri Ramashray Prasad 
Singh. 

(7) The Constitution (Amendment) Bill, 1990 (Substitution on new 
article for article 57), by Shri Ramashray Prasad Singh. 

(8) The Constitution (Amendment) Bill, 1990 (Amendment of 
Eighth Schedule), by Shri Janak Raj Gupta. 

(9) The Forest Bill, 1990, by Shri Chandubbai Desbmukh. 
-(10) The AtIns (Repeal) Bill, 1990, by Shri Hukumdeo Narayan 

Yadav. 
19. Prl.1de Meaaben' .. - W ........ 

The Constitution (Amendment) Bill, 1990 (Substitution of new 
article for article 263), by Sbri DIw:mesb Prasad .Verma. 

Shri Dharmesh Prasad Verma concluded his speech on thi motion 
for consideration of the Bill moved by him on the 24th August, 1990. 

The following members took part in the debate:-
(1) Shri Janardhan Yadav 
(2) Shri Mandhata Singh 
(3) Shri Subedar Prasad Singh 
(4) Shri Ram Krishna Yadav 
(5) Shri Tej Narain Singh 
(6) Shri Santosh Kumar Gangwar ' 

eAt 3.33 P.M. 
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(7) Shri Golab Chand Kataria 
(8) Shri Sudhir Girl 
(9) Shri Harish Rawat 

(10) Shri Hari Shankar Mahale 
(11) Prof. N.G. Ranga 
(12) Shri A.N. Singh Deo 
(13) Shri Mufti Mobammed Sayeed 

Shri Dbarmesb Prasad Verma replied to the debate. 
The Bill was withdrawn by leave of the House. 

le. Private Member's 8m - U ..... Cmzdderatioa 

THE DISABLED PERSONS (REHABILITATION AND WEL-
FARE) BILL, 1990, by Shri Uttam Ratbod. 

The motion for consideration of the Bill was moved by Shri 
Uttam Ratbod. His speech was not concluded. 

Dr. Asim Bala r&!sed a discussion on the points arising out of 
the answer given by the Minister of State for Petroleum and 
Chemicals on 28-8-1990 to Unstarred Question No. 3165 regarding 
capital funds drawn by IDPL. 

Shri Bhajman Bebera replied to the discussion. 
2l. Matters UDder Rule 377 

As directed by the Chair, the following Members were permit-
ted to lay on the Table statements on various matters sought to 
be raised by them under rule 377 as indicated against each:-

(1) Prof. K.V. Thomas regarding need for modernisation of fire 
fighting services in Koehl, Kerala. \ 

(2) Shri Janak Raj Gupta regarding need to confer civic rights 
on the migrants from Pakistan settled in Jammu and 
Kathua. 
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(3) Shri Raja Mohan Reddy regarding need for eady clearance of 
rural water supply scheme for Kanigiri and adjoining villages in 
Prakasam district, Andhra Pradesh. 

(4) Shri Bal Gopal Mishra regarding need to set up a nickel 
extraction plant in Cuttack, Orissa. 

(5) Shri Surya Narayan Yadav regarding need to enquire into the 
irregularities in NCL, Singrauli. 

(6) Kumari Uma Bbarti regarding need to provide irrigation 
facilities in Tikamgarh and Chbatarpur districts of Madhya 
Pradesh. 

(7) Shri A. Vijayaraghavan regarding need to widen the National 
Highway at Walayar check post at the Kerala-Tamil Nadu 
border. 

(8) Shri Sanat Kumar Mandai regarding need to consult West 
Bengal Government about the World Bank's role as 'Mediator' 
in the dispute on sharing of water between India and Bang-
ladesh. 

(9) Sbri Dilip Singh Ju Deo regarding need to extend Uttakal-
KaJinga express train upto Haridwar. 

(10) Sbri Bas:.tdeb Acharia regarding need to withdraw order about 
decentralisation of D.G.S. & D. 

(11) Smt. Jayanti Mehta regarding need to allow candidates 
selected for group 'A' Allied Services to compete for lAS 
Examination-without resigning from their jobs. 

(12) Sbri Santosh Kumar Gangwar regarding need to set up an 
electronic telepbone exchange at Bareilly, Uttar Pradesh. 

(13) Sbri Ramashray Prasad Singh regarding need to provide 
financial assistance to the Government of Bihar to open 
schools in various regions of the State. 

(14) Shri Ram Sagar regarding need to take steps to cope with the 
situation caused by heavy rains in Jaunpur and other districts 
of Uttar Pradesh. 
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(15) Shri Satyanarayan Jatiya regarding need to set up a gas based 
Power House in Madhya Pradesh. 

(16) Shri Kamaluddin Ahmed regarding need to reconsider the 
decision of the Government to shelve the proposed Propellant 
Factory in Warangal District, Andhra Pradesh. 

(17) Shri Chhaviram Argal regarding need to set up an electronic 
telephone exchange in Morena, Madhya Pradesh. 

(18) Shri Govindachandra Monda regarding need to regularise the 
services of Extra Departmental employees in P &. T Depart-
ment. 

(19) Shri Dasai Choudhary regarding need to take steps to check 
the spread of Kala-a-Zar fever in Bihar. 

23. Valedictory Reference 
The Speaker made valedictory reference on the conclusion of the 

Third Session of Ninth Lok Sabha. 
(Lok Sabha adjourned sine die at 6.09 P.M.) 

MGIp(PLU)MRNO-3098lS-7-9-90. 

K.C. RASTOGI, 
AdditionaI-SecretlUj . 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, October 1, 19901 Asvina 9. 1912 (Saka) 

No. 84 

1. Obituary References 
The Speaker made references to the passing away of Shri 

Shashibhai Jamod and Ch. Multan Singh. sitting members of Lok 
Sabba; Shri Raj Bahadur, a member of the Constituent Assembly. 
Provisional Parliament, First to Third and Fifth Lok Sabha; and Shri 
Prafulla Chandra Sen, a member of Constituent Assembly and Sixth 
Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect to tbe deceased. 
2. Adjournment Motion 

The Speaker gave his consent to the moving of adjournment 
motion regarding failure of the Government to deal with Students' 
agitation and resort to self immolation in different parts of the 
country in protest against decision of the Government on MandaI 
Commission Report. given notices of by Shri Jagpal Singh. Prof. Saif-
ud-Din Soz, Shri Ramlal Rahi. Shri Dinesh Singh. Shri R.N. Rakesh 
and Shri B. Shankaranand. 

Shri B. Shankaranand who had secured the last position in the 
ballot with the consent of other members who tabled notices. asked 
for leave of the House to the moving of the motion. As the leave was 
not opposed. the Speaker informed that the leave was granted and 
directed that the motion would be taken up at 2.30 P.M. after 
disposal of the Constitution (Seventy-fifth Amendment) Bill. 1990 
(Amendment of article 356). 
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3. P8per laid 011 the Table 
The following paper was laid on the Table:-

A copy of an amendment (Hindi and English versions) to the 
Draft Notification No. 12(3)I90-SSI(P)** regarding Investment 
Limit for Small Scale and Ancillary Industrial·Units under sub-
section (3) of section lIB of the Industries (Development and 
Regulation) Act, 1951. 

4. Assent to Bills 
(i) Secretary-General laid on the Table the foll,?wing four Bills 

passed by the Houses of Parliament during the first part of the 
current session and assented to:-

(1) The Appropriation ( No.3) Bill, 1990 
(2) The Punjab Appropriation (No.2) Bill, 1990 
(3) The Appropriation (Railways) NQ. 3 Bill, 1990 
(4) The Prasar Bharati (Broadcasting Corporation of India) Bill, 

1990. 
(ii) Secretary-General laid on the Table copies, duly authenticated 

by the Secretary-General of Rajya Sabha, of the following five Bills 
passed by the Houses of Parliament during the first part of the 
current session and assented to:-

(1) The Commissions of Inquiry (Amendment) Bill, 1990 
(2) The National Commission for Women Bill, 1990 
(3) The Armed Forces (Jammu and Kashmir) Special Powers Bill, 

1990 
(4) The Prevention of Illicit Traffic in Narcotic Drugs and 

Psychotropic Substances (Amendment) BiU, 1990 
(5) The Conservation of Foreign Exchange and Prevention of 

Smuggling Activities (Amendment) Bill, 1990. 
5. GoVer'DJllellt BOI-Introduced 

The Constitution (Seventy-fifth Amendment) BiIl, 1990 (Amendment 
of article 356). 

"Draft Notification was laid on the Table of Lot Sabba on 7.8.1990. 
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6. Matters Under Rule 377 
(1) Shri M.M. Pallam Raju raised a matter regarding need to bring 

Kakinada town in East Godavari district of Andhra Pradesh on the 
main railway line. 

(2) Shri Ram Lal Rahi. raised a matter need to give financial 
assistance to the Government of Uttar Pradesh for construction of 
bridges over Gomti river between Shahajahanpur and Lucknow. 

(3) Shri Basudeb Acharia raised a matter regarding need to 
withdraw the orders regarding closure of Supply Department of 
DGS&D.-

(4) Shri Ramasbray Prasad Singh raised a matter regarding need to 
take steps to provide drinking water in Jahanabad, Bihar. 

(5) Shri Gir~arilal Bhargava raised a matter regarding need to 
take steps to allot more gas (LPG) connections in Jaipur, Rajasthan. 

(6) Shri Prakash Koko Brahm Bhatt raised a matter regarding need 
to provide compensation to workers rendered jobless due to closure 
of 16 textile mills in Ahmedabad. 
7. Government Bm, -Negatived 
The Constitution (Seventy-fifth A1M1UIment) Bill, 1990 (AlMlIIl1Mnt of 

Article 356) 

The motion for consideration of the Bill was moved by Shri Mufti 
Mohammed Sayeed. 

The following members took part in the debate:-
( 1) Shri Kamal Chaudhry 
( 2) Shri Yamuna Prasad Shastri 
( 3) Prof. Prem Kumar Dhumal 
( 4) Shri Saifuddin Choudhury 
( 5) Shri Indrajit Gupta 
( 6) Dr. Thambi Durai 
( 7) Smt. Bimal Kaur Khalsa 
( 8) Shri Kapil Dev Shastri 
( 9) Smt. Sukhbuns Kaur 



(10) S. Atinder pat Singh 
(11) Shri Inderjit 
(12) Shri lGfpal Singh 
(13) Shri Nani Bhattacharya 
(14) Shri Harbhajan Lakha 
(15) Shri Rajdev Singh 
(16) Shri A.K. Roy 
(17) Prof. Saif-ud-Din Soz 

4 

Shri Mufti Mohammed Sayeed replied to the debate. 
On the motion for consideration of the BiIt, the House divided; 

Ayes 249; Noes 3. 
The motion was declared as not carried in accordance with Rule 

157 of the Rules of Procedure and Conduct of Business in Lok Sabha 
and in accordance with the Constitution. 

(Lok 5GbM tMfiollTMd til 4.35 P.M. tuul Te-tlSsembkd til 5J5 P.M.) 

8. AdjournmeDt Motion 
At 5.35 P.M., Shri B. Shankaranand, when called by the Chair to 

move his Adjournment Motion, did not move the motion. 
9. Announcement by ~uty Speaker 

The Deputy Speaker made an announcement regarding cancellation 
of sitting of the House on the 3rd October, 1990 on account of 
Prophet Mohammad Sahib's Birthday (Milad-un-Nabi). 
5.37 P.M. 
(Lok SIIbha tUIjoJUrU!d tiD 11 A.M. 011 rhurs4Jly, tIu 4th October,J990) 

K.C. RASTOGI, 
5ec~tary-General. 

\ 

MGIP(PLU)MRND--3261 LS-1-1Q-90 



LOK SABRA 

BULLETIN - PART I 
[Brief Record of Proceedings] 

Thursday. October 4. 1990 / Asvina 12. 1912 (Saka) 

No. 85 
11.04 A.M. 
I. Adjournment Motion 

The Speaker gave his consent to the moving of adjournment 
motion regarding the unprecedented situation resulting in a total 
coUapse of administration. police atrocities on students and Youth. 
desperate acts of self-immolation by young girls and boys and loss of 
precious lives in the agitation against the Government's decision on 
the Mandai Commission Report. given notices of by Sarvashri B. 
ShankarlDand and Harish Rawat. 

Shri B. Shankaranand. who had secured first place in the ballot. 
then asked for leave of the House to the moving of the motion and 
on objection being taken. the Speaker asked those members who 
were in favour of leave being granted to rise in their places. As not 
less than fifty members rose. the Speaker informed the House that 
the leave was granted and directed that the motion be taken up at 2 
P.M 
2. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A Statement (Hindi and English versions) regarding causes for 

and remedial steps taken on Audit comments on the Accounts 
of the National Institute of Homoeopathy. Calcutta. for the 
year 1985-86. 

(2) A Statement (Hindi and English versions) showing reasons for 
dela)' in laying the paDer mentioned at (1) above. 
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(3) A copy of the Notification No. G.S.R. 562(E) (HIndi and 
English versions) published iD the Gazette of India dated the 
8th June, 1990, together with an explanatory memorandum, 
making certain amendments to Notification No. 204 I 84-Cus-
toms, dated the 20th July. 1984 regarding insertion of silver 
bullion in the said Notification under Section 159 of the 
Customs Act, 1962. 

(4) A copy of the Notification No. G.S.R. 547(E) (Hindi and 
English versions) published in the Gaz~tte of India dated the 
5th June. 1990. together with an explanatory memorandum, 
seeking to provide that the 1st day of July. 1990 as the date 
from which the provisions of Chapter V of the Finance Act, 
1990 shall come into force issued under Section 71 of the said 
Act. 

(5) A copy of the Notification No. G.S.R. 548(E). (Hindi and 
English versions) published in the Gazette of India dated the 
5th June. 1990. together with an explanatory memorandum, 
regarding exemption to passengers travelling on US dollar fare 
tickets from Inland Air Travel with effect from the 1st July. 
1990 under Section 49 of the Finance Act. 1989. 

(6) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Institute of Public Finance anlt Policy, 
New Delhi, for the year 1988-89 along with Audit 
Accounts. 

(il) A Statement (Hindi and English versions) regarding 
Review by the Government on the working of the National 
Institute of Public Finance and Policy, New Delhi, for the 
year 1988-89. 

3. Motion Under Rule 388 
Shri Mufti Mohammad Sayeed moved the following motion:-

"That Rule 338 of the Rules of Procedure and Conduct of 
Business in Lok Sabha be suspended in its application to the 
motions for leave to introduce, consideration and passing of the 
Constitution (Seventy-sixth Amendment) BiU. 1990, during the 
current session of Lok Sabha." 

The motion was adopted. 



3 

4. Govenuneat BiB-ldtroduced 
The ConstitUtion (Seventy-sixth Amendment) Bill, 1990 (Amendment 

of article 356). 
5. Government BUl-Passed 

The Constitution (Seventy-sixth Amendment) Bill, 1990 (Amendment 
of article 356). 

The motion for consideration of the Bill was moved by Shri Mufti 
Mohanuned Sayeed. 

On the motion for consideration of the Bill, the House divided 
Ayes *380; Noes *3. The motion was adopted by a majority of th~ 
total membership of the House and by a majority of not less than 
two-thirds of the Members present and voting. 

Oause-by-Oause consideration of the Bill was .then taken up. 
On the motion for adoption of Clause 2, the House divided; Ayes 

*352; Noes *3. 
Oause 2 was adopted by a majority of the total membership of the 

House and by a majority of not less than two-thirds of the members 
present and voting. 

Oause 1 was adopted, as amended. 

The Enacting Formula and the long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shri Mufti Mohammed Sayeed. 
The following Members took part in the debate:-

(1) Shri A.K. Roy 
(2) Dr. Thambi Durai 
(3) Smt. Bimal Kaur Khalsa 
(4) Shri Inderjit 
(5) Shri Mufti Mohammed Sayeed 

• Subject to col'l'CCtioD 
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On the motion, the House divided; Ayes ·432; Noes ·4. The 
motion was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the Members 
present and voting. The Bill, as amended, was passed by the requisite 
majority in accordance with the provisions of article 368 of the 
Constitution. 
6. Submissions 

In response to submissions made by the Members:-
(1) the Minister of External Affairs apprised the House of the 

assistance rendered by the Indian High Commission in London for 
the late Chief Justice of India, Shri Sabyasachi Mukharjee, during his 
illness . 

•• (2) the Prime Minister clarified the position regarding setting up 
of Development Boards for Vidharba, Marathwada and other r~gions 
in Maharashtra. 
(Lok Sabha adjourned at 1.40 P.M. and re-assembled at 2.48 P.M.) 
7. Adjournment Motioa 

At 3.10 P.M. Shri B. Shankranand moved the following motion:-
"That the House do now adjourn." 

The following members took part in the debate:-
(1) Shri Samarendra Kundu 
(2) Shri Madan Lal Khurana 
(3) Shri Somnath Chatterjee 
(4) Shri Indrajit Gupta 
(5) Shri Kamal Nath 
(6) Shri Chitta Basu 
(7) Shri Kadambur M.R. Janarthanan 
(8) Shri Hari Kishore Singh 
(9) Shri Jagpal Singh 

• Subject to correction 
00 At 3.05 P.M. 



(10) Kumari Mayawati 

(11) Shri Udai Pratap Singh 
(~2) Major D.O. Khanoria 
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(13) Shri Vishwanath Pratap Singh 
The motion was negatived. 

8. Message from RaJya Sabba 
Secretary-General reported a message from Rajya Sabha ·that at its 

sitting held on the 4th October, 1990, Rajya Sabha agreed without 
any amendment to the Constitution (Seventy-sixth Amendment) Bill, 
1990, as passed by Lok Sabha on the 4th October, 1990. 
9. Matters under Rule 377 

(1) Shri Mandhata Singh raised a matter regarding need to instruct 
State Governments to ensure minimum civic amenities in villages. 

(2) Smt. Vasundhara Raje raised a matter regarding need to supply 
more raw material to small scale units like Zenith Carbon, Maniyer 
Metals etc. 

(3) Shri Sanat Kumar Mandal raised a matter regarding need to 
take necessary steps for overall development of Sunderbans area in 
West Bengal. 

(4) S. Atinder Pal Singh raised a matter regarding need to remove 
discontentment among the Sikhs in Punjab. 

(5) Shri K. Pradhani raised a matter regarding need to provide 
more funds for SC/ST students living in hostels of educational 
institutions, particularly in Orissa. 

7.15 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 5th October, 1990) 

MGIP(PLU)MRND-3274Ls--4-10-90. 

K.C. RASTOGI, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, October 5, 1990/ Asvina 13, 1912 (Saka) 

No. 86 
11.04 A.M. 
1. Obituary Reference 

The Speaker made reference to the passing away of Shri Charanjit 
Singh, a member of Seventh Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect to the deceased. 
2. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English 

versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-
(i) Review by the Government on the working of the Hooghly 

Dock and Port Engineers Limited, Calcutta, for the year 
1988-89. 

(ii) Annual Report of the Hooghly Dock and Port Engineers 
Limited, Calcutta, for the year 1988-89 along with Audited 
Accounts and 'comments of the Comptroller and Auditor 
General thereon. 

(2) A Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 
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(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act. 1956:-
(i) Review by the Government on the working of the Central 

Electronics Limited, New Delhi, fQr ahe year 1988-89. 
(ii) Annual Report of the Central Electronics Limited, New 

Delhi, for the year 1988-89 along with Audited Ac;counts 
and comments of the Comptroller and Auditor General 
thereon. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 19 of the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 
1970:-
(i) The Punjab National Bank Officer Employees' (Conduct) 

Amendment Regulations, 1988 published in the Gazette of 
India dated the 13th May, 1989. 

(ii) The Allahabad Bank Officer Employees' (Conduct) 
Amendment Regulations, 1989 published in Notification 
No. LegaVll90 in the Gazette of India dated the 17th 
February, 1990. 

(iii) The Central Bank' of India Officer Employees' (Conduct) 
Amendment Regulations, 1976 published in Notification 
No. G.S.R. CO-PRS-LEGAL-891136 in the Gazette of 
India dated the 18th February, 1989 together with a 
corrigendum thereto published in Notification No. 
CO:PRS:LEGAL:89:1360 dated the 30th September, 1989. 

(iv) The Syndicate Bank Officer Employees' (Conduct) 
Amendment Regulations, 1988 published in Gazette of 
India dated the 24th December, 1988. 

(v) The Union Bank of India Officer Employees' (Conduct) 
Amendment Regulations, 1976 published in Notification 
No. COIIRDI3942/881GSR in the Gazette of India dated 
the 21st May, 1988 together with corrigenda ther~to 
publisbed in the Gazette of India dated the 10th June, 
1QRQ Anti th,., ~Oth Seotember, 1989. 
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(5) Four Statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at items No. (i) and 
(iii) to (v) of (4) above. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of Section 19 of the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 
1980:-

(i) The Oriental Bank of Commerce Officer Employees' 
(Conduct) Amendment Regulations, 1982 published in 
Notification No. 3903 in the Gazette of India dated the 
12th March, 1988 together with a corrigendum thereto 
published in Notification No. 3907 dated the 15th April, 
1989. 

(ii) Amendment to Regulation 20(4) of the Andhra Bank 
Officer Employees' (Conduct) Regulations, 1982. 

(7) Two Statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (6) above. 

(8) A copy of the Appellate Tribunal for Forfeited Property 
(Procedure) Rules, 1989 (Hindi and English versions) published 
in the Notification No. S\O. 70(E) in the Gazette of India 
dated the 22nd January, 1990, under section 77 of the Narcotic 
Drugs and Psychotropic Substances Act, 1985 together with a 
corrigendum thereto published in Notification No. S.O. 201(E) 
dated the 8th March, 1990 . 

3. Assent to Bill 

Secretary-General laid on the Table the Constitution Sixty-seventh 
Amendment) Bill, 1990, passed by the Houses of Parliament during 
th~ second part of the current session and assent«d to. 

4. Amendment to Directions by the Speaker uneler the Rules of 
Procedure and Conduct of Business in Lok Sabha 

Secretary-General laid on the Table a copy of the amendment to 
Direction lOA (Hindi _ and English versions) issued by the Speaker 
under the Rules of Procedure and Conduct of Business in Lok Sabha. 
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S. Report of Study Tour or &he Committee on tile Welfare of 
Scheduled Castes and Scheduled Tribes 

Shri .Ishwar Cboudbary laid on the Table the Report (Hindi and 
English versions) on Study Tour of Study Group I of the Committee 
on the Welfare of Scheduled Castes and Scbeduled Tribes on its visit 
to Bhubaneshwar, Koraput, Visakhapatnam and Hyderabad during 
June, 1990. 

6. Statutory Resolution-Adopted 

Sbri Mufti Mohammed Sayeed moved the following ResolutiO'l:-

"That tbis House approves the continuance in force of the 
Proclamation dated tbe 11th May, 1987, in respect of Punjab, 
issued under article 356 of the Constitution by the President, 
for a further period of six months with effect from the 11th 
November, 1990." 

(Lok Sabha adjourned at 12.02 P.M. and re-assembled at 12.}5 P.M.) 

(Lok Sabha adjourned ar12.26 P.M. and re-assembled at 2.04 P.M.) 

The following members took part in the debate:-

(1) Sbri P. Chidambaram 
'(2) Shri Rajdev Singh 
(3) Prof. N.G. Ranga 
(4) S. Atinder Pal Singh 
(5) Dr. Thambi Durai 
(6) Smt. Geeta Mukherjee 
(7) Shri Arif Baig 
(8) Sbri Sontosb Mohan Dev 
(9) Smt. Bimal Kaur Kbalsa 

(to) Sbri Kirpal Singh 
(11) Dr. Biplab Dasgupta 
(12) Shri Harbbajan Lakba 
(13) Ch. Ram Prakash 

Shri Visbwanath Pratap Singh replied to the debate. 

The Resolution was adopted. 
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7. Submissions 

Further to the statement made on 4 October, 1990, the Minister of 
External Affairs informed the House of the Government's decision 
that a sitting Judge of the Supreme Court or a senior Judge of a High 
Court would be asked to look into the facts about the assistance 
rendered and attention paid by the High Commission in London to 
the Late Chief Justice of India, Shri Sabyasachi Mukharjee during his 
illness. 

The Minister of Law and Justice also informed of the facilities 
which would be extended to the widow of the late Chief Justice. 
8. Discussion UDder Rule 193 

Shri H.K.L. Bhagat raised a discussion on the communal 
disturbances in Gonda in Uttar Pradesh and elsewhere in the country. 

The following members took part in the debate:-
(1) Shri Brij Bhushan Tiwari 
(2) Shri Rajveer Singh 
(3) Shri C.K. Jaffer Sharief 
(4) Smt. Subhasini Ali 
(5) Shri Mitrasen Yadav 
(6) Dr. (Smt.) Rajendra Kumari Bajpai 
(7) Shri Yuvraj 
(8) Shri Ram Naik 
(9) Shri Kadambur M.R. Janarthanan 

(10) Shri Ram Krishna Yadav 
(11) Shri T. Basheer 
(12) Shri Nani Bhattacharya 
(13) Shri Chitta Basu 
(14) Shri Ebrahim Sulaiman Sait 
(15) Shri Sultan Salah uddin Owaisi 
(16) Shri Gumanmal Lodha 



(17) Sbri R.N. Rakesb 
(18) S. Atinder Pal Singh 
(19) Sbri Kalka Dass 
(20) Sbri Ramesb Cfbennitbala 
Shri Subodh Kant Sabay replied to tbe discussion. The discussion 

was concluded. 
9. Resolutioa-Adopted 

The Speaker placed tbe foUowing Resolution before the House:-
"This House reiterates its commitment to tbe ideal of a democratic 

secular State; to harmony in our society and to amity between 
all sections of our people. Rising above all other 
considerations, it is our commitment to harmony and to 
accord in the Nation, that persuades us to unanimously appeal 
to tbe people of our country not to dilute this tenet e,hsbrined 
in our Constitution. Any and all issues tbat have a pOtential 
for divisive and communal discord amongst our citizens caD be 
resolved through discussion and discourse and not by forcible 
means or by offending tbe sentiments of any community. ,. 

The Resolution was adopted unanimously . 
• 0. Matters under Rule 377 

As directed by the Chair. the following Members were permitted to 
lay on the Table statements on various matters sought to be raised by 
them under rule 3n as indicated against eacb:-

(1) Sbri Shantaram ~otdukh~ regarding need to give clearance to 
the irrigation projects of Vidharbha region in Maharashtra. 

(2) Sbri C.P. Mudalagiriyappa regarding need to provide financjal 
assistance to tbe Government of Karnataka to rehabilitate devadasis. 

(3)"Sbri Harish Rawat regarding need to set up T.V. towers in hilly 
areas of. Uttar Pradesh. 

(4) Shri Sarju Prasad Saroj regarding need to provide financial 
assistance to the Government of Uttar Pradesh for construction/repair 
of National Highways, particularly National Highway passing through 
Mohanlal Gunj parliamentary constituency. 
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(5) Shri Ramjilal Suman regarding need to set up a Bench of 
Allahabad High Court at Agra. Uttar Pradesh. 

(6) Shri Kalka Dass regarding need to take action against the 
persons involved in damaging statues of Dr. Ambedkar. 

(7) Shri Ajoy Mukhopadhyay regarding need to ensure direct 
purchase of raw jute through Jute Corporation of India and also 
revise its remunerative price. 

(8) Shri Rajdev Singh regarding need to ensure purchase of paddy 
by official agencies in Punjab. 

(9) Shri Gopi Nath GajapiltJti regarding need to enact legislation 
for acceptance of human bodies after death for promoting medical 
research. 

(10) Shri Govindchandra Munda regarding need to regularise the 
services of Extra Departmental Employees in P & T. 

(11) Shri Manik Sanyal regarding need to look into the problems 
faced by Indians living on Indo-Bhutan border. 

(12) Shri Bhogendra Jha regarding need to take steps for the 
overall development of North Bihar. 

(13) Shri Dasai Choudhary regarding need to set up a T.V. relay 
centre either at Virol or Kusheshwar in Rosra. Bihar. 

(14) Shri A.K. Roy regarding need to settle the Jharkhand issue 
amicably. 
11. Valedictory References 

The Speaker and Shri P. Upendra made valedictory references on 
the conclusion of the Second Part of Third Session of Ninth Lok 
Sabha. 

(Lok Sabha adjourned sine die af 10.06 P.M.) 

MGIP(PLU)--MAND-3296LS-5.10.9O. 

K.C. RASTOGI. 
Secretary-General. 




